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LOK SABHA

Friday, December 3. 1965/Agrahayana
12, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

difaqa wa w1 x4t w1 ok
+
*624. it g foma :
o T wAET W¥igaT:
it WiwT ST AT
ot R HAT
w1 wifsg WY O A9 AT gAT
w5 fF
(%) #1 drfawg &5 ¥ g &
R wlizy ¥ fam o st R
(7) afz gf, 9 o@ &7 F gl
wg 9 fa qem & o aldm
() %1 T ®OT & weAa WTw
ot w0 & 59 aR© THI ; o
(w) aft g, A IaET AT E ?
wiforeg st (ot sy ey )
(%) dtfeaa = & %7 goar Ao
RACEEEE ¥ T st o afg
wf qrefta w61 #1 8. 27 At WA
A 4T 10. 79 AT FET THH AT
¥ forq gri fear § 1 dfes’ &, feefy
fasita stor & awoor fear amg, dar adi
AAT T &, T qOY F ATy Wy oy
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FT T2 Wr e ¥ far sy anfe
s frmfor o7 qw@ Fw & 1

(&) T 2. 78 AT To &7 W
st gut & foed 214 aT@ % qF
F ¥ & ot 64. 35 T To FT WY
Toqe § |

() sz (v). w & afrel &1
= ¥ firedy ot weq g & wrma &
g g £ |

wifaae 0 & |7 gU =TT FAT
¥ wearia QA1 3w § drw e o
wrara aav fagfe € & sqaegr oY
L 3 A

oft wy fewd g8 T w9 & @19
ST ZY AT agr o avy ww G E
¥ sraar wnger g 6 Ia¥ s ow
WAt &1 9 fafr &, FEwr Y v ar
a1 Ty o sgTET agra A7 w1 Qe
g7

sftwpark g : e § | g e
tfewm & v i & wroqar o
anga |

oft wy fererd : fgram & ot 93
& GR ATXE T & ¥ AT A wy -
ot # frry i § ot o o2 dard
q7 derarT v §, W WX o1 o
wtwTe &, T ¥ e forkt omd € 1w
FTTETA ¥AA ¥ I & A wgE
FQaTT gar A A wT § TEEY oW
w0 ¥ gf § waT e vt fear
gt ?
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staqarf wy : A @ awdaA
et sforw g An ¥ owx § ik
w1 fig wfrwa =% T & W17 § W
T w7 WA W § faet gur A &
g W wAy F AAT W wor| w1
qater § AT SqTET A WIOR FATH E,
FAFITE Fig F A § JAW) TAH
a1q fors w77 I Al & o wrw Ay
I7H Azt angat fog 9 wnfady st
R gt Wi # qgw @ T
W g | Afe gardy wifow ot § fie
BYE g & FgraT & Syrat fagr amg
Shrl Kapur Singh: On what basis is
the total value of these shoes to be
computed, with reference to the sup-
ply and demand position of the inter-

nal market or with reference to the
international market value?

Shri Manubhal Shah: International
value.

Shri Dajl: Is it a fact that some
shoes consignments were sent back
because they were nol as per speci-
fications; if so, has the Government
taken adequate care to see that quali-
ty contro]l is fully exercised?

Shri Manubhal Shah: These are the
best quality shoes. I would reguest
the hon. Member and the hon. House
that the old story of six years &go
should not continue as a hang-over.
There has been no complaint whatso-
ever,

Shri Hapur Singh: The question was:
Are the Russians too choosy in  the
matter of these shoes?

Mr. Speaker: The Member who asked
the question is satlsfied.

Shri Pajl: Shri Kapur Singh wants
to give his own slant.

ot wniy fag fagral : w1 a06TT
wariefy fe el o welt & fadaer
a¢ arweer § qrfeer & oty s
F oy fiyerar T faear &, war FawT
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#rowr ag & o W & A s wY
g7 ow= W § 7

Mr, Speaker: Order, order; they will
remain much higher than that.

it o @to fgady : o #Y A wiw
ww ¥ gf ¢ 7 waw AR J@l 7 gk
gty o @ W gt g ?
afz oRTi & FA e adf gf @
dvwar et afgn st & qF
AT wFar § ?

of) wepar g ;o wEl & A o
gEd o st & i i gE d ok
T F A A e E

oft fovw aream ¢ & AT STRERT
g i ot o7 o Gfegat 5w @Y E 9w
¥ ¥ swimfea dfgq o feadft w=r
@ E?

‘waqard ;T § wewfr
afge aT F=T #71 wEr 4w 2 fage
T O§ oawdad 150 fafaaa dom
AT O £ W7 wg wTaE IR ane
175 fafemm v o @i ga iy @
ot fferar arfrs &% #F @ § o
xafag Franifer afem o¢ @ ar
TEET Tt ag wAe A § ) A
Wi 4 W § T A g A 0w A
wfggat ofems dFeT & A = A
s W £
Shri 8. N. Chaturvedi: May I know
since when the Russian Government
have started purchasing directly from
the private manufacturers and what is
the percentage of orders placed with

the State Trading Corporation and
with the private manufacturers?

Shri Manubhal Shzh: In recent
months we have notified by 5 1~gal
notification that all exports of shoes
will be through the State Trading
Corporation. This was done in order
to prevent too much of rush and
undercutting of prices on one hand
and lowering of quality by the private
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In due course,
State

exporters on the other.
it will be taken over by the
Trading Corporation.

Shrimatl Savitri Nigam: While re-
plying to a supplementary question the
hon. Minister has mentioned that the
varieties which could be produced by
Bata because of their standard, are
being produced by Bata, and the rest
are produced by the small producers.
1 would like to know what steps Gov-
ernment have taken to train the small
producers instead of helping a very
big monopolist. What are the Gov-
ernment doing to help the smal] pro-
ducers to adopt a new technique in
order to get them more and more
business?

Shri Manubhai Shah: I am surprised;
1 never mentioned that.

s g @t mifegt & Qudr &
g T A SH T E

(=) a1 ATHIT & g7 AW KT
qar & fe wwar I mwrl 9T wenw
=aeqT 51 9 sfeArt i

(n) 7av g7 feafy & qard &
forr ®1€ midardy s ATt & W)x

(w) afz agY, at Ta¥% agr w0
g7

T dara § orem-He (¥ W
qan fag): (%) wedia 771 €7 aelr
wrfgdi & ME = ez Wy A fea
Tt & | Afew g & wvaane 9g ¥
afaw gren & w9 ¥ wieat ¥
qaey ardr mfgnt § Gmd v ww
qrafegt smrdt mft off | T TRt
T7 grafagt w1 wa g2y famraar &
afiea adr smavgr ¥} wft & o afx
wTawE g, @t gEar fewd o7 g
qrafezal & g = fear o A,
wagr, TR A wAT mat miegt # <indr
¥ wfae sgaeqr v At ¥

Mr. Speaker: He never said it.

S8hri Manubhai Shah: It is all pur-
chased from the small producers.
There is some misunderstanding here.

ot gra W wgaE : 92 Jermfy
¥y e AT ¥ a¥
ey oY wdE A oy § ar Ay
& o w0 &, 39 ¥ o7 qoere fow
e 7T ot &, A A fear v

qe X g g ? (=) e fis Fq7 wg1 @ 8, mar
arg Wt arfygi afga et avat arfag)

stwpad g : G wroe ¥ # Tt B wwfa s § o e
ax fatr wx ¥ WY gz 79 ¥ fF &t Wit arer AIgE

% miegt ¥ wfsad gt &4
ta migdl & 90 (w) ofr gt

+ (%) =t IEAT |
*g25 st Wo w0 fyddt: ¢

ot Ho Wo AT : ot we wro fyadt : W Aywy ¥
e warar & fe wrar oY e A rfgi

#F oY oY 2Yw & mrreqy w0 i ot

@ wit WPt gt 1 8 oo e

(%) wfipwre ardY arfeal § waw
A wT ¥ T § iR GAT w
w1 ®  grgen g ST

fe w wfsart w1 v w7y § ol 5w
wfsart # g7 w7x & fag 4@ TOT
e ar @ & ?
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e R AN fag @ IFF TOW
wrow 7 ¥ fe wifedi # QueAr w5 o
wraeqy &, qTAT AT A1 AT § AT
gAY & &) af v wfr & F1 mE
et &, Srag oA afa g & v oAt
¥, 9\ T 7y mw w7 ) W ¢ W
&= ¥t P g ot & ) Faady ot
wup afer g, gAY Y wwnay wfsare e
¥ | #fFa wa o wfeari #) g R
#1 ¥t zreay w wf § 1 oz w o
@y # arw § 1 A T A 20T §
37 & IR @Y AT AT e AT
o dwre @ oA |

ot Ho wro fyady : wul " A
w1 & s afy mar Heg @ ol fo
¥t afr ¥ &7 IET § a1 TN WY
wfer §5 gr st § W QueAt 36 X
g §1 vt & | & st WAt § 06w
a7 & 71 § i F v arfedt £ e
w ¥ w1 A1 WHS TR §, Tg WITE
Wi wfq wzr g, afz g a1 oA w
wqar Ry e 7

o v a0 fay  Far fF meawai
wgreg % fafed & ot sl ol 3 i
T 7 Wil § W T o 3 gfe
T Wt Ear & 1 ¥ g o wEwd &
TTET IIWE qT WY AT wqwr ¥ @
sqragrfem wfsangat § am w7 nrar
FATLAT BT 1 TA FEATEAT 9T w4 17
w1 Frforer # s @Y

Shri 8, C, Samanta: Is it not a fact
that, due to defective lighting arrange-
ments in local trains almost in all the
zones, thefls and loss of Railway pro-
perty occur and If so, what is the loss
that has been incurred by the Rail-
ways during the last one year or
during the last quarter of the year?

Mo T o faw : wAe ¥ A
& e AzE *1 W1 fcat el § ) WT
argt iy et § At gl Nft
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T 79 T D T § ) WAAE
TR WM F I § TIeE wAT
1% Ffew o1 gl fEg w7 1748
71 wgt aw fawdt #1 AmE
w1 "7 weq fefow adwg w7
EE & TH FTHE 1 GG 50 T,
807 %o & | AT FIfvqi & art ¥ Aifew
Py 9¢ §B FET wT ETAT )

Shri Indrajit Gupta: If I have under-
stood the hon, Minister aright he
has said that the black-out restrie-
tions imposed during the hostitlies
have now been lifted Only g week
ago when I was travelling on a mail
train between Calcutta and Delhi,
1 found that the black paint on the
bulbs in the carriages was still there,
and it was impossible to read any-
thing; and further 1 found that the
reading lights above the bunks also
had been permanentaly sealed May
I know whether the hof. Minister is
aware of this, and also for how long
this will continue?

Dr. Ram Subhag Slngh: I accept
what the hon. Member has said in
the earlier part of the question, be-
cause that is still being maintained.
As for the sealed lights, they will be
opened.

ot Tl T e ¢ A Fg AT
wY 7g ATt & fe s e @
wrers gY Y of e 57 fedi 0 wree
¥ marar & o 241 ¥ wafani v
%ot aga g€ 1 ©® wew 9T A
wiag & fa¥ g7 ami 1 T ¥ ary

¥ @ g1 T g
wo Tmgan fag : w ¥ o
fett % Wifegi w7 ara aga ww g af

ot werge 1 {39 Nfat € v
¥ wrw ® wrade wzen aeAn i §
ag af) & ¥ @ ¥ For T W
W TEX §i A1 wE A wrge § 7 et
oy, qg w5a ¥
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Shri A. P. Sharma: Is there any re-
gular arrangement for looking after
the defective lights or are they atten-
ded to only whenever a complaint s
Jodged?

Dr. Ram Subhag Singh: There s
and will be a regular arrangement,
and we are tightening it up.

ot gww w waaw : HFwT TifeEr
A gt § 37 § FE smaoqy Aw Ay
gt & foFma w0 g ofY I F
Arge gt ward Tt & 1 oW ¥ wTr
anfagl F1 qeAAT AT § 1 w7 FwT
% & fatr w1 fawq sgarqr 7 77
faats @t & 7

o v gAnfey :  afy waAE
qaeg = v F1 e aw 34 &
a1 ¥ F1E fowra & A 39§ gw g
saeqT FO0 I | dfwa gw Ao
WYTHTEr & QAT q19 A8 &)

it fory AT ;¢ w\T oy A §
w3t 97 MG § IT 7 ¥evw way oy
W § T8 ¥ wom qgy ag wiEatt ¢
WX HTHTT §9 ¥ AT RS 5 v
;ag FAT ¢ 0

To Y AR fag : TG A THo
o A § 37 & w0 0w 77 wfawa
¥ wed § o1 fr woer Y § ) ot v
qiw a1 7N AT 7O g § Sfew
wie O § I 1Y agh AT 7w AT
£ 1 gt aw AR 7 & smEgTow T
¢, 3 @ § & o wdifE Ay oF e
W § o wha w7 o IET €
T ) Ry ot any § At W
w0

it TmeTe ¢ it weY wEET
¥ w1 fie afx ey friie Tl 3§ wE
wizarg goft o & ow #F srre $37)
& wefy wgreT w1 sqre femTn g g
fir srren faefy Tor o @AY wondy §
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w7 wrer foelt oA 99 & %y
TEA WA W AT AN & wwar §,
T §T mfsat ¥ w9 7g feafr B
o7 forae oY oneft & a9 ©F @Ay
& et & el § afew wwlr wf &
W W T T AT § g AW
TSy g wmar § )

o v gAm fay : woe § wrewt
A ¥ ww ogw w7 arx Ag @ 0t
woifs g AP aCg FgEEm kA A
farger @ 9wt &, afer g WS
ot w1 sweft 1 e 7 & i 4 o
dMfer e ot § 1w
feafa & aga gurcgwr & 1wt @
Quey 7t sqaeqy &1 @A™y §, TE o
uly aom Haft wra fir faeelt aw oy
I7 ¥ Jwr g oftx ol & W W=
W ag T AT | TaT B Q) qwT§ )
#few w78 Ay & At 9w ) frwAr
forgr o

Shri Sheo Naraln: On g point of
order.

feeft & mforgrars o O @
ay §, e Famag et .. ..

Mr. Speaker: It is only a point of
disorder and not a point of order.

it qurare fag v oy it & e
forerfr aferat & To oo ff &1 aw
g ¥ OF g werlt § A e
T Tt el & Afier e sfrer v
¥ AT | Aoy wATA X Ay §

o o g fag : foraeft aferat
& o wer Y £ 1 o A g A
gt we feir g 1 Y oft wfoark goft
& Fu * gEew v fagr o
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eqw WEEY ¢ AT ¥ OF e
aE grFT W AR § gaa &
®§

o THTCMI ¢ YR AENEY,

= TRy : A AR AT gy
foram1 %5 qer a7 fie o ey e et
¥ oY Fl wudt @ g1 AT O% WmY
¥ A% IA Y TroAT ATy {1 awTE |
XawT waTq AR frar mam

wTaW AET : 9% FEd & 6 oW
freeit g O W T E A A AR
wwar § e arft oft #1 3wy &y gy
wwr fagr o

oY TRTwTTTE e A Ay T
a1y § oY weow Wy wig AT @
T AT ¥ e T e wEE o W
W GHT At ER A AR &T w0y E
wigh o & & g

fawet & wret wie gorerc
g

+
*626. it wy foremd
ot WA qmew
w1 o do qm :
ot ¥to Wo Wi :
w1 Ad WA qg wwr W g
w4 fs
(%) fewelt & gi-Fird o qemere
F JATH AT AT A Pertfarfy &
feaft s g€ &
(=) w1 7@ afeqioeT o yo v
e T for mr § ;o

DECEMBER 3, 1965

Oral Answers 5344

(n) &= ofraqye oz feamr @
£ wy dwraar § 7

od s § Iae (o mEsw):
(%) & (w) wqr afedi@ar
“feeeft afvere s W g wY
wag AU (Ddhi Avoiding
Lincs and Connected  Tiaffic
Facilities ) FEodT ¢ 1 =& ofagiear
&1 9&0 Fivg ag § fF memifedi vy
faeelt o7 At faeeft & Wiz-wiz o1w
oSt § 7 A 9F | Ffew o oAy
afrerar o8t €1 sy, o ey fafaw
oo ST OX el aandy mfgnt
Ty § ot wez fdnft | fraifes amit
o gt wrelt o1 ot £ T 9w aa
ar @ & v % 9 Hame aoer
45 gfqwa ™ gut & | &9 i
qT 6. 25 FLIE §9Y FT AT 1 GAHA
g

sft wiy foma : kw9 AT
fr ag domr v gl g sy

driamae ;- W ¥ 31 fremaw,
1967 % TL 1 MY HT WA § |

ot W fered : T FORTORY 9T §
f5 ward d wrr W o W et
# §e gramaTy & WTEAT ¥ S wh
& e gt & Ty A s §
97 % foir 7 o s wiied w1 woeg
frar s 3w # we fowe e arg
wify o gfead & wmdd

st TR : TE “T“fﬁmg
f agi & wvii ®1 araTay N foy
¥ o g g grendr e
¥fe dar & gw & wamw H

WeTW wgiTT : AT deen wg
W& e w1 3w F W W o b
I AR G SR
affera @ daw O ¥
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Wamam:  #Ewe o arg
WY FT W AUY ®ATH A€ £ | AW
of a1 &7 7%9g 48 § f& i1 Wiy-
wTg Tty ars § faeelt s At faeelt W
A F wramiEd ) T A @® |

Shri A, P. Sharma: Will this Ring
railway be operated with electric loco-
motives or with steam locomotives?

Shri Sham Nath: This is not Ring
Railway; as I have said, it is called
‘Delhi Avoiding Lines and Connected
Traffic Facilities' project. As regards
traction, because these avoiding lines
are meant essentially for goods traffic
coming from Ambala and Ferozepore
direction to bypass Delhi and New
Delhi, the traction on these lines will
have to be the same as provided on
these through lines.

Shri A. P. Sharma; The heading of
the questlon is ‘Ring Railway around
Delhi’. But the Minister says that
it is not Ring railway.

ot Wo Mo WY : 1w =TT iy,
g feft & T7

LET1A wITA(AT ) FTAOA WAHAT

+
*627. ot aq fawd : w1 geAm
Wt wer w1 oy @A F1 ogar w5
fs :
(%) o< A&l & A1 geaw
WITATA| A ATqE IeTEA-HaT T

(@) g7 wToamT & 1965 F
oa 7% frad gomer &1 e ger &
oY fawdr o & o7 wafa & gea R
eareT & qeqed wiay ;g 7

& |t WA Ay § 3o
(vt Ao ®o BASY): (%) T @7
¥ 17 oA wTGEAT ¥ A wEle
WA F1 JEEA AFAT | o W T
wir af &

(&) = 5o1a FTAAT T 1964
YT 1965 ¥ 979 AY w AT 1 WU
frvet w1 FeareA ¥@ AW —

FEME gl wa
At 1964 8 1965 &
framt  foamt
1964 &% 1965 T%
famE 849,200 912,500%
g 752,658 761,442
TICEHHAT 614,382 BOR,163

*ox FeneA 1 9 9ot feard wead
¥ Al Arw ¥ faenrte aar w1
g 1965 ¥ wTaTT §E Y

ot vy formd : wemar AgMw, AL
few%a ag & & wre wara 27 8 e
a7 wiwg attg T fer smd ar gaw
qe+ ¥ mgfeas gl | IFIA ag ot
qAATAT § WE g IAH AL H gAY
Rawt) ag K kA ez @IE

wEuW AR WA g O
wrgd ¢ % wa fond aitg warswy g
at Tl iz T foar wy

staq femd :  ETE SATTG WY
ot fagar a1 &1 g § 99 % WA
faame wYr gaige ® o d=marT WY
W & 3w A 4 qfow A 11w
aw warat darar g1k &, Afew s
H durarT ®w K A T ATH
wwat § o §, ag At & wrw § Afed
W gw ag § P W g @y fw
sTHA1 ATYY WAY §4T % ATg A A9T
aral § a1 dArTe & owwar swm
it & Ao amr ww AT AR
o ¥ ag g W § P o et @
TR o samar gw A d fear 2
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weaw wgag : wore Gar fsat sa
g @ wré mam ?

st qo Wo §8Y: weaw wgRA, wEi
A% GAAT FT ATIA KT A4TA AR AT
faaat Fewaw T § 34T F A 9T
faar waT &, AR ®w§  dfadaw
T A oA A

oft 7Y formd : @aaT (Fw W)
o a1 wer 8, darA AT v A L L
(v )

ft Ao w10 fyadt : T w5 Y
T gITHT AW ¥ a8 w=r agi € )

WU wghm ;A faers a e
TEvE T T wifgg

ot 7g fawa : & o wRaT §
f frmdt o v AT F v
A AT TG N7 AT WA F
forg S a1 gl FE AT F g,
(smgar) wErdd sTEET & i
% g1 98 @1 §, 3¢ 77 %gh a% qfaw
g o ad v fraft gy ?

wigo Wo §&1 : Wawe wETET, Fra<r
g adfa giwar £ 7 faeare o doey
¥ we% WA wHadl ww @ §
AT FrOWAT H, TAd £ A A
T ¥

Mr. Speaker: The question is whe-

ther the targets have been achieved
or they fallen short.

Shri P. C, Bethi: We shall be able to
achieve those targets as far as the
Third Plan is concerned.

Shri Indrajit Gupta: From the
figures given by the Minister, though
I have not got them in front of me, it
-seems that except for Bhilai, the other
‘two plants have not yet been able to
reach the rated capacity of e million
‘tons. Sorry if 1 am wrong
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): They are mak-
ing a mistake. These figures are only
for nine months, and Durgapur and
Rourkela will also exceed one million.

Shri Indrajit Gupta: Anyway, may 1
know whether there is any reverse
in the trend which has been observed
for so many years in these plants of
their running at a loss, and whether
they have come on a profitable basis
or not?

Shri Sanjiva Reddy: ] may read out
the figures again.

Mr. Speaker; There is no need

Shri Sanjiva Reddy: But these
figures are only for nine months, and
each of the plants in the coming three
months naturally would complete one
million and also exceed it a little.

Shri Indrajit Gupta: Bhalai has al-
ready exceeded.

Shri Sanjlva Reddy: A part of the
Third Plan expansion, one blast fur-
nace and two steel melting shops, have
begun producing, and therefore Bhilai
has got a little more even in nine
months. The other expansions are
also coming up shortly, and we hope
that within two or three months, not
more than that, we will be able to
complete the expansion schemes of
all the three plants. Rourkela this
year, as you have seen from the
flgure, has gone to 8,08,183 tons in
nine months. It will also exceed one
million. All the three plants have
been giving a very satisfactory perfor_
mance.

Shri U. M. Trivedl; The question is
of profit.

Shri Sanjiva Reddy: This year
Rourkela itself has given a very good
profit. For the first time we have got
a fairly good profit; after excluding
interest, depreciaticn and everything,
we are able to show a profit.

Shri Surendranath Dwivedy: In all
the three steel plants?

Bhri Sanjiva Reddy: In all
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Shri Sanjiva Reddy: Evidently he
means percentages. The private sec-
tor have smaller units. The public
sector has three plants of a million
tons and they agre exceeding now. Om
the average the public sector has not
been behind the private sector.

Shri Shinkre: While the Government
appear to have achieved a little prog-
ress or small progress on the side by
way of increased production in the
steel plants may I know from the
Minister whether the Government have
taken any steps not to allow or to
stop the rotting of huge quantities of
spares involving hundreds of crores of
rupees which is also a reason why
these steel plants are bringing losses

to the public exchequer; if so, what
are the steps taken?

Shri Sanjiva Reddy: That is one of
the aspects which is being considered
by the committee. We had recently
appointed a committee to see why the
cost of steel production is very high
in India not only in the public sector
but in the private sector also. About
spare parts etc. we are trying to re-
duce imports and produce them inter.
nally.

Shri Shinkre; My question was dif-
frent. Spares already imported are
rotting and are not used for years
together.

Bhri Sanjiva Reddy: It may be some
parts, a few parts; it is not so in 4
large number of cases.

Shri R. Ramanathan Chettiar; The
hon. Minister stated that they had ap-
pointed recently & committee to go
into the cost of production. May I
know whether the cost of production
in the private-sector plants is much .
lower than in the public-sector plants
and, if so, what steps do government
propose to take to bring down the
cost of production in the public-sector
plants?

Shri Sanjiva Reddy: I do not think
that that presumption is correct. The
cost of production in India, including
in the private sector, is much higher
than the international price. That is
why we have appeointed a commitiee
not for the public sector alone but
for the whole of India, to see why the
cost of production is high in the pri-
vate sector also.

Shri Nath Pal: From such figures as
are available, it seems that all the
three plants in the public sector had
shown marginal profits. It is a little
intriguing because the Rourkela plant
whose performance in the earlier
stages was rather disturbing has
shown higher profits as against the
Bhalai steel plant whose perforfnance
had so far been the best. How does
he explain the disparity that the
plant which was the best in perfor-
mance so far as production was con-
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cerned is lagging behind in profit
margin whereas the other plant
shows & higher margin of profit?
Could he explain it?

Shri Sanjiva Reddy: In Rourkela

the flat products, the finished goods

are much costlier while the heavy
things like axles, structurals, etc.
though the tonnage may be there,

cost very much less. That must be

the rcason for the high profits and
percentage of income in  Rourkela,
When it goes into {full prouction,

naturally the profits will be higher
because these are flat products which
are costlier.

Shrimati Savitri Nigam: In view of
the changed circumstances and our
increased defence requirements may
I know whether any reorientation or
change is being brought in the pro-
duction plan of all these steel plants
in the private and the public sectors?

Shrl Sanjiva Reddy: I have not
caught the implication of the guestion.
Can she repeat it?

Mr, Bpeaker: A lady is very dif-
ficult to understand.

Shrimati Savitrl Nigam: In view of
the changed circumstances and our
increased defence requirements, is
any change or reorientation being
contemplated in the production plan
of these steel plants?

Bhri Sanjiva Reddy: We need much
more alloy steel plants and alloy
stee] Is necessary for defence oriented
industries. Therefore, we are taking
sleps to produce more alloy ateel in
the private and the public sector
plants.

Shri Daji: Is the government aware
that though the overall production is
showing improvement in Rourkela,
the axles shop has given only 60
per cent production and it has been
held that i can never be improved?
If so, what steps are taken to set it
right?

Shri Sanjiva Reddy: We had some
trouble mitally and we are trylng
to get over that trouble and increase
produtcion.
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Shri Sivamurthi Swamy: What is the
cost of production in each factory
and how does it compare with the
proposed factory, the sixth plant?

Mr. Speaker: They are different
things; they cannot bc compared.

Shri Banjiva Reddy: It is difficult
to compare them. If a separate ques-
tion is put I shall see if I could get
comparative figures.

ot g WTNE ¢ T.5ET 83ET
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qafas AFeT ¥ gaeeqe g & wifwe &
wAT g1, w1 qg WE WL § 7

Minerals and Metals Trading
Corporation

+
*628. Shri Eapur Singh:
Bhri P. K. Deo:
Shri Solanki:
Shri Bubodh Mansds:
Shri 8. C. Samanta:

Will the Minister of Commeree be
pleased to state:

(a) the details of losses of the
Minerals and Metals Trading Corpo-
ration during 1964-85;

(b) the reasons therefor; and
(¢) how Government propose to
make up these losses?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢c). MM.T.C,
made a net profit of Rs. 25.07 lakhs
during the year 1964-85,

Shri Eapur Singh: 1 want to know
whether this Government ever propose
to stop acting banla—for which it is
not suited—and to start governing

properly.
Mr. Speaker: What -answer shoum

© 1 get?
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Shri Kapur Singh: The Minister
might return a very good answer if
you let him.

Mr. Speaker: I will allow him to
answer if it is going to be a very
good answer!

Shri Manubhai Shah: There |is
a profit. I did not follow what the
hon. Member said.

Mr. Speaker: Would the Govern-
ment stop the mentality of the bania
and try to govern properly.

Shri Manubhai Shah: The House
desires that the Government must
govern properly.

Shri Indrajit Gupta: May I know

what is the total quantity and the
wvalue of non-ferrous metals, if any,
imported by this Corporation in 1084-
657

Shri Manubhai Shah: It wvaries
from time to time; it is something
like 18,000 tons of lead and may be
about 12,000 tons of aluminium. In
that particular year, copper and zinc
were not imported.

Shrl Indrajit Gupta: What is the
value?

Shri Manubhai Shah: About Rs. 37
crores.

Shri 8. C. Samanta: The hon. Minis-
ter said that in 1964-85, there was a
profit. May 1 know whether this
Corporation was suffering a loss du-
Ting the last four or five years?

Shri Manubhai Shah: No; it was
never losing. But I may caution the
House that iron ore prices in the
world are not the same as they were
in the past, and we may have to bear
further losses.

Russian Collaboration for Coal
Development

+
*g31. Shri Yashpal Simgh:
Shri P. R. Chakravertl:
Shri P. C. Borooah:
Bhri 8. C. Samanta:

Bhri M. L. Dwivedi:
Shri Subodh Hansda:
Dr. Sarojini Mahishi:

Will the Minister of Steel and

Mines be pleased to state:

(a) whether a Soviet delegation
visited India to discuss the question
of Soviet collaboration with the
National Coal Development Corpora-
tion in its projects for the develop-
ment of India's coking coal resources
during the Fourth Plan period;

(b) whether the Soviet assistance
would be utilised mainly for heavy
earth moving machinery and other
mining equipment;

(c) the extent to which the various
projects prepared by the National
Coal Development Council were gtu-
died by the Soviet experts to ascer-
tain the Soviet help needed for their
execution; and

(d) the proposed scheme for
Nationa] Coal Development Corgora-
tion's efforts for increasing its pre-
sent output of coking coal?

The Parli Y 'y to the
Minister of Steel and Mines (Shri
Thimmalah): (a) to (c). A Soviet
delegation is, at present, in India for
discussing the question of giving as-
sistance for the development of some
of the coking coal mines of the Natio-
nal Coal Development Corporation.
The delegation has not yet completed
its studies. The scope of the assis-
tance will be settied after the dele-
gation submits its report.

(d) New coking coal mines gre
being opened in the Central Jharia,
Bokaro and Ramgarh coalflelds. The
production from existing mines is also
being increased,

ot mow few : ATETT A a4y

T AT w71 @ fwogmit m
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famty aft & 330 gw wwen FATE
T AR gAY MY o6 WA K Y
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ag w1 gwn fr gEe qesi & agEar
#r adr ?

The Mimister of Steel and Mines
(Shri Sanjiva Reddy): He is making
a mistake, We are surplus in the
ordinary coal, but we have to in-
crease the production of coking coal.
I have been repeatedly saying that
coking coal for the steel plants will
be absolutely necessary and therefore
we are taking the assistance only for
coking coal

oft amame fey : geTA TRAEi
% for @ zv@ @1 fawg e
oy gy § gawr faadr am@ im
§ ¥ qir grtr @ AT feam dmar
93T &, WX ¥ AF gW ITA ANA
¥ warawal| g o ?

Shri Sanjiva Reddy: I may point
out that in the fourth Plan we are
proposing to increase it to another
25 million tons of coking coal. We
are not going to open pits for the in-
ferior variety. We can produce much
more even with the existing capa-
city to meet the fourth Plan demands,
but for coking coal we have to go
much deeper. We have Polish assis-
tance; there are already deep mines
under construction, and the Rursians
also may assist us later.

sromm ey © fear s
T ?

Shri Sanjiva Reddy: It is 25 mil-
lion tons; I said so even in the begin-
ning.

Shrl 8. C. Samanta: We are told
that this Corporation is running at
a loss. May I know whether by this
Polish collaboration we will have
some extra coal produced so that we
will be able to make up the loss?

Shri Sanjiva Reddy: The position is
like this. The capital expenditure for
opening new mines is there; and we
could have produced coal, but b $i
the market demand is dull, we are
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now concentrating only on coking
coal, and we will have to sink more
money in the coking coal mines. 1
hope we will be able to produce and
make profits later on.

st Ho wro fyudt: Awww W
Fevie wiafaw & gro dgr qfv-
qrrAmai § qat aqr wvEi w1 o9qn
fer wrgm | & A oAmar g
fr § wmmw ofr § ar fagwh, afz
o fagelt & a7 3w feaar sfowa
t 9T | oun ag gewrEAr @ fw
9 A AT & W amgdt ?
AR g ¥ e ¢

Shri Thimmaiah: To the maximum
extent, we will use the indigenous
equipment. Only those equipment

which are not evailable in India will
be supplied by Russia.

Oral Answers

ot gt qrvdw - g A Alfage
g feggraty ® w9 wwm
g WAt & v § wpw wwoar
F9 af aml & paEEr ¥ a1t W
o FT @ g7
Bhri Thimmaiah: We have given
them all the data and details and the

experts who have come here are
studying it with our owpn experts.

LUl CRERE -
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ject, we will take up 5 existing mines
and 7 new mines. A total of 12 mines
will be taken up for development.
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Shri Thimmaiah: When these pro-
jects are taken up, we hope to pro-
duce about 10 million tonnes of extra
coking coal,

Shri A. P. Sharma: Besides Russian
collaboration, consideration was given
to collaboration with any other coun-
tries and if so, what were the terms
of the different countries?

Mr. Speaker: This question relates
to Russian collaboration. Next ques-
tion.

1i-Year Steel Plan

+
Shri Kapur Singh:
*632. Shri Solanki:
Shid P. K. Deo:
Shri Narasimha Reddy:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether Government's atten-
tion has been invited to a news-item
published In the 'Economic Times'
dated the 6th October, 1965 (front
page, cc. 2—4) to the effect that the
Centre is preparing a 15-year steel
plan to bring about a change in the
pattern of production in the existing
steel plants; and

(b} if so the broad features of the
plan?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethid): (a) Yes, Sir.

(b) A perspective plan for the
development of the iron and steel in-
dustry owor 10—15 years is under
preparation. Such a plan will among
other things cover the planning re-
quired to meet Defence requirements
and to generally achieve self-suffi-
ciency as soon as possible.

Shri Eapur Singh: Is this proposed

5358

Shri Nath Pal: May I know whether
in this proposed ambitious plan for
the next 15 years, the emphasis is
only on producing more steel or to
make up for the deficiencies in wvital
sectors like alloy and special steels
and if so, what are the aspecis in re-
gard to them?

8hrl Sanjiva Reddy: The point is,
to plan for a steel plant even for capa-
city of 1 million tonnes, it takes
about five years and for the expan-
sion, it takes another 5 years. So, un-
less you plan for 10 or 15 years, it is
difficult. Regarding my friend, Mr.
Nath Pai's question, alloy steel plants
will be given greater importance. For
that, we will have to get some
technical “know-how". Not only in
the public sector, but in the private
sector also, we are encouraging peo-
ple to put up small alloy plants of
10,000 or 20,000 tonnes. In add:tion
to the Durgapur alloy steel plant, we
are thinking of putting up another
alloy plant. All these aspectg are
being considered, but no final deci-
sion has been taken till now.

Dr. L. M. Singhvi: May I know
whether the requirements of the
country for 15 years have been pro-
jected and if so, what are those re-
quirements? May I know  whether
the French entrepreneurs have agreed
to set up a plant in collaboration with
us or any other collaborators have
been invited for the additional pro-
jects?

Shri Sanjiva Reddy: Unless we are
ready with our plan, there is no point
in talking to the foreign collaborators.
They are showing interest—the Anglo-
American, French and German private
sector are also showing willingness to
collaborate with us. But we should
be ready with our own plan first and
then only we will be in a position to
say what type of collaboration and

plan in any way likely to imping
upon our jlans for increased food
production?

The Minister of Stee] and Mines
(Shri Sanjlva Reddy): No, Sir; this
has no beiring on that.

what percentage of ist would
be needed.

Shri Sivamuorthi Bwamy: May I
know within these 15 years, how many
factories are going to be set up and
where?
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Shri Sarjiva Reddy: It is too big a
question for me to answer today.

Mr. Spenker: Shri Trivedi.

Bhri U. M. Trivedi and Shri Suren-
dranath Dwivedy rose—

Mr. Speaker:
Trivedi. I will
afterwards.

I have called Shri
call Mr. Dwivtdy

Shri U. M. Trivedi: In view of the
reply that has just been given by
the minister that we cannot enter into
collaboratinn without perfecting our
own schemes, does he mean to say
that the article appearing in the
Economic Times dated 6th October,
as described in this question, is mere-
1y a dream or is it some concrete pro-
posal, becsuse every time it is being
said that we are still contemplating?

Shrl Sanjlva Reddy: After all, when
we plan things they appear to be
dreams, but dreams alse will have to
be realised. It is our desire to pro-
duce about 26 million tonnes by the
end of the Fifth Plan—in the coming
ten years. IL i5 not a very big, im-
possible, task. The planning now is,
to what extent Indian components
will go into the steel plants. That is
the important thing that is being
discussed. We will produce 26 million
tonnes, but whether we will be
dependent on collaboration for steel
plants or we can produce sometning
in India, what will be the percentage,
and many other aspects are being
discussed now.

Shrl Surendranath Dwivedy: We
are talking about alloy steel plants
for the future. May I know whether
Durgapur alloy steel plant is produc-
ing according to capacity; if not, what
are the reasons for that?

Shri Sanjiva Reddy: The construc-
tion itself 1ras a little delayed because
of various factors. Not omly there
were local constructional deficiencies,
but enterng Into agreement with
Japan or Canada in the earlier stages
itself was tlslayed. Now, T think, we
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are keeping up to the revised schedule
that we have planned and production
will be there in the coming two

years—at least a lakh tonnes will be
there.

Shri K. C. Pant: May 1 know
whether Government is also thinking
of preparing a 15-year plan in res-
pect of industries which will process
the steel that will be produced?

Shrl Sanjiva Reddy: 1 do not know;
I am thinking of steel now. About
other industries my hon. friend there
will be able to answer.

Shrimati Vimala Deshmukh: s
there any likelihood of any steel plant
being located in Maharashtra or Goa?

Shri Sanjiva Beddy: The question
of location we do not take now into
consideration at all. Wherever the
steel plant is located, the planning
is for the achievement of the results
and for production. We have not
given our thought to the location of
the plant.

Shri Linga Reddy: May I know
whether in the preparation of the 15-
year steel plan, the defence needs
also will be taken into consideration;
if so, to what extent?

Shri Sanjlva Reddy: Yes, Sir; de-
fence needs to the extent possible, I
would say, would be taken into con-
sideration.

Shri M. L. Dwivedi rose—

Mr, Speaker: Let us go to the next
question. I am sorry T cannot accom-

modate two Dwivedy's on the seme
question!
Shri Nath Pai: Sir. I have one

submission to make. This *Dwivedy-
Trivedi” causes confusion to you and
to us, Whereas one claims to know
two Vedas the other claims to know
three. 1 do not think either of them
knows any Veda. Why not persuade
them to have more appropriate names
(Interruption).

Mr. Speaker: There is a Chaturved!
also (Interruption).
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Shri Shinkre: The confusion  will
be over shortly.

An hon. Member: Why?

Shri Shinkre: They will be shifting
shortly,

Licensing of Powerlooms

+
*§33. Bhri P. K. Deo:
Bhri Solamki:
Bhri Kapur Bingh:

Will the Minister of Comunerce be
pleased to state:

(a} whether Government have
decided to stop the system of licens-
ing of powerlooms;

(b) if so, the reasons therefor; and

(c) when it is going to be put into
effect?

The Minisier of Comunerce (Hhri
Manubhai Shah): (a) to (c). No, Sir.
‘The report is under consideration.

Shri P. K. Deo: Sir, so far as we
are concerned, we are against  all
licences, quotas and permits. May T
know by what time all these things
would go so far as powerlooms are
concerned?

Shri Manubhal Shah: | hope the
Cabinet will take a decision within a
rionth or so.

Shri Kapur Singh: I want to know
ir the licensing system Involves any
bind of financial commitment on the
tublic exchequer also?

Shri Manubhai Shah: These are
licences or permits, which the pre-
vious hon. Member mentioned, for
tstablishment of powerlooms where
there is no financia] commitment.
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+

*§34. Bhri 8. C. Bamanta:
Bhri M. L. Dwivedi:

8hri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:

(a) whether Hongkong is one of
our biggest competitors in respect of
textile goods in foreign markets;

(b) it so, whether production in
. is 100 per cent by auto-
matic looms; ang

(c) the steps taken by Government
#o turn our looms into automatic
looma?

The Minister of Commerce (S8hri
Manubhal Shah): (a) to (c). A state-
ment ig laid on the Table of the
House.

Statement

Hong Kong is one of our major
petitors in tt textiles in
foreign markets. About 80 per cent
of the production of cotton textiles in
Hong Kong is done on automatic
looms. The following steps have
been taken by Government to permit
the installation of automatic looms
with the object of increasing produc-
tivity without displacement of labour;

(1) Installation of automatic
looms is aged in prefe
to plain looms under the mar-
ginal expansion  schemes for
loomage in composite mills and
pecial expansi » in
spinning mills.

(ii) Indigenous production of
automatle Jooms is being stepped
up.

(ill) As far as possible, foreign
exchange credits are arranged on
suitable terms for import of tex-
tile machinery for modernisation,
including automatic looms, not
indig ly factured.
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Shri 8, C. Samanta: May 1 know
whether any attempts have been
made by either public or private sec-
tor to manufacture automatic looms
in our country and, if so, what are
the difficulties faced by them and how
those difficulties are going to Dbe
encountered?

Oral Answers

Shri Manubhai Shah: Already two
factories are producing automatic
looms in the country but the demand
is so heavy that in order to change a
substantial portion of 2 lakh looms
which are working in the organised
sector it will take some years.

Bhri 8. 0. Bamanta: May I know
the names of other competitors in
the fleld of textiles?

8hri Manubhai Shah: Japan, and
now China, and Pakistan are also
emerging. The world market of tex-
tiles, particularly cotton textiles, is
shrinking.

sft qo wio fg#lt: WAt wRm
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Shrimati Renuka Bay: In view of
the extremely acute foreign exchange
posaition, I would like to know the

- total amount which iz now being

given for modernisation of textile
machinery, including automatic looms
now being sanctioned?

Shri Mamubhal Shah: The present
situation is well-known to the hon
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House. There are no long-term cre-
dits which are so far available. For
imports we  have released about
Rs, 11.2 crores for modernisation in
the current year.

Shri R. Ramanathan Chettiar: In
view of the annual export of textiles
having fallen from Rs. 65 crores to
Rs. 38 crores, what measures will
Government take to increase the ex-
port of textiles to earn foreign ex-
change?

Shri Manubhal Shah: I do not know
where the hon. Member took the
figures from. It is true that the
exports in the first six months had
gone down by Rs. 3 crores, not from
Rs. 65 crores to Rs. 38 crores. But, at
the end of November, the figures have
improved. As compared to Rs. 59
crores of total exports of cotton tex-
tiles and articles manufactured there-
from, the current figure is Rs. 81
crores and so 1 hope this year the
position will be better as compared
to the previous year.

Shrl Shinkre: The gossip has it. . .

Mr. Speaker: Why should he bring
it here?

Shri Shinkre: The gossip has it that
this Government has authorised the
export of textiles even to Hongkong
under the excuse or pretext of export
incentive, which is just like carrying
coal to New Castle. I want to know
from the hon. Minister whether this
gossip is completely baseless.

Mr. Speaker: I would not ask the
Minister to answer a question sbout
gossip.
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Shri Nath Pal: While appreciating
the fact that the Minister has carried
out the assurance he gave to  the
House that Gowvernment will take
control of these mills—I congratul
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agement and not hand them over after
improvement under the ordinary pro-
cedure?

Shri Kapur Bingh: Preposterous.

Shri Manubhal Shah: I had infor-
mally assured many hon. Members
that i¢ I do not get a proper answer
by this committee quickly, we will not
hesitate to use the DIR; but, fortu-
nately, the report ceme to us very
early.

Shri Kapur Singh: You should be

-pshamed of yourself,

Shri Imdrajit Gupta: In the present
ituation is it Gover t's policy to
take over and run all textile units
which may be closed down indefinite-
ly due to fi inl mi g by
the present owners?

Shri Mansbhal Shah: Why is such

him upon his bold step—may I have
an assurance that now that public
money is going to be imvested to put
these mills on an even keel, the old
practice of handing over the mills
to the same inefficient people, who are
charged with gross misadministration,
after investing public's money, will
not be followed and that Government
will take over final control of these
mills? Has he understood my ques-

tion? | E)

a4

Shel Manubhal Bhah: It is a very
vital question and we have  been
examining this for the last few years
as to how under article 32 of the
Constitution such a company can be
taken over by public management be-
cause it is true that once we take
over, we improve the management
and under the normal property rights
in the country it gets back to the
original owners. This matter is under
examination.

Shri Daji: In view of the fact that
we are llving under an emergency
and the DIR provisionsg are available,
why should not the DIR provisions be
put into use in the case of such mills
for the final take-over of their man-

an assurance necessary?
From case to case we examine the
matter.

Shri 6. M. Banerjee: May I kncw
whether it is s fact that a similar com-
mittee was appointed for a textile
mill's case in Kanpur, if so, whether
the report has been received and
from what date....

Mr, Speaker: That is a different
thing altogether. Shri Banerjee knows
it better.

8hri A. P. Sharma: Besides taking
over the t of this pan/,
what other es i3 Gover t
contemplating to take against such em-
ployers for mismanagement?

Shri Manubhal 8hab: Usually the
Company Law Board takes action
against any mismanagement ag far as
the financial side is concerned; as far
as the technical side is concerned, we
examine it from the point of view of
modernisation and see that the mill is
rehabilitated. The present difficulty is
not only due to mismanagement and
bad machinery but it hag slightly been
aggravated due to credit squeeze also.
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All these factors are properly being
looked into,

Shri A, P. Sharma: My question was:
What action is Government going to
take ageinst the management for mis-
management?

Shri Manubhal Shah: If the Com-
peny Law Board finds that there is de-
falcation, they will be prosecuted,

Shri R. Ramanathan Chettlar: May 1
know whether this group of mills has
been taken over under the Industries
and Development Regulations Act and,
it so, whether after the mills have
been put on a sound basis, they will
be handed over to the previous
management?

Shri Manubhal Shah: This has been
taken over under section 18 of the In-
dustries Act: but really, as the pre-
vious hon. Member suggested, it is
being examined why we should hand
over the mills to the original owners
who have been responsible for such
bad management, defalcations or, may
be, not proper type of financing and
all that. This matter js under the
active consideration of the Govern-
ment.

mill; if so, how much?

Shri Manubhal Shahk: About Hs. 2§
crores; but it is not a question of in-
vestment directly, it is a sort of loan
finance for working capital.
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Shri Vasudevan Nair: May I know
whether the Government has con-
sidered the question of taking over
the Bharati Textile Mills in Pondi-
cherry which was closed down re-
cently?

Mr. Speaker: That does not arise.

Asian Common Market

638. Bhri Harl Vishnu Kamath: Will
the Minister of Commerce be pleased
to state:

(a) whether Government have
under consideration either suo motu
or emanating from a foreign country
or organisation, a proposal for an
Asian Common Market or alterna-
tively a Common Market for all
democratic countries of Asia;

(b) it so, the details of the propo-
sal; and

(e) the stage at which the consi-
deration thereof has reached?

The Minister of Commerce
Manuobhai Shah): (a) No, Sir.

(b) and (c¢). Do not arise.

Shri Hari Vishnu Kamath: Is it not
a fact that there is 5 global trend to-
day, refl d in the m ts such
as the European Common Market, the
Arab Common Market, and if so, doea
the Government suo motu on their
own, propose to take up this matter
and sound other Aslan couniries, at
least the democratic Asian countries,
with regard to an Asian Common
Market and, it not, the reasons there-
for?

Shri Manubhal Shah: This question
has come up several times before the
Economic Commission for Asia and
Far Bast. The general consensus
among the Asian countries has been
that a Common Market envisages a
common level of development and
prosperity. As the Asian countries re-
present various degrees of under-
develop t, for inst India,
Pakistan, Burma, Ceylon, Laos or
Cambodia, it hag not been found prac-
ticable to consider any Common Mar-

(Shri
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ket at the present juncture. It is true
that an Arab Common Market is
being proposed, and how far will it
succeed is a question that remains to
be seen.

Shri Harl Vishnu Kamath: Has the
attention of the Minister been drawn
to g re.ent statement of the Japanese
Prime Minister wherein he has stated
that his country would like to draw
closer towards other Asian countries
in the sphere of trade, commerce and
industry and if so, what has been the
reaction of the Government to that
proposal?

Shri Manubhai Shah:
ment only shares the feelings and
sentiments expressed by the hon.
Prime Minister, Mr. Sato, of Japan.
We have invited a very high-powered
business delegation from Japan very
soon. Similarly two Delegations are
going from India to Japan maybe, the
Finance Minister alse will be going
to Japan very soon.

Shri Hari Vishna Eamath: The
hon. Minister also will be going?

Shri Manobhai Shah: Later on,
some other dignitaries also will be
visiting Japan to draw the two coun~
tries closer for technical and econo-
mic co-operation.

Shri K. D. Malaviya: With regard
to the views expressed by the Minis~
ter on the merits of the question of
Agian Common Market, is that the
considered view of the Government
also?

Shri Manubhal Shah; Yes.

Mr. Speaker: The Question Hour is
over.

I must congratulate the members
today b the ppl tarics
were to the point and not very long.

Shri Nath Pai: Is it a compliment
to Mr. Kamath? ’

Shri Harl Vishnu Eamath: He also
put a question.

Mr. Speaker: Yes, a special compll-
ment to Mr. Kamath.

Shri 8. M. Banerjee: Congratulations
to the Ministers also for the ready-
made answers.

The Govern-
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Shortage of Pig Iron

%629. Shri Subodh Hansda: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether the foundries, both
small and medium scale, are suffering
for want of pig iron;

(b) whether this is due to the
shortage of pig iron or for want of
proper distribution; angd

(c) the steps being
regard?

taken in this

The Deputy Miniter in the

of Industry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). There
is a shortage of graded pig iron and
consequently  foundries producing
certain categories of castings needed
by engineering industries are expe-
riencing difficulties.

(c) Steps have been taken to aug-
ment pig iron production in the integ-
rated steel plants by adoption of im-
proved techniques of production.
Licenses have also been granted for
setting up additional units.

Sixth Steel Plant

*630. Shri Basappa:
Shri P. C. Borooah:

Will the Minister of Steel and
Mines be pleased to refer to the
reply given to Starred Question
No. 817 on the 24th September, 1965
and state:

(a) whether the French entre-
preneurs have since made any speci-
fic proposals for the setting up of the
Sixth Steel Plant in the public sector;
and

(b) if so, the broad outlines there-
of?

(SAKA) Written Answers 5374
The Minister of Steel and Mines
(Shri Samjiva Reddy): (a) No, Sir.

(b) Does not arise.

Subeidies to Coal Companies

*636. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Steel and Mines
be pleased to state:

(a) the outstandings on account of
subsidies payable to the Coal Com-
panies by the Coal Board during
the period from November, 1964 to
October, 1965, month-wise;

(b) whether it has come to the
notice of Government that collieries
are experiencing great difficulty
because of delays in the payment of
subsidies by the Coal Board; and

(c) whether the procedure for mak-
ing payments is being simplified to
ensure timely payments so that the
programme of production is not
affected?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-5296/65].

(b) Yes, Sir; the Coal Board is
making every effort to reduce delays
in the payment of subsidies to Coal
Companies and Government are try-
ing to place additional funds at the
disposal of the Board for the purpose.

(¢) This is engaging the attention
of the Coal Board.

Steam Locomotives

*637. Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Raflways
pleased to state:

(a) whether Government have
developed any new type of steam
locomotive or improvised the exisi-
ing design with a view to bringing
about higher thermal efficiency and
lower maintenance;

be
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(b) whether Government have
studied the operational economlecs of
locomotives in wuse in European
countries; and

(e) if so, the result thereof?

The Minister of State in the Mimis-
try of Railways (Dr. Ram Subhag
Bingh): (a). No new design of steam
locomotives has been developed in
recent  years. Investigations are,
however, constantly being made to
improve the efficiency of existing
designs of steam locomotives, Im-
provements to reduce maintenance
work on existing designs are incorpo-
rated on new locomotives as well as
on existing locomotives wherever
practicable.

(b) No such study has been under-
taken.

(c) Does not arise,

Manufacture of Baby Foed

*§39, Shri Linga Reddy:
Shri Mohammed Koya:
Shri Sidheshwar Prasad:

Will the Minister of Industry and
Supply be plensed to state:

(a) the number of plants engaged
in the manufacture of baby food in
the country at present;

(b) whether the baby food manu-
factured at present suffices the
requirements of the country; and

(c) if not, the steps P
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ed in the Fourth Plan period will be
licensed in due course.

Cemest Factory in Assam

*840. Shri J. N. Hazarika: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that an
industrial licence was issued to a pri-
vate party for the setting up of a
cement factory at Cherapunjee in
Asgam;

{b) whether the State Government
alse subscribed capital for this indus-
trial unit and if so, how much;

(c) whether the said private party

does not propose to set up the factory
now; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudbhendra Misra): (a) to (d). In
April, 1856, an industrial licence was
granted to M|s. Assam Cements Ltd,,
Shillong for setting up a cement fac-
tory at Cherrapunji for an annual in-
stalled capacity of about 84,000 tonnes,
As the management of the Company
could not implement the scheme, the
Company has been converted into
a Government Company under Sec-
tion 617 of the Companies Act with
effect from 31st December, 1863. The
Government of Assem agreed to sub-
scribe Rs. 15 lakhs under Equity
ghares and glso advanced loans to

to manufacture sufficient quantity of
baby food m the country in the
Fourth Plam period?

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Four plants
in the large-scale sector and two
plants in the small scale.

(b) and (c). To meet the general
shortage of baby foods in the country,
the Government have recently licens-
ed four schemes with a total capacity
of 5000 tonnes per annum. Further
capacity to cover the demand expect-

the C amounting to Rs. 40
lakhs. The Government of Assam
tried but could not get a suitable party
for appointment as Managing-Agents
for implementing the project. As a
result, the State Government decided
to take over the project in the Public
Sector acquiring more than 51 pe, of
the shares. The Government of Assam
has also decided to contribute a fur-
ther amount of Rs. 15 lakhs towards
Equity sharez and Rs. 25 lakhs to-
wards Preference shares (total Rs. 40
lakhs) and issued sanctions convert-
ing the earlier loan of Rs. 40 lakhs
into share capital.
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Export of Bananas te USSR

*641. Shri Vasudevan Nair:
Shri Warler:

Will the Minister of Commerce be
pleased to state:

(a) whether large-scale export of
Bananas to U.S.S.R. is envisaged; and

(b) if so, what is the estimate of
this expory for 1985-667

The Minister of Comnverce (Shri
Manubhal Shah); (a) and (b). A
total qauntity of 1000 to 1200 tonnes
of Bananas is proposed to be exported
to US.S.R. during 1985-66. This is
8 beginning.

Credit from I.D.A.

*642. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that the
International Development Associa-
tion has agreed to release its $100
million credit without insisting on
India finding matching foreign ex-
change resources;

(b) if s0, the precise terms on which
this credit will be extended; and

(e) how it is to be appropriated?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (¢). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-5207/65].

Pakistay Intermational Airways
Employees’ Clalms

*843. Shri H, N, Mukerjee:
Bhrimati Reno Chakravartty:

Will the Minister of Commerce be
pleased to state:

(a) whether it iz a fact that
Custodfan of Enemy Property
discharged employees of Pakistan
International Airways, even when
they are of Indian pationality, with
one-month's notice;

the

(b) if so, whether any assurance hag
been given to the said employees
regarding their rights and  other
claimg on their employers; and

(c) whether they will be absorbed
in employment elsewhere in grades
similar to those they were holding?

The Minister of Commerce (Shri
Mamubhai Bhah): (a) Yes, Sir.

(b) Such of the obligations as the
Pakistan International Airways had
towards the discharged employees
will be fulfilled as far as possible and
to the extent the funds of that firm
in India permit.

(e) They have been advised to re-
gister themselves with the Employ-
ment Exchanges and government will
help them to find some suitable em-
ployment,

Decontrol of Industries

*644. Shrl D, C. Sharma: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether Government propose to
litt curbs on the private sector indus-
tries In respect of the price distri-
bution and licensing;

(b) if so, the names of the indus-
tries proposed to be decontrolled; and

(c) the decision teken in
regard?

this

The Deputy Minister in the Minisiry
of Industry and Sapply (Shri
Bibudhendra Misra): (a) to (c). The
Government have had, from time to
time, under review the question of
relaxation of controls on industry. A
decision in regard to the cement in-
dustry has already been announced.

Manufactare of Guns

*§45, Shri Daljit Singh: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether it is a fact that there
is a great public demand for 12-bore
guns in the country;
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(b) if so, the steps being taken to
remove the shortage of 12-bore guns;

(c) whether there exist workshops
in the country like the workshop at
Nangal which can manufacture such
gung but licences are not being issusd
to them; and

(d) it so, the steps being taken to
use the potentiality of such work-
shops?

The Deputy Minister in the Minls-
try of Industry and Supply (S8hri
Bibudhendra Misra): (a) to (d)
There has been a growing demand
for 12-bore guns in the country. A
study is being undertaken tc assess
the demand in the next 5 years.

The existing workshops in the
country do not have all the necessary
facilities for manufacturing 12-bore
guns of uniformly acceptable quality
on a commercial scale. If the study
ot the demand which has now been
undertaken reveals that there is a
requirement which is large enough
to support the setting up of one or
more economic units, it is proposed to
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Russian Tractors

*647. Shri Sinhasan Singh:
Dr. Mahadeva Prasad:
Shri Prakash Vir Shastri:
Shri Bhanu Prakash Simgh:
Shri Narendra Singh Mahida:
Shri Sham Lal Saraf:
Shri Yashpal Singh:
Dr. L, M. Singhvl:
Shri Prabhat Ear:
Shri Madhn Limaye:
Shri Hukam Chand

Kachhavaiya:

Dr. M. 8. Aney:
Shri Gaurl Shankar
Shri Radhelal Vyas:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that some
Hussian tractors lying with the im-
porters or with their agents have been
frozen by Government;

Kakkar:

(b) it so, the reasons therefor; and

(c) the number of
have been frozen?

The Minister of Commerce (Shri

tractors that

explore the ways and means of asslst-
ing units in this regard.

Railway Lines In the Border Districts
of Rajasthan
—
+646, Shri Madhn Limaye: Will the
Minister of Rallways be pleased to
state;

(a) whether in the light of the
fighting in September, 1965 and sub-
quent troubl Gover t have
drawn up any plang for the construc-
tion of new railway lines in the

border districts of Rajasthan; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Rallways (8hri Sham Nath):
(a) and (b). The matter is under
consideration in consultation with the
Ministries concerned. It is too early
4o give any details at this gtage.

Manubhat Shah): (a) to (c). There is
a wide gap in the selling price of
indigenous tractors and the imported
tractors (which are being imported
only form the East European Coun-
ries including U.S.SR. through the
State Trading Corporation of India
Ltd.)., In order to rationalise the
selling prices of tractors in India, it
was considered tht the prices of the
tractors imported by S.T.C. should be
marked up and with the amount thus
realised g pool should be created out
of which assistance should be made
available to the purchasers of indige-
nous tractors. The S.T.C. was asked
to undertake the administration of this
pool. ]

In view of several representations
received form Agricultural interests,
the was T sidered the
Government and it has been now
decided that the status quo onte may
be restored. Thus there will be no
mark-up in the prices o2 Iimported
tractors for the present.
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Rallway Bridge Near Talabpur Station

*648, Shri Kajrolkar:
Shri P, R, Chakravertl:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a Rail-
way bridge near Taiabpur Station on
the Katihar-Siliguri section of the
North-East Frontier Railway was dec-
lared unsafe on the 16th November,
1085 by the Railway Administration
due to some mechanical defects;

(b) whether it is also a fact that the
Lucknow-bound Gauhati-Lucknow Ex-
press was detained and whether
through running of traing has 'been
suspended on this section; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes, Sir.

(b) and (¢). 15 Down Gauhati Ex-
presg had to be detained for about two
hours and through running of trains
suspended for about 4 hours on
16-11-65 due to temporary arrange-
ments for r ing a 3 ft. di t
pipe culvert having become unsafe on
account of unforeseen percolation of
water in the excavated foundations.

Production of Alloy Tool and Stainless
Btoel

*§49. Shri Subodh Hansda:
Shri 8. C. Bamanta:

‘Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that there
would be a short-fall of about 85 per
cent in the production of alloy tool and
stainlegs steel at the end of the Third
Plan in the country;

(b) if s0, the reasons for such a huge
short-fall; and

(¢) whether this shortfall will affect
the country’s industrial progress?

The Minister of Steel and Mines
(Shrt Banjiva Reddy): (a) and (b). As
an estimated demand of 200.000 tonnes

at the end of the Third Plan period,
production of Alloy and Special Steels
by the end of the Third Plan period is
expected to be of the order of 45,000—
50,000 tonnes, which will be from the
Durgapur Alloy Steel Plant, Mysore
Iron and Steel works Ltd, and private
sector units. Production of Alloy and
Special Steels generally envisages the
adaptation of specialised production
processes and the importation of tech-
nical know-how, Negotiations for tech-
nical know-how are often protracted
and there have aslso been difficulties
with regard to foreign exchange for
the import of plant and machinery.

(c) Essential requirements of indi-
genous industry for alloy and special
steels have been met through imports
to the extent possible. To meet the
immediate needs of Defence and other
essential industries vigorous steps have
also been taken for the manufacture of
special steels in the large steelworks
and other smaller unlts manufacturing
mild steel.

Financial help to Mine-Ovwners

*§50. Shri Himatsingka:
Shri RBameshwar Tantia:

Will the Miniater of Bteel and Mines
be pleased to state:

(a) whether Government have pre-
pared a sch to give fi ial help
to the mine-owners for developing
their mines; and

(b) if so, the main features thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Government have not prepared such
a scheme so far. The matter is, how-
ever, engaging the attention of the
Government,

Bobetitution of Aluminiam

*g51. Shri D. C. S8harma: Will the
Minister of Indusiry and Bupply be
pleased to refer to the reply given to
Starred Question No. 547 on the 10th
September, 1065 and state:

(a) the progress made In the pro-
grammez for substituting aluminium
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in place of brass and zinc for the
manufacture of utensils and for other
industrial purposes; and

(b) the details thereof?

The Deputy Minister in the Ministry
of Indusiry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). Some
thick bottomed alumipium utensils of
modern desi ble of withstand
ing the severe cooking conditions ob-
taining in the country, particularly
with regard to spiced food, have been
produced, To promote the ultimate
production of flow-turning lathes re-
quired for the manufacture of guch
thick-bottomed utensils, steps ire al96
being taken with the assistance of the
Small Industries Service Institute,
Ludhiana, and the Machine Tool De-
sign Institute, Bangelore, to prepare a
prototype design of the lathe.

As regards substitution of alumi-
nium for other metals in other indus-
tries, such substitution has been
effected to a considerable extent in
the Tollowing industries:—

1. High and low tension over-head
\ines.

2. Underground and VIR and PVC
cables, bare copper conductors.

Aluminisation of ACSR core wire
and buckets and other hardware items
is also being explored.

Rallway Development in the Eastern
Reglons

*g52. Shrl P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

{a) whether the Government of
Assam have urged upon the Central
Government to prepare a Master Plan
for Railway Development in the ex-
treme Eastern regions of India, which
will serve its needs for the next few
decades, and have also urged for the
extension of the Railway-line up to
NEFA; and

(b) if so, the broad outlines of the
plan suggested by the Assam Gov-
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er t and Gover! t's
thereto?

The Deputy Minister in the Minisiry
of Rallways (Bhri S8ham Nath): (a)

reaction

and (b). No specific request, as
such, for a Master Plan for
railway development in  Assam,

has been received from the State
Government. However, the Gov-
ernment of Assam have been making
several representations from time to
time for several new lines jn that re-
gion. In particular they have been urg-
ing on the extension of the new BG
line from Siliguri to Jogighopa upto
Gauhati. The views of the Assam
Government have been taken due note
of and will receive due attentions at
the time of finalisation of the .lail-
way Fourth Plan schemes, Rect 'tly
Planning Commission have zet v, a
Team for Transport Survey for Assam
and the entire Eastern Region to as-
sess the transport needs of the area.

Manufacture of Small Car

*g53. Shri D, C, Sharma: Will the
Minister of Industry and Supply be
pleased to rTefer to the reply
given to Starred Question No. 550 on
the 10th September, 1865 and state:

(a) whether the Renault, the
French Motor Corporation has sub-
mitted i1y revised project report for
the manufacture of small car in India;

(b) if so, whether the report has
been idered by Gover t: and

(¢) if so, the result thereof?
The Deputy Minister in the Ministry

of Industry and Supply (Shri Bibu-
dhendra Misra): (a) Yes, Sir.

(b) and (c).

It is being examined.

Export of Jewellery

1756. Shri Earnl Singhfi: Will the
Minister of Commerce be pleased to
state:

(a) whether the jewellers in the
country and especially Jaipur jewel-
ler; are concerned at the continuing
uncertainty of the export promotion
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scheme pertaining to jewel industry
arising out of a Government directive;

(b) it so, whether Government are
aware that trade in this line is based
on cutting and polishing rough stones
-which are imported and one can only
export what has been imported in
Taw,

(¢) whether Govermment are fur-
ther aware that such exporters have
withdrawn their hands from business
because of the fear set off by Gov-

sernment's declaratior that big cuts
will be made in mports in every
field; and

(d) if the reply tw parts (b) mnd
{c) above be in the affirmative, what
would be the estimated loss in foreign
-exchange as a result of this directive?

The Minister of Commerce (Shri
Manubhal Shah): (a) No changes in
incentives have been made in the
Export Promotion Scheme pertaining
to exports of pearls, diamonds, pre-
cious and semi-precious stones and
synthetic stones for the last few
years. No directive has been lssued
by Government which may give rise
to any uncertainty about the comti-
nuity of the EP. Scheme. Govern-
ment is not aware of any concern by
the jewellers due to the alleged un-
-certainty of Export Prometion Scheme.

(b) Government is fully aware that
‘the export trade in this line is mainly
based on Imports of raw stones, dia-
monds, pearls, synthetic stones, etc.

have been hard hit during the pecent
period due to the shortage of power;

(b) if so, the particulars of the
units hit;

(c) the loas of production caused
thereby; and

(d) the steps taken jn this regard?

The Deputy Minister in the Minis-
try of Industry and Bupply (Shri
Bibudhendra Misra): (&) Yes, Sir.

(b) Units producing Fertilisers,
Chemicals, Timber, Coramic and
Automobile products.

(c) It is difficult to make a caleu-
lation of the loss in such elrcum-
stances, Many industries utilise such
periods of compulsory shut-down to
get through their periodical over-

1 ¥ i

&, B up,

nce

ete.

(d) As a short term measures, it
has been agreed that some surplus
energy available in Mysore should
be apportioned between the three
States of Andhra, Kerala and Madras.
Efforts are also being made to expe-
dite the construction of power pro-
jects in Madras and Kerala.

Starch Facteries im Kerala

1758, Shri A. K Gopalan: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of starch factories
functiening in Kerala at present;

and the Export Promotion Sch is
accordingly designed to provide the
industry with such essential raw
materials.

(e) No, Bir.
(d) Does not arise.
Industrial Units in Andhra Pradesh

1757. Shri Kolla Venkalah: Will
Minister of Indusiry and Supply be
pleased to state:

() whether it is a faet that some
industrial units in Andhra Pradesh
and other States in Southern Zone

(b) whether there is a proposal to
start a starch factory in Palghat,
Kerala;

(c) if so, when it is expected tu
start production; and

(d) what will be its employment
potential?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Bhri
Bibudhendra Misra): (a) Twenty
small-scale and three medium-scale
units are manufacturing tapioca
starch in Kerala State.
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(b) Yes, Bi1,
(c) About an year from now.

(d) The factory is expected to pro-
vide direct employment for about
fifty persons, apart from indirect
employment in tapioca tuber produc-
tion.
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Pamban Bridge, Madrag
1760. Shri M. Malalchami: Will the

Minister of Rallways be pleased to
state:

(a) whether all the replacements
and repairs to the Pamban Bridge in
Madras State recently hit by Cyclone,
have been completed;

(b) if not, the items of work pend-

ing completion and the reasons there-
for; and



5389 Written Answers AGRAHAYANA 12, 1887 (SAKA) Written Answers§3go

(c) when they are likely to be com-
pleted?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The replactments and
repairs of all the spans washed away
or damaged by the tidal wave in
December, 1964, have been completed
except the following ancillary works
which are now in progress:

(i) Anchoring the bed plates of
girders to the bed blocks of
piers,

(ii) Fixing of guard rails over the

bridge.

(iii) Provision of trolley refuges.
Temporary girders provided on 61
spang for expeditious restoration of
the bridge on 1st March, 1965 had
to be replaced and the above ancil-
lary works could only be taken in

Grant . . . Rs. 1:77 lakhs
Loan . Rs. 292 lakhs
TotAL . Rs. 4-69 lakhs

Adjustment if any, will be made
during the current financial year on
the basis of actual expenditure incur-
red by the State Government in
1964-65.

The approved outlay and Central
assistance for this State for 1965-66
are as under:

" (Rs. in lakhs)

Central assistance

hand after this job was pleted
(c) By the end of January, 1966.

Development of Sericmltare in M, P.

1761. Shri Lakhmu Bhawani: Will
the Minister of Commerce be pleased
to state:

(a) the financial assistance given
to the Government of Madhya Pra-
desh for the development of sericul-
ture during 1964-65 and 1985-88 so
far; and

(b) whether the Madhya Pradesh
Government utilised the entire grants
given to them during the year 1964-
657

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Under
the existing procedure Central assist-
ance is given to the State Govern-
ments on the basis of expenditure
incurred by them on the approved
Plan Schemes. Accordingly, based
on the provisional expenditure figures
reported by the Government of
Madhya Pradesh for the development
of sericulture industry during 1964-
65, the following financial assistance
was sanctioned provisionally to the
State Government for that year:

Outlay —_
Grant Loan Total
10°38 6-00 2-30 830
Udaipur-Himmatn Metre-Gauge
Railway Line

1762. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that a new
metre-gauge line connecting Udaipur-
Himmatnagar has been opened re-
cently for goods traffic;

" (b) if so, the length of the line and

the total expenditure incurred thereon;
and

(c) its utility to the
cerned?

The Deputy Minister in the Minis-
try of Raillways (Shri Sham Nath):
(a) This line was opened to goods
traffic on 14th November, 1965.

(b) This line is about 213 KMs.
long and is estimated to cost about
Rs. 11.4 crores, Actual cost will be
known only after the accounts are
finalised.

(¢) The justification for construc-
tion of this line was as follows:

(1) to provide a direct shorter
connection between North

area con-
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Gujarat and Southern Rajas-
than.

(1) to connect Udaipur and
Ahmedabad with Rakhabde
and Shamlaji, important Jain
and Hindu pilgrimage centres
respectively, and Dungarpur,
the capital of ex.-Dungarpur
State.

(iil) to age t
and explmtltlon of the larger
deposits of mineral ores in
the State such as lead, zinc,
iron ore, uranium, etc.

(iv) general development of the
backward, under-developed
Adivasi sreas of Rajasthan
and Gujarat States.

Alr-Rifie Manufaciuring Factory,
Ahmedabad

1763. Shri Karni Simghjl: Will the
Minister of Industry and Sapply be
pleased to state:

(a) the progress made in regard to
the Setting up of the proposed air-
rile manufacturing factory in
Ahmedabad;

{b) whether the air-rifle manufac-
turing factory in Punjab has gone
into production; and

(¢) if so, the number of air-rifies
manufactured at this Centre every
month?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Arrange-
ments for the import of capital equip-
ment requ:red for this project have
been P d. The f colla-
boration agreement is now under
examination by the Government.

(b) The industrial licence granted
for setting up an air-rifle manufac-
turing factory in Punjab has since
been revoked.

(c) Does not arise.
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Ballway Accident at Charbagh Station,
Lucknow

T™S. Shri Bhanu Prakash Singh:
Bhri Yashpal Singh:
Shri Madbhu Limaye:
Dr. Ram Manohar Leohia:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 902 on the
27th August, 1965 regarding an acci-
dent at Charbagh Station, Lucknow
and state:

(a) whether the report of Inquiry
has since been received by Govern-
ment; and

(b) if so, the detaily thereof?

The Deputy Minister in the Minis-
Try of Raliways (Shri Sham Nsth):
{(a) Yes,

(b) According to the report of the
quiry ittee the id was
due to the failure of railway staff.

2082 (Ai)LS—3.

Pig Iron Complex

1767. Shri P. C. Borooah: Will the
Minister of Steel and Mines be
pleased to stale:

(a) whether there is a echeme under
consideration to set up a large sized
pig iron complex which could later be
developed into a steel plant;

(b) if s0, where the complex is pro-
posed to be set up;

(c) ita total installed capucity and
estimated cost; and

(d) the decision, if any, im
matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d).
Feasibility studies on the location of
large sized blast furnace complexes
to produce pig iron and which are
capable of being developed later on
into integrated steel plants have been
prepared and are under examination
by the Government. This examina-
tion will include the detailed location
of plants, installed capacity, ete.
Among the areas studied are the

(i) Sindri-Bermi-Ramgarh
(Bihar).

(ii) Barajamda - Barakote-Bonai-
garh-Hirakud-Talcher area
(Orissa).

(iii) Paradip (Orissa).

(iv) Kakinada (Andhra).

(v) Rowghat (Madhya Pradesh).

(vi) Nagpur-Chanda-Pench Valley
area (Maharashtra).

(vii) Jillimilli area (Madhya Pra-
desh),
(viii) Haldia (West Bengal).

Export Houses

1768. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to refer to the reply glven to
Btarred Question No. 827 on the 24th
September, 1065 and state:

(a) the decision wince taken by
Government on the recommendations
of the official working group on small-
scale industries for setting up of ex-

the

arca
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port houses and packing units for for-
wurding services; and

(b) the decisions taken on the other
recommendations of the group?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The decisions on the various recom-
mendations of the Working Group on
Small Scale Industries have to be
taken by Government in consultation
with the Planning Commission and
the Ministry of Finance. The recom-
mendations are at present under
examination and it will be some time
before decisions are taken.
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By-products of Coal Washerles

1779, Shri P. B. Chakraverti:
Bhri K. N. Tiwary: .

Will the Minister of Steel and Mines
be pleased to state in what manner
the surplus  by-producty of eoal
washeries that are functioning in the
coal mreas of Bihar and West Bengal
are being utilised?

The Minister of Steel and Mines
(Shrt Sanjiva Reddy): By-products
of coal washeries are mostly used in
the boilers of thermal power stations.
Any small surpluses are utilised for
brick burning etc.

Export of Cottom Textlles te UK.

1771, Dr. Sarojini Mahishi: Will
the Minister of Commerce be pleased
to refer to the reply given to Unstar-
red Question No. 2368 on the 17th
September, 1965 and state the extent
to which free licensing of cotton tex-
tiles for export to UJX, has been
made use of so far?

The Minister of Commerce (Shri
Manubhal Shah): The free licensing
of all categories of cotton textiles
for export to the UK. was introduced
on Bth September, 1965. The quantity
freely licensed till 20th November,
1085 amounted to 35.36 million square
yards.
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Indian Oxygen Limited

1774, Shri Mohammad Ellas:
Shri H. N. Mukerjee:

Will the Minister of Commerse be
pleased to state:

(a) the total amoumt of foreign
exchange earned during the last five
years on the export of materials pro-
duced by Messrs. Indlan Oxygen
Limited, Caleutta;

(b) whether the export trade of
this Company is performed through
the Indisn Institute of Foreign Trade;

(¢} whether this Company derives
any privilege as an “approved organ-
isation" for grants-in-aid under the
Marketing Development Fund; and

(d) whether this Company enjoys
any monopoly in the export trade?

The Minister of Commerce (Shri
Manubhai Shah): (a) While value of
exports of electrodes by Messrs
Indian Oxygen Limited Calcutta, as
reported by the Engineering Export
Promotion Council, Calcutta, during
the last 5 flnancial years stood at
Rs. 2.05 lakhs, value of exports of
Nitrous Oxide by the same firm, as
reported by the Basic Chemicals,
Pharmaceuticals and Soaps Export
Promotion Council, Bombay, for the
last 3 financial years was Rs. 852
lakhs. Export flgures for Nitrous
Oxide of the firm for the period prior
to 1862-62 are not available.

(b) and (e), No, Sir.

(d) Everybody is freec o export all
these materials and this company
enjoys no monopoly for export of any
of these items.

Manufaet of Cemp
1775. Shri Sidheshwar Prasad: Will

the Minister of Indasiry and Supply
be pleased to state:

(a) whether any steps

ure being
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taken to develop and manufacture
computers in India; and

(b) if s0, the progress made in this
direction so far?

The Deputy Minister in the Minis-
try of Indostry and Sopply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The Tata Institute of Funda-
mental Research and the Atomic
Energy Establishment, Trombay have
designed and constructed computers.
A licence under the Industries (Deve-
lopment and Regulation) Act has also
recently been issued to Messrs. LB.M.
World Trade Corporation, Bombay,
for the manufacture of computers,

Retrenchment of Bhilai Steel Workers

1776. Bhri Yashpal Singh: Will the
Minister of Steel and Mines be pleased
to state:

(a) whether it is u fact that about
20,000 construction workers at the
Bhilai Steel Works are facing retrench-
ment; and

(b) if so, the measures being taken
to averl the retrenchment?

The Minister of Steel and Mines
{Shri Sanjiva Reddy): (a) and (b).
At present about 18,500 employees
arc working on ihe construction side
in connection with the expansion of
the Bhilai Steel Plant from 1 to 25
million tonnes capacity. Except for
those who may be absorbed in the
regular establishment and may be
required for Fourth Plan expansion
of the plant, others will have to be
retrenched gradually as the work on
the wvarious units is completed.
According to the present assessment
about 6500 persons are likely to be
rendered surplus in the first quarter
of 1966,

The Director General of Employ-
ment and Training and the State
Government have been approached to
assist in their re-deployment. These
surplus employees will also be con-
sidered for employment under other
public sector companies in the area.

DECEMBER 3, 1965
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Acoumulation of Btocks of Jute Im
Assam

1777. Shrimati Renuka Barkataki:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that huge
stocks of jute are accumulated im
Dhubri and other parts of Assam,

(b) if so, the reason for this ac-
cumulation; and
(c) the steps taken in this regard?
The Minister of Commerce (Shri
Manubhal Shah): (a) to (c). Due to
the recent emergency difficulties had
been experienced in the movement of
jute from Assam to the mills in Cal-
cutta area. Immediate steps were
taken with the assistance of the
Steamer Companies and the Railways
to move the jute from lower Assam
and other parts of the border stations
to Calcutta by the all-India route,
partly by Steamer and partly by rail.
Considerable improvement has been
reported as a result of these measures.
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Manufacture of Cheap Radio Sets

1780, Shri Yashpal Singh:
Shri Lings Reddy:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there is any proposal
under consideration to produce cheap
radio sets costing from Rs. 40 to
Rs. 50 in the near future; and
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(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The Government are consider-
ing a proposal to get the low cost
radio receivers manufactured locally
costing to the consumer about Rs. 60
or Rs. 685 per set. The manufactur-
ing capacity of existing units, the
quantum of foreign exchunge requir-
ed for component imports for manu-
facturing these sets and how the
foreign exchange is to be found are
all under consideration.

Import of Tea from China to
Afghanistan

1781. Shri Yashpal Singh: Will the

Minister of Commerce be pleased to
state:

(a) whether Government's attention
has been drawn towards the  Sino-
Afghan agreement under which
Afghanistan would import tea from
China; and

(b) if so, how far it will affect the
Indian trade?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir,

(b) It has not so far affected export
of tea from India to Afghanistan. On
the other hand the export of Indian
tea to Afghanistan has increased from
4437 tonnes in 1962-63 to 4775 tonnes
in 1964-65.

wrafel sie femat w famie
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Import of Flour Milling Machinery

1783. Dr. Sarejinl Mahlshi; Will the
Minister of Commerce be pleased to
state: )

Written Answers

(a) the names and locations of the
flour mills which have been issued
licences for the import of flour milling
machinery from the lst January to
30th September, 1965 separately
showing in each case, the country
from which the machinery has been
imported or is to be imported and
the foreign cxchange involved;

(b) whether it was intended for
replacement purposes or for initial -
stallation: and

(c) the manner and the authority

on whose recommendations such
licences were isqued?
The Minister of Commerce (Shri

Manubhai Shah): (a) to (c). A state-
ment showing particulars of import
licences issued for import of flour
milling machinery during the period
from 1st January, 1965 to 30th Sep-
tember, 1985 giving details such as
whether the machinery was for re-
placement purposes or otherwise and
also the authority on whose recom-
mendations the licences were issued,
has been laid on the Table of the
House. [Placed in Library. See No.
LT-5208/65).
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Mamufactore of Watch Components

1784, Shri Ramachandra Ulaka:
8hri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

{a) the total number of watches
imported during the last six months;
and

2, 1887 (SAKA) Written Answers 5406

(b} the total foreign exchange spent
in this regard during the same period?

The Minister of Commerce (Shri
Manubhai Shah): {a) and (b). The
number and value of watches import-
ed during the six months ending
August, 1885, are as follows:

Description Number Value in
‘000’ of Rs.
i) Wrist Watches . 10,884 19,
én Pocket Watches . . . ’:9 2
(iii) Stop Watches . 1,320
(iv) Other Watches -ncludmg marine chronameters etc. 8,580 97
‘ToTAL 20,978 336

Ferro-Chrome Plant, Jaipur

1785, Bhri Ramachandra Ulaka:

8hri Dhuleshwar Meena:

Will the Minister of Sbeel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 1878 on the
2nd April, 1965 and state the latest
progress made so far regarding the
setting up of a ferro-chrome plant at
Jaipur Road (Orissa)?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): Civil Engi-
neering work has been started at site.
Deferred payment terms for the
import of equif from Swed

3

hate been approved and the Corpora-
tion is applying for an import licence.

Corruption on B.E. Rallway

1786. Shri BRamachandra Ulaka:
8hri Dhuleshwar Meena:

Will the Minister of Rallways be
pleased to state the number and na-
ture of corruption cases pending on
the South-Eastern Railway as on the
30th September, 19657

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): Number of cases 1688

Nature of these cases ;

(1) Demand and ncocptance of illegal gratification . . . . 20
(2) Securringempl tand [ jon etc. in false declaration and sut
of false certificate . . L]
(3) Frandulent drawal and misuse of Pnsscl lrnd Pr{v!legc Ta:kcl Ordcu . 12
{4) Misippropriation of Railway cash materials etc. . 28
(5) Palse maintenance of Muster Rolls, pulati ofoﬂlcial- ,dnwnlot‘
false Travelling Allowance . . 19
{6) Violation of Service Conduct Rules nnd Depnrtmenul Proctdure Ordcn 22
(7) Obtaining employment on imy . e 2
(8) Drawal of Housc Rent All on prod of fal.u . 3
(9) Disproportionate asscts . 20
(10) hxchange of Rmhnyn t:ckau :gunl: flked Iml ernrm i.n rﬂpen‘ 0!’ Orm
Govt. . .
an Exccmon cf Worh be!nw speuﬁcnum h{ Rnlway (‘.ml.rmor, O EXCCSh
issue of materials or employment of excess labour . 19
(12) Miscellaneous . . . . . . . . . 15
ToTaL . . 169
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Allstment of Cement te Orissa

1787. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the requirement of Orissa for
cement during the last eight months;
and

(b) the quantity of cement actually
supplied during thal period?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The demand and supply of cement to
Orissa under State Quola during
eight months ie. from March ‘o
October, 1965 are indicated below:

Indented Require-
ments ..

Allotted quantity

6,83,527 tonnes

1,33,600 tonnes
Actual Supplies
1,20,604 tonnes

Over-Bridge at Bhimavaram Rallway
Level Crossing

1788. Shri D. B. Raju:
Minister of Rallways be
state:

Will  the
pleased to

(a) whether there is any proposal
to construct an gverbridge at Bhima-
varam Railway level crossing on the
Nidadavolu-Navasapur railway line
on the Southern Railway; and

(b) it so, the action taken in the
matter so far?

The Deputy Minister in the Minis-
try of Raillways (Shri Sham Nath):
(a) and (b). A proposal for a Road
‘overbridge waus  included in the
Southern Railwav's Works Programme
for 1958-59% at the request of the
Andhra Pradesh State Government.
Subsequently the State Government
expressed their inability to provide
funds towards their share of the cost
and wanted the work to be deferred
to the Fourth Plan. A firm proposal
indicating the year in which State
Gove-nment would be able to provide
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funds for their share of the cost s
still awaited.

Laad for Kakinada-Kotipalll Ralway
Line

1789. Shri D. B. Raju: Will the
Minister of Railways be pleased e
state:

(a) whether the land acquired for
Kakinade-Kotipalli Railway line om
the Southern Railway is now im
possession of the Railway Depart-
ment;

(b) whether there i any proposal
to comnect the line again; and

(e} if not, why the land is
idle?

Iying

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, The lands were relinquished
in 1956-60 to the State Revenue
Department of the Government of
Andhra Pradesh for eventual disposal.

(b) No.

{c) Does not arise in view of the
reply to part (a) above.

o fawiom § ¥IEw SiGin
1790, s TAEAE qEAW : FqT
e Wt 7z @@ A opd w4 fE
(%) qatev w3 & waes, fedrorr
# frerd fraw wredw o FT W E

(@) == ¥ ¥ frad afiml
1 ¥t wafy w1 AT Fan-faafe A
wT E WA & Atz T W s

(m) & %= 1 frqer g 7
Tok WAET § m—iﬂ(ﬁo
;wwfﬂw (w) s fefigee
o |

(=) wr =
() ware A wE
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Aluminum Plant is Mysore State

1791. Shri Linga Reddy: Will the
Minister of Steel and Mines be
pleased to state:

(a) whether the Government of

Mysore have sent any proposal for
setting up an Aluminium Plant in

Mysore Stale; and
(b) if so, the action taken thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir,

(b) Does not arise.
Frard xeamar sax & wswfi
% ford a6i € ey
1792. = gFW WY wEAW :

F4T eqTa W WA HAT qg @A ®T
waT Fo

(%) w1 faerd w=gma "ax &
weTleg] &1 oy qar & oy & g
Fo Al #) spEEgy 1 0E o

(m) =fz &, av feaet q=i *Y
speqT 1 af ot Wr #7 qw 7§ e
w9 T A £

(m) ofz aff, @1 37 & ¥ FFar
FWEamE it agAa g e =9
TG & qgw ¥ AT g @ §
L 154
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Manufacture of Local and Cheaper
Radio Sets

1794, Shri Gulshan: Will the Minis-
ter of Industry and be
pleased to state:

(a) whether Government have under
consideration a proposal 1o abolish the
licence fee for the manufacture of
local and cheaper radio sets costing
less than Rs. 125/-; and

(b) whether in order to encourage
small-scale industries to boost up
their facture of cheaper sets,
Government propose to exempt them
from paying traders' licence fees for
manufacturing such sets?

The Deputy Minister in the Minis-
try of Industry and Sapply (Shri
Bibudhendra Misra); (a) and (b).
No, Sir.

Roro Irrigation Scheme

1788. 8hri H. C. Soy: Will the Minis-
ter of Rallways be pleased to refer
to the reply given to Unstarred
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Question No. 967 on the 4th Decem-
ber, 1964 and state:

(a) whether the matter regarding
the construction of a passage to the
main ¢hannel of the local Roro Irri-
gation Scheme near Pandra-Sali stat-
ion on Raj Kharswan-Gua line (S.E.
Railway) has been considered; and

(b)y if so, the result thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Necessary estimate for the work
has been sanctioned and the work is
expected to be taken up shortly and
completed before next monsoon.

AR ® EHTH w1 qTAT
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Flag Statlon between Jadabpur and
Garia

1797, Shri Tridib Kumar Chaudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether he has received any
representation from the inhabitants
of localities between the Jadabpur and
Garra Railway Stations on the Sou-
thern Section of the Sealdah Division
of the Eastern Railwoy for the open-
ing of a Railway flag station at Raja-
pur which is more or less midway
between Jadabpur and Garia;

(b) whether any survey has been
made by the Railway Administration
concerned about the likely passenger
traflic at the proposed site; and

(c) if so, Government's decision in
this regard?

The Deputy Minister In the Minlis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Tt has been estimated that the
daily traffle will be about 2,000, of
which necarly 1,800 will consist of
passengers diverted from Jadabpur.

(¢} The matter is under examina-
tion.

Drainage Culvert wunder Rallway
Line on the Sealdah-Sonarpar
Section

1798. Shri Tridib Eumar Chaudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether Government have re-
ceived any request from the Urban
Drainage Division of the Irrigation
and Waterways Department of the
Government of West Bengal and from
the Salt Lake Reclamation Board of
the same Government for the speedy
construction of a drainage culvert
under the existing railway line bet-
ween Telepost No, 8)6 and 9|7 on the
Sealdah-Sonarpur  Section in the
Sealdah Division of the Eastern Rail-
way in erder to enable the State Gov-
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ernment -to complete their Tolly-
gunje-ranchannagman Drainage
Scheme;

{b) the decision taken in this re-
gard by the Railway Board; and

(c) the reasons for delay in the
matter?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (¢). A request for the provi-
sion of a new Railway culvert bet-
ween mile 86 and 8|7 on the Sonar-
pur Brunch was received from the
Special  Engineer, Salt Lakes and
Allied Schemes, Government of West
Bengal. In June, 1963, the proposal
for provision of 4 X 6 ft. slab top
bridge was finalised and subseguent-
ly the Special Engineer communicat-
ed his acceptance of cost for the pre-
paration of plans and estimates to
the Railway. While the plans and
estimates were being finalised the
Superintending Engineer changed the
site of the culvert to telegraph post
No. 8{10-11. Accordingly a revised
drawing was prepared and furnished
to the Superintending Engineer, in
October 1865 for approval. During
this month the Suprentending Engl-
neer has again come forwuard with a
proposal for re-designing the culvert
to take the increased discharpge of the
drain, and has suggested provision of
2X25 ft. crear opening instead of 4X6
ft. as originally proposed, The Superin.
tending Engineer has been asked to
furnish technical particulars to enable
the Railway to take up the work of
redesigning this bridge. These par-
ticulars are still awaited from him.

Railways Line between Raichur and
Gadag in Mysore

1799, Shri Linga Reddy: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal be-
fore Government for the construetion
of a Railway line between Raichur
and Gadag in Mysore State: uand

(b} if so, when the reilway line is
likely to be completed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) Does nol arise.

Trade with Rhodesia

1800. Shri Yashpal Singh:
8hri P. C, Borooah:
8hri Mohammed Koya:

Will the Minister of Commerce be
pleased to state:

(a) whether any estinrate of the
loss in Indian exports has been made
following the peverance of economic
ties with “Southern Rhodesia; and

(b} if g0, the details thereof?

The Minister of Commerce (Shri
Manbhai Shah): (a) and (b), During
the financial year 1964-65, Indian
exports to Rhodesia were about Rs, 2
crores. Loss of exports due to sever-
ance of cconomic ties with Rhodesia
may roughly be of this order.

Shortage of Calclum Carbide

1301, Shri Onkar Lal Berwa:
Shrl Hukam Chang
Kachhavalya:
Shri Bade:
Shri Yudhvir Singh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government are aware
that Calcium Carbide is an essential
Ingredient for welding purposes and
is particularly used in the manufac-
ture of iron chalns and conduit pipes;

{b) whether this item is not easily
available in Delhi and has gone into
black market resulting in large gcale
unempleyment of labour and set-back
to the industry;

(¢) whether Government have re-
ceived any representation to the
effect; and

(d) whether Government propose to
include this item under the category
Essential Commaodities?
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The Depuiy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra); (a) Yes, Sir.

(b) Government have no informa-
tion in the matter,

(¢) No, Sir.
(d) No, Sir.
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Tax on the Earnings of Railway
Empiloyees

1803. Shri R. 8. Tiwary:; Wil] the
Minister of Rallways be pleased to
state:

(a) whether a representation re-
garding the imposition of some tax
by the Zila Parishad on the earnings
of the railway cmployees residing in
the North Eastern Railway Colony,
Izatnagar was handed over to the
Deputy Railway Minister on the 14th
August, 1985 when he visited the
N.E.R. Workshops, Izatnagar; and

(b) if so, the actisn taken in the
matter?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham N.th):
(a) Yes.
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(b) The matter is under considera-
tion in consultation with the State
Government.

Tax imposed on Rallway Employees
of Isatnagar

1804. Shri R. 5. Tiwary: Will the
Minister of Railwayse be pleased to
state:

{a) whether it is a fact that some
tax has been imposed by the Zila
Parishad on the NE Railway em-
ployeeg residing in Railway Colony,
Izatnagar (near Bareilly):

(b) if so, the percentage of the tax
and since when it has been imposed:
and

(c) whether it is recoverable from
the Railway employees pr the Railway
Administration?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, Sir.

(b) The Circumstances and Pro-
perty tax has been levied from 1862-
63 and is assessed at 3 per cent of the
annual income of the individuals con-
cerned.

(e) It is recoverable from the
Railway employees also.

Rallways Dispensers and Dressers

1805. Shri Rajdeo Singh: Will the
Miniter of Railways be pleased to
state:

(a) the total number of dispensers
and dressers employed in the Nor-
thern Railway, Health Unit, Delhi
Kishan Ganj and the approximate
number of patients attending the
Health Unit daily;

(b) the number of dispensers wund
dressers in shift duties or of those in
broken duties which comprise of only
5 hours a day instead of eight hours
as a routine;

(¢) whether night duty allowance
iy paid to the dispensers and dressers

who have to discharge duties in the

night during shift duties; end

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) (i) Dispensers—T7.

(ii) Dressers—S3.

(iii) Duaily average attendance of
patients—776,

(b) None of the staff perform less
than 8 hours duty in a day but 4
Dispensers and 2 Dressers perform
this duty in broken shifts of 4 hours
each.

(c) No.

(d) The staff in question do not
qualify for payment of night duty
allowance under the existing criteria
followed in the matter, as their duty
does not involve continuous applica-
tion to work throughout their night
duty,

Freezing of Zinc Stock

1806. Shri P. R, Chakravert!:
Shri P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Steel tube industry
is facing & serious difficulty regard-
ing the production as a result of the
freezing of Zinc Stocks by Govern-
ment as reported in the ‘Statesman’
of 18th November, 1865; and

(b) if so, the steps contemplated to
extricate the industry from the diffi-
culties complained of?

The Deputy Minister in the Minis-
try of Industry and Bupply (Shri
Bibudhendra Misra): (a) Reports of
some difficulty being experienced by
the industry have been received

{b) For October, 1985 zinc has
been allotted to the manufacturers on
the basis of past consumption. For
November and December allotment
is being made on the basis of 50 per
cent of the average allocation made
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to them during the period October
1964 to March 1965. In addition, the
manufacturers are also allowed to
use the zinc earned under the export
incentive scheme,

Tindivanam Railway Station

1807. Shri Reddiar: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Tindivanam Rail-
way Station on the Metre-Gauge
Section of the Southern Railway has
been down-graded recently;

(b) if so, the reasons therefor;

(¢) whether the earnings of the said
station are on the increase; and

(d) whether Government propose
to upgrade the said station again?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) Does not arisc.
(¢) Yes.

(d) Does not arise.

Penalties impesed by Chief Controller
of Imports and Exports

1808. Shri Ram Sewak Yadav:
Shri S. M, Banerjee:

Will the Minister of Commerce be
plcased to state:

(a) whether Government are aware
that no penal punishment can have
retrospective effect and imposed with-
out affording an opportunity of per-
sonal hearing; and

(b) it so, what action is proposed to
be taken in respect of orders passed
in Muay, 1954 by the Chief Controller
of Imports and Exports, New Delhi
debarring certain firms from getting
licences for back period ending the
31st December, 1853 and witheut gran-
ting a personal hearing?

The Minister of Commerce (Shri

Manubhai Shah): (a) and (b). The
opportunity of being heard before
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taking any action under Imports
(Control) Order was introduced on
the 7th December, 1955. However, in
the interest of justice, reasonable
opportunity  for representation was
afforded, without any provision to
that effect, by the Chief Controller of
Imports and Exports even before the
7th December, 1955, to firms/persons
against whom action was taken by
him. Import licences against. any
applications  pending during the
period of investigation were decided
in the light of the outcome of such
investigations. All firms debarred
from getting licences for future
periods or against their import appli-
cations pending during investigation
were, as such, given reasonable
opportunity for representation and
orders passed in conformity with the
rules then in force. No action is,
therefore, proposed to be taken now
in such cases.

Trade with Commonwealth
Countries

1809. Shri D. C. Sharma: Will the
Minister of Commerce be rleased to
state:

(a) the steps taken by Government
to develop India’s trade with the
Commonwealth countries during 1964-
65;

(b) whether there has been any in-
crease in the volume of trade with
these countries as a result of these
steps; and

(c) it so, to what extent?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). State-
ments have been laid on the Table
of the House. [Placed in Library,
See No. LT-5299/65].

Training of Iranian Engineers in
Steel Plants

1811. Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether there is any proposal
under consideration of Government
to provide training facilities for Ira-
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nian engineers in steel plants a&nd

other basic industrial units; and

(b) if so, when and on what terms?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) and (b).
In July, 1865, an inquiry was receiv-
ed from our Ambassador in Iran
whether in the event of Government
of Iran setting up a steel mill, the
Government of India could provide
training facilities for Iranian techni-
cal personnel at our steel plants. The
provision of such facilities was
accepted in principle. The details of
facilities for training required have
not yet been received from the Gov-
ernment of Iran.

TAEAAF FT € SO

1812. 5Y 9o ®To  WIWHTH :
w1 arfaer wet 17 foaeaw, 1965 &
waTeifed wvr gear 2355 % TOCE
Ty § ag oy A7 par 5% fr
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# T BT OF FTCITT oo & ATy
foreet sfa gf &

(a) ¥ ®T@E Y TR
T gl Y ey ; Wi

(7) v 9r gw feem  =mw
?

wfws et (s wpad o)
(%) Toweam & areae fawm #
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¥ far wrws fedvft W (o
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Assam and Andhra Pradesh
Collieries

1813, Shrl P. C. Borooah: Will the
Minister of Stee] and Mines be
pleased to state:

(a) whether the benefits of assist-
ance under Rule 49 of the rules fram-
ed under the Coal Mines (Conserva-
tions & Safety) Act, 1952 are not ex-
tended to collieries In Assam wand
Andhra Pradesh;

(b) if so, whether Government have
received Trepresentations from the
Assam colliories to make the assist-
ance scheme applicable to them also;
and

(¢) if so, Government's reaction

thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy). (a) The
scheme of assistance to collieries
handicapped by adverse factors is
not extended to collieries in Assam
and Andhra Pradesh, but assistance
for stowing and protective works is

admissible to collieries in  these
States,
(b) and (c). Individual requests

for subsidy/price increase on account
of adverse factors have been receiv-
ed from some collieries in Assam.
These are considered on merits.

Indusirial Consolidation

1814. Bhri Sidheshwar Prasad:
Bhri P. C. Borooah:

Will the Minister of Industry
Supply be pleased to state:

(a) whether Government’s attention
has been drawn to the preliminary
study concluded last month by the
U.S. Agency for International Deve-
lopment in which p case has been
made out for Industrial consolidation
in preference to further expansion of
capacity during the Fourth Five Year
Plen; and

and

(b) it se, Government's reaction

thereto?
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The Depaty Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Yes, Sir. A preliminary study has
‘been made in the U.S, Agency for
International Development on the
effects of import liberalisation on in-
creased utilisation of industrial capa-
city in India.

Supply of Iron Ore to Czechoslovakia

1815. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that an agree-
ment has been signed with Czechoalo-
vakia for the supply of iron ore to
that Government;

(b) if so, the quantity to be sup-
plied to Czechoslovekia under the
agreement; and

(e) the terms and conditions of the
‘agreement?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) and (c). The latest Agree-
ment concluded by the Minerals and
Metals Trading Corporation Ltd for
export of iron ore to Czechoslovakia
is for delivery of over one million
tons during the period ending March,
1867, The prices obtained were
competitive. It would not be in the
public interest to disclose further
details of a commercial transaction.

Export of Textile Machinery

1816. Shri D. C. Sharma: Will the
‘Minister of Commerce be pleased to
state:

(a) whether there is any proposal
to export textile machinery to earn
foreign exchange; and

(b) if so, whether Government have
assessed the requirements of foreign
markets and competitive prices of
such machinery?
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The Minister of Commerce (Shri
Manubhai Shah): (a) and (b)., Al
engineering goods, including some
textile machinery, are being exported
to the extent possible. The Engi-
neering Export Promotion Couneil
conducts market surveys through
trade delegations, study teams and
its foreign offices abroad for engi-
neering goods of all kinds.

Diesel Locomotives for G.T. and
Southern Express Trains

1817. Dr. P. Srinivasan: Will the
Minister of Rallways be pleased to
state:

(a) whether there it any proposal
to use diesel locomotives for traction
for G.T. and Southern Express Trains;
and

(b) if so, when and
thereof?

The Minister of State in the
Minlstry of Rallways (Dr. Ram
Subhag Singh): (a) Yes, Sir.

(b) Dieselisation of Air-Condition-
ed/Southern Express trains between
Madras and Delhi is planned for
implementation during 19668 as and
when, maintenance facilities are
created on the Madras-Delhi route,
and sufficient number of diesel locos
become available, after meeting the
demands of Goods traffic, Dieselisa-
tion of GT Express would be consi-
dered at a later stage subject to the
availability of diesel locomotives for
passenger traffic.

the details

ATOEY qTEeTT aig §
‘A w T
1818. &Y wiwT wrw v :
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wy ¥ giT gl g ; i
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE.

(i) RePoRTED rTiING Wy NAcA HOETILES
ON PAssmNGER Tramw

ot fw g (A7) 0 e
", & al e oy weew ¥ frer
“rag w9 & war w1 eqty femrat
F—H3 Y qrar AT wgr ar, W
AgEg—-uYC WA ¥ g fw ag
WA ¥ oF v £ —

“arm et g 29 TR,
1965 %I quTeT @1 0 & 27 uy
HATLY ATE T A seTT AT &
qfommersr @i safwdi # T
g€ aar az s =fer www g

Shri Daji (Indore): I risze on a point
of order.

The question wag riphtly addressed
to the Minister of Defence and if you
transfer it to the Minister of Railways,
the whole complexion, the whole
slant, the whole purpose of the ques-
tion is defeated. The idea is not that
the Railway property was damaged;
the idea is to focus the intensity and
gravity of the situation arising out of
the mction of Naga hogtiles. It is a
defence problem and not a railway
problem,

Shri Hari Vishnug EKamath (Hosh-
angabad): I had sent a request earlier
that it would be helpful if the Prime
Minister and the Home Minister were
present in the House. At least one
of them should be present, because it
is not a purely rallway matler,

Mr. Speaker: The hon. Defence
Minister iz here, and I would request
him s&lsc to answer any questions that
might relate to him.

wit sy forer © wsww wgRT, WY
sforoar s xq %7 waa Y &

mw :mﬂ!ﬂ‘l’fﬁ.
gt arfe .. ..
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“The Naga hostiles gpened rifle
and rocket fire on the train from
both sides of the track™.

&Y arn fagfeat & qmag e
wgi & w1 | 5 mfew g & ag gwm
Faw oorE 3 1 wH R §, w0 U
fa = e A w § 1 & S g
F 6 a7 SURT T ST g AT 6 W
T & % ag U wgl ¥ Ay, AR
¥ I ¥ gURTL AT 31 TEH ISAY
form & gt 9e% & wyw 93w w
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weaw wgew - wA faw g
2 % ooy o9 g H UET ¥ AT
frar mn WX W A mr A a2z
& wg §F wT
The Minister of Defence (Shrl ¥. B,
Chavan): My information ig that so
far the report js not confirmed that
rockets were used in this case. There
is no confirmed information about
. ot vy o oz ww K wR @
g1
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Sbri Y. B. Chavan: The 1G. and
other people are making inquiries, and
we shall have to know from them.

ot qaare feg (FTET)  dar R
wAT ¥ ©FT, T [AIR T W TAATH
fafoet & g 7 &, Y v Ty @A
fer mar & fiFr s o 241 w5, o fis
T JrETEE & e § aaa §
Fafaedr aror seamar ardy aY ag weAd
wfenr =t gyt ?

o T g fay : wEw ¥ A

YT W ag fa @ Ay
TR aw gy ATEE & e
I gT It &, wfFT g & § waw
w | qEfEy ararr W g £ &
W WY e § Wi agi W W ok
fafaedr €A IT & sgaear § 1 Afww
et Y &7 wfomm dar o wig
& Y AgH | T A ¥ e SwA &
AR N ggaET Wt WK
W TR B o Ll o

Bhri 8. M. Banerjee (Kanpur): T
would like to know whether it is a
fact that the hostile acts of these rebel
Nagas are on the increase even after
assurance given by the Prim= Minister
that he will have talks with the rebel
leaders. I want to know whether it
will be made clear that the Govern-
ment or the Prime Minister will not
%alk with the rebel Nagas unless they
gave a clear assurance that they will
not indulge in these sabotaging ac-
tivities,

The Prime Minister und Min-
ister of Atomic Energy (Shrl
Lal Bahadur Shastri): They had
earlier given an assurance, but
as I have said, there is a small
section which does not seem to agree
to the termg of the agreement, what-
ever we might call it, arrived at.
There are some people who have
defled it. But I dp not think that I
should refuse to meet them. I have

agreed to meet them, and I think I
should do so. But these ctivities,
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whatever they do, have to be effec-
tively checked as far as jt is possible
for us and for Government to do.

Shrimati Jyotama Chanda (Cachar):
In view of the fact that frequent firing
is going on In these areas on the rail-
way track or trains, may I know whe-
ther Government propose to clear the
jungle to a depth of one mile on either
side of the railway track, as had been
assured by the then Railway Minister
two years ago? He said that he would
have it cleared, but it seemg it has
not been cleared. Also will people be

rehabilitated on both sides of the
track . . .

Mr. Speaker: The questi has
come,

Shrimati Jyotsna Chanda: Whether
Government will rehabilitate people on
those areas to give security to the
railway track and trains and also
whether they propose to give bullet-
proof stecl vans to the RMS employees
and engine drivers?

Mr. Speaker: The question is finish-
ed? T am glad.

Dr. Ram Bobhag Singh: This is a
good proposal and it has been acted
upon also in some parts. But as I
said earlier, the line goes via Assam
territory at Dimapur, and also near
Diphu it does touch Nagaland. On
the right gide while going towards
Tinsukia, this territory is near the
boundary of Nagaland. The Assam
Government has got zome of the areas
cleared. This has been pointed out to
both Governments, but in certain parts
there does exist some dense forest.
We will again draw their attention
to this. But the difficulty ig also
there in other areas.

Shrimatl Jyotsna Chanda rose—-

Mr. Speaker: Even if the hon.
lady Member is not satisfied with all
what has been said, she cannot be
allowed another question.

Shri Harl Vishon KEamath: Have
reports been received that these Naga
hostiles who indulge in such nefarious
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activities are armed and traineq in
these activities as well as in guerilla
warfare in Fast Pakistan and under
Chinese trainers? If so, in spite of
such blatant violations of the truce,
to what end are the triangular talks
between the Chlef Minister of Assam,
a British missionary who is a friend
of the hostile Naga leader Mr. Phiro,
and the Jivandani Sarvodaya leader,
Shri Jaya Prakash Narayan directed?

Bhri Bibhwil Mishra (Motihari): He
was your leeder.

Shri Hari Vishnu Kamath: There is
silence on the Tressury Benches!

Shri Lal Bahadur Shastri: Of
course, the report to which reference
has been made by Shri Kamath is all
right ag far as we know. I cannot
say about the Chinese giving the
training, but about East Pakistan, our
reports are also the same. The effort
of the peace mission has been to bring
about some kind of a settlement which
would enforce or which may lead to
the Nagn hostiles agrecing to function
peacefully, angd if possible, co-operate
with the Government there. This
effort there will continue,

Ehri Harl Vishnu Kamath: Does Dr.
Shilu Ao agree?

Shri Lal Bahadur Shastri: Dr. Shilu
Ao also completely agrees with it

Whenever an extension has been
given or has been suggested, we have
always consulted Shri Shilu Ao, and
Shri Shilu Ao feels that we should
atil]l try to maintain peace there, and
he has some hope. At least last time
when he was here, he had definite
hopea that thege talks would end in
fruitful results, but | cannot say.
The incidents which have recently
taken ploce do cause some ghxiety to
us, no doubt. -

Shri P, C. Borooah (Sibsagar): Can
she Government assure that there will
by wo stoppage of night running of
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trains on account of these sporadic
firings from Naga hostiles meant only
to paralyse the transport system of
that State?

Dr. Ram Subhag Singh: Actually,
the trains were stopped prior to
August last year and we made
arrang for r ing the trains
in night time also. We ciin catepori-
cally say that we are nof going to be
deterred by thig incidenf. We are
putting up search light pilot trains te
patrol the track, and we will also be
strengthening our patrols by a special
emergency force as well as military
people to see that no untoward inei-
dent recurg there. The trains will
be running as they have been running.

Shri A. P. Shmrma (Buxat): The
firing is reported to have been re-
sorted to at 3.20 in the broad day light
afternoon near Dhansiri station. May
I know how far the jungle is from the
station area, and how long the Gov-
ernment will take to clear these
Nagas from the jungle area near
about this station?

Dr. Ram Subhag Simgh: This inci-
dent, as 1 said, took place near the
signal post, and the Nagas were about
100 yards from the track. As 1 said
earlier, we will be drawing the atten-
tion of both the Nagaland and Assam
Governments to clear the jungle, be-
cause that js a proposal which we
think will help the railways a lot m
improving such requirements im
future, and 1 suppose they will clear
the jungle, but that jungle is not onty
at that place. One incident bad oc-
curred last year near Amguri, and
the distance is quite long, more tham
100 miles, and so it will take some
time, 1If we get that jungle cleared
near Dhansiri it will not take much
time, but anyway we shall try.

Sbrimati Renuks Barkatakj (Bar-
peta): He has given wrong informa-
tion to the House. The Northeast
Frootier reilway track does net go
through Nogaland. .
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Mr, Bpeaker: We concede that ghe
knows much more about the Nagas!

Shrimati Renuka Barkataki: No,
Sir. Let me clear it. People will feel
that the track is vulnerable because
it goes through Nagaland. It is not
running  through Nagaland. The
Minister should clarify that Nagas are
attacking our traing in Assam's terri-
tory. Now let me put my question.

In view of the fact that this rail-
way track is the only lifeline connect-
ing Gauhati and Dibrugerh and the
fact that this line is connecting not
only Gauhati and Dibrugarh but all
the strategic areas in northeast Asgam
and the fact that this strategic line
cannot be left to ‘be made vulnerable
by the hostile Nagas. Doeg the
Government propose to accept the
suggestion of the Assam Government
which is also a lohg-standing demand
of the public of Assam that an alter-
native rail track should be laid from
Goalpara to Dibrugarh on the banks
of the Brahmaputra linking all the
sub-divisional headquarters on the
southern side to remove the danger of
disruption to the defence of our
borders?

Pr, Bam Bubhag Singh: As you may
recall . . . (Interruptions).

Mr. Speaker: I am helpless when
the lady is speaking.

Dr. Ram Sobbag Singh: I had said
in my reply to the first supplementary
that the track passed through the
territory of Assam ... (Interrup-
tions).

Mr. Bpeaker: The only thing that
she wants to know is whether an
alternative track will be laid,

Dr. Ram Subhag Singh: I want to
clarify that. It ig the responsibility
of both the Government of India and
much more that of the Assam Govern-
ment to protect the railway track
properly because it iz thelr law and
order problem and therefore they
should discharge their duty first and
net ask for the second track at the
same time, Of course we will con-
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sider that and that will be consider-
ed. But this thing must be done first
by the Government and she should
emphasise upon her State Govern-
ment this if she is so very particular.

Shrimati Renuka Barkataki: What
about the alternative route?

Mr. Speaker: Answers will be givem
when she sits down.,

Shri U M. Trivedl (Mandsaur):
Has the Government now decided ts
take as firm an attitude as it did im
August last towards Pskistan and
completely liquidate the Naga hostiles
and their leader Phizo?

Shri Lal Bahadur Shasiri: There
could be mo comparison between tha
two, between the attack and the
aggression by Pakistan and our harmd-
ling of the Nagnland problem. Naga-
lang is part of ndia and the Nagaland
people are the citizeng of India. Buk
wherever it is posasible we will deal
with the situation effectively. Side
by side as has been stated before we
would like to continue the talks.

Shri P. K. Deo (Kalahandi); Even
though de jure there is a government
functioning under the Constitution, de
facto it is not. May I know how long
will Indians be exposed to firing by
trigger happy Naga hostiles and do
the Government propose to expedite
these talks so that there would be
permanent peace restored in that part
of India?

Shri Lal Bahadur Shastrl: I hope
that the talks will be expedited.

Shri KErishnapal Singh (Jales r):
May I know whether patrols are not
provided in thesp trains? If they
had been provided with patrols, #®
could have prevented quite a pumbwr
of lives of the unfortunate clizen<
being lost. Will all the trains at least
in future be provided with patrols?

Dr. Ram Subhag Singh: Patrol was
provided even for this train; it is
being provided for a long time. Even
on this train, there were 15 armed
special emergency force personnel as
well ag military personnel—8 ASFF
and 7 milltary personnel, all armed.
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Shri M. L. Jadhav (Malegaon): Is
it correct to say that the Naga hosules
are intruding into the State of Asjam?

Dr, Ram Snbhag Simgh: They came
into Assam and fired.

TEgng  (¥EAW)
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“The Chief Minister of Nage-
land warned the underground
Nagas against violaiion of peuce
terms and appealed to the people
to exercise their influence m
favour of permanent peace.”
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12,22 hrs.

RE: CALLING ATTENTION NOTICE
(Query)

Mr., Speaker: 1 have admitted an-
other Calling Attention Notice which
refers to the concentration of Pakis-
tani Army with heavy artillery and
tanks in the Barmer sector of
Rajasthan.

Shri 8, M. Banerjee (Kanpur): I
have to say something.

Mr, Speaker: I have not called upom
anyone now.

8hri Nath Pal (Rajapur): Since you
referred to the notice, we want #o
have some information.

Mr. Speaker: Either the answer can
be placed on the Table of the House
or, if Members want to put questions,
then I will take it up at quarter t»
five,

e
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Mr. Speaker: At quarter to five it

1might be answered and then T will
allow the questions. (Interruption).
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President's
Aszsent to Bill

Shri Nath Pai: Can it not be takem
at three, Sir? We have other com-
mitments; and normally we expect
the Calling Attention Notice to be
taken up at the usual hour.

Mr. Speaker: I have been avoiding
that rule, though, it ig not, I should
say, regularly that I have been daing
so. But I take it up after the bumi-
neas of the day is over, because ‘he
rules allow that only one can be takem
up on anyone day.

Shri Dajl (Indore): For all of us it
would be convenient, namely, three
O’clock.

Shri Nath Pai: If it is not incon-
venient for the Minister, we can take
it up at 3 pm,

Mr. Speaker: If it is convenleat te
the Minister, then it means .. .(In-
terruption). Order, order.

5438

An hon. Member: Private Mem-

bers’ Business.

Mr. Speaker: Then, 1 can take it
up at 230, when the Government busi-
ness is over and when the Private
Members' Business is to be teken up.
Is it convenient to the Minister?

The Minister of Defence (Shri Y. B.
Chavan): Yes, Sir.

Mr. SBpeaker: All right; it wull be
taken up at 230 p.m.

1223 hrs.
PRESIDENT'S ASSENT TO BILL

““Secretary: Sir, 1 lay "on the Table
the Appropriation (No. 5) Bill, 1865,
passed by the Houses of Parliament
during the current Session and assent-
ed to by the President since a report
was last made to the House on the
28th November, 1985,

- - - j
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12.23} hre.

PETITION RE. ADVOCATES ACT,
1961

Shri Daji (Indore): I beg to pre-
asent a petition signed by Shri Puru-
shottam Namjoshi and others relating
to the Advocates Act, 1961.

Sir, 1 would like to make a sub-
mission to you, with your permission.
As this matter is pending and is likely
to come up again in this House next
week—the Advocates (Amendment)
Bill—and since the House will be
adjourning scon, may 1 request you
to get supply of information on this
petition expedited?

Mr. Speaker: I will examine it.

8hri 5. M, Banerjee (Kanpur): Not
only this petition, but others also
have been sent to the Law Minister.
Since the Deputy Law Minister is
here, he cari inform us whether any
action has been taken ¢q this, whether
it has been taken up with the Bar
Council, etc.

The Mipister of (Shri
Manubhal Shali): Sir, what about
papers o be laid on the Table?

Mr. Bpeaker: Yes, papers to be laid
on the Table, Shri Sanjiva BReddy.

The Deputy Mimister in the Minis-
try of Law (Shri Jaganatha Rao):
Shall I reply to Mr. Banerjee's point?

Mr. Speaker: 1 will come to that
again. Now papers to be laid on the
Table.

12.26 hra

PAPERS LAID ON THE TABLE

AnnvuaL Report or Boxaro Stesn Lo,
AND GOVERNMENT

The Parliamentary Becreiary to the
Minister of Steel and Mines (Shri

Thimmalah): on behalf of Shri
Sanjiva Reddy, I beg to lay on the
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Table a copy each of the following
papers:

(1) Annual Report of Bokaro
Steel Limited, New Delhi, for
the period ending the 31lmt
March, 1965, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of see-
tion 619A of the Companies
Act, 1958,

(2) Review by the Government
on the working of the above
Company. [Placed in Lib~
rary. See No. LT-5203/65].

REPORT ON ACTIVITIES OF CENTRAL Sml
Boarp

The Minister of Commerce (Shrl
Manubhal Shah): I beg to lay on the
Table a copy of Report on the activi-
tles of the Central Silk Board for the
year 1964-65. [Plgced in Library.
See No. LT-5284/65].

ANyaL REPorT oF CEMENT CORPORATION
or INDIA AND GOVERNMENT Rxview

The Minister of Heavy Engineering
and Indysicy in the Minisixy of Indus-
try and Supply (Shri T. N. Singh):
I beg to lay on the Table a copy each
of the following papers:

(1) Annual Report of the Cement
Corporation of Indjia Limjted
New Delhi, for the year end-
ing 31st March, 1965, along
with the Awudited Accounts
and the comments of the
Comptroller and  Auditor
General thereon, under sub-
section (1) of section 61PA
of the Companies Act, 1958.

Review by the Government
on the working of the ‘above
Corporation. [Placed in Lib-
rary. See No. LT-5203/65].

(2)

Mr. Speaker: I will ask the office
to take care, When it is pasted in
this manner, 1 do not know whather
there is something under it also.
Therefore, I have left it out So, care
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might be taken. When it is pasted
in this manner, 1 cannot take note
of what is under it

1527 hra

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that
Government Business in this House
for the week commencing 6th Decem-
ber, 1885, will consist of:

(1) Further comsideration of the

Food Situation and the
drought conditions in the
country.

(2) Fyrther consideration of the
motion for reference of the
Delhi Administration Bill,
1985 to = Joipt Committee.

(3) Comsideration and passing of:

The Union Duties of Excise
(Distribution) Amendment
Bill, 1965.

The Additional Duties of Excise
(Goods of Special Import-
ance) Amendment Bill,
1965,

The Estate Duty (Distribution)
Amendment Bill, 1965.

Goa, Daman and Diu
(Absorbed Employees) Bill,
1865.

Indian Tariff
ment) Bill, 1985.

(4) Di on the R
regarding Report of Railway
Convention Committee, 1985,

(5) Further consideration of the
Seeds Bill, 1964, as passed by
Rajya Sabha.

(8) Consideration of a motion
for reference of the Foreign
Marriage Bill, 1983 to a Joint
Committee.

The

The (Amend-
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Mr. Speaker: Not local marriage,
but foreign marriage.

Shri S. M. Banerjee (Kanpur):
Anybody who has foreign exchange
outside can marry!

Mr. Speaker: Mr. Kamath tried to
intervene and I assured him that it
does not relate to him, but to foreigm
marriage!

Shri Marl Vishnu Eamath (Hoshan-
gabad): Mr. Banerjee intervened, not
1, Sir.

Shri Satya Narayan Sinha:
(7) Consideration and passing of:

The Electricity (Supply)
Amendment Bill, 1985.

TFhe Jawaharlal Nehru Univer-

sity Bill, 1985, as passed by
Rajya Sabha,

(8) Discussion on the motion
given notice of by Shri H. V.
Kamath for modification of
the Ministers' Residences
(Amendment) Rules, 1866.

(9) Discussion under Rule 193 to
be raised by Shri Madmu
Limaye and others on the
closure and likely closure of
textiles mills and large scale
reicenchment and lay-off in
engineering, metal and other
industries  throughout the
country on Friday, the 10th
December, 1065 after disposal
of questions.

(10) Consideration and passing
of the Delhi High Court Bill,
1965.

Mr. BSpeaker: Yesterday I have
assured the House that I will get the
information they wanted in connec-
tion with those assurances. 1 will

request the Minister that he gets that
information.

8hri P. K. Deo (Kaishendi): Sir,
in the course of the replies to various
questions, the impression was created
in this House that the Government
is going to table a Bill to extend the
life of the Orissa Legislative Assern~
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[Shri P. K. Deo]

bly so that the Orissa elections may
synchronise with the general elections
in 1987. But up-till now nothing has
been done. Are we to presume that
the Orissa elections are going to syn-
. ¢hronise with the general elections?

Mr. Speaker: This cannot be asked
now. This is not a general discus-
sion, 1 have already said that refer-
«€nce can only be made to notices
that have been given and the com-
mittee has recommended that they
.ghould have been taken next week,
but they are not included in the list.
‘Reference can be made only to those
things and not to other items.

Shri Daji (Indore): On Friday, after
Question Hour, Shri Madhu Limaye's
motion will be discussed. After that,
we will take up non-official business.
Sp, actually there are only three
working days next week, Tuesday,
Wednesday and Thursday, because
Monday will be taken up by the food
debate. It is very difficult for me to
visualise how within these three days
the Government proposes to transact
all this business. Therefore, the Gov-
.ernment should be more realistic in
their assessment and tell us what will
be coming up and what would not be
.coming up, so that we will be able to
understand and prepare ourselves.
All these evidently cannot be com-
pleted in three days.

Shrl 5. M. Banerjee: Sir, 1 have
only two or three points to make. I
welcome the discussion on the closure
of the textile mills......

Mr. Speaker: It is no use comment-
ing or just welcoming an item that
has been put down,

Shri S. M. Banerjee: I would
request, through you, Sir, the hon.
Minister of Commerce to make a state-
ment on this. This discussion is com-
mg up on Friday, the 10th. Before
that, if there is an exhausive state-
ment made by him i the
clogure of all thess units and the
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action taken by the Governmeni, that
would be helpful.

My second point is this. There is
a news item. This is the third time
that it has appeared in the Press. The
Government has taken some decision
or is on the verge of taking a deci-
sion regarding payment of minimum
bonus under the Bonus Act to those
employees in the public undertakings
who are not covered by the Act I
want to know whether a statement
could be made by the Labour Minis-
ter clarifying ‘the position in this
matter,

My third point is this. I would
suggest that we may sit longer hours
on two days and have a discussion
on the Pakistan intrusion, not only
intrusion but naked aggression in
Rajasthan border. A motion on that
has already been tabled,

ot g arelt (fAatT)
weqe AERE, ¥ faRw gaew &t
Fai & ®Fag § gEama g §ar
q1, A W9 1 91 fF g w4t o
¥ fegmm-afaem @98 § g
¥ o ame fem @, 9W ¥ AT OwIw
fw gamm &1 9 F FEAC@
s | feg v fagd qwng wod
g widie fear 6 v Ao
t wE-g ¥ @ faww w1 W w@Aw
wirafaa fear s, wgifs fadw famg
* age ¥ ol T @Y o ok §,
ar wroy vy @ fe ot A wfgde
T OF WE AT § | N9 wEL-eH
g AN gEm T ¢, ag rw wfatmwa &
wfm g ®1 & | W gadr @
wwen gare e T g gd @, arfeeam
W ¥ TR T, TEE AT
FINETT H WTHAT I @ I AT F6Y
Fatwfgdma fagr i s=f @ @
T WY, wag ag wag A
wrATal W W 7 A %y

fr & vgm @ Qm
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= : Shri Harl Vishnw Eamath: 1 will
H qrod g4 FE€T F 3w F wrEy desorve  further | congretulat

AT ALY BT WrFASET B osqiT F @
BT W AILEA A ¥ 90w &
f& aay Fsarg 9% § wfgdw oF faor
o oy fear wrd, Sfea @ faog
9T JgE WA AT sifge )

‘Shri U. M. Triveli (Mandsaur):
‘Bir, 1 endorse the view expressed by
Shri Daji. 1 am puzzled and £

because I will make my points very
briefly.

I invite your attention, Sir, to Bul-
letin Part II issued on the eve of this
session wherein, as I pointed ow
earlier, a lot of business was listed.
Much of it has been put off to the
next session. 1 would request, there-
fore, that the business of the House
should be pl d properly for the

ed in my mind as to how it is poesi-
ble that within a short period of three
days next week or im the whole of
pext week we will be able to go
through, glance or at least read all
these Bills.

Mr. Speaker: This is a request that
I have made more than once, that if
one point has been raised by one hon
Member it need not be repeated and
emphasised by another hon. Member
because the Minister will answer that
point.

Shri U. M. Trivedi: I am coming to
my other point.

Mr. Speaker: Members should ordi-
narily put only one question each

Shri U, M. Trivedi: The question,
therefore, that arises is this In
future, I would request the hon. Minis-
ter to plan his things well ahead and
instead of breaking up the thing week
by week and arranging that so many
hours will be utilised for this parti-
<ular week and so on, at the begin-
ning of the ion itself the b
of hours required should be contem-
plated and our programme arranged
accordingly so that we may not be
puzzled in this manner

8hri Harl Vishnn Kamath: Mr.
Speaker, Sir, considering that this is
the last such Friday of this session,
1 request you to allow a little more
latitude with regard to raising points,
because we will not be able to raise
points like this next Friday.

Mr. Speaker: He was congratulated
at the conclusion of the Question
‘Hour,

next session.
Then, this language should be
modifled. He has been always say-

ing: "a statement (not to be taken as
exhaustive)....” This phrase means
that besides this more business may
come. Since this business itself could
not be put through, instead of saying
“not to be taken as exhaustive” i
should be “to be taken as tentative”,

Mr. Bpeaker: We will make that

amendment.

Shri Harl Vishnu Kamath: The
next point is about the next session
There are reports and rumours to the
effect that it will be convened in the
first week of February. If he is in a
position to give the House that infor-
mation he might do so today.

Lastly, you were yourself good
enough to remind the Minister of
Parliamentary Affairs about what
happened yesterday, end you took
upon Yyour broad, strong shoulders
the onerous responsibility for the
Finance Minister's good behaviour
next week. May I ask for a clarifica-
tion as to whether this responsibility
brings within its ambit, apart from
the Finance Minister, the other delin-
quent Ministers also....

Mr. Speaker: 1 have already asked
the Minister. ...

Bhri Harl Vishnu KEamath: That
was about the Finance Ministry. Them
there is the Home Ministry and other
Ministries. I can name them.

Mr. Speaker: 1 have already sald
that that information would be sup-
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[Mr. Bpeaker]
plied. So, why should he go on in
that strain?

Shri Bakar All Mirza (Warrangal):
An assurance was given by the Edu-
cation Minister during the last ses-
sion that the Aligarh University Bill
will be taken up during this session.
What has happened to that assurance?

st fewr qaamew  (FegI)
¥ ot gHwAT AT & AT F
IA4T ArgAT g § W FF ofew
et a3 qifweaT F1 gRAT §) @
&, 34T axg & gAf et o o i
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w7 UF 997 ¢q wfgdv § @wew @17
Q@™ wavg g wifgw o

o gen wx yowg (W)
IR FEICY, qF AgT ¢ g9 % @Y
wgar agat § fe gag-wrd Y L
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&, ot agi o7 g A7 F1 AW E, T
@ A g A A ) 7
A T TN A FT wwT W
gt X A Aeqg §, F A1 3T §

wean wpem & e Aot
awgm s gw A% oGdifay aw
wrd, o TzE @ wid ) w7 f qw
uw e ¥ satat e ot agigam

st vy fawg (%) © Afew v €
At waeRi 6 Py ogm @

Y e # fosd ag we T
g & g9 fawg oC i Ig@ 1 a7
Sbhri Shinkre (Marmagoa): I would
suggest that the House might mit
tomorrow for the discussion of the
subject mentioned by Bhri Prakesh
Vir Shastri,
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wrafraa oF gree faw gu o fear a1 |
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geT ¢ e 8 fwm § ag wowr @ @

#araft

Mr. Speaker: When the hon. Minis-
ter claims that he is the master of
the whole show, why should he say
that it is viearious?

An honh, Member: He is the master
of ceremonies.

Shri Harl Vishou Kamath: He is
the major domo.

Shri Sxtyx Narayan Sinha: There-
fore I take all the brickbats very
pleasantly.

S0 far as the Aligarh University
Bill is concerned, perhaps the Edu-
cation Minister is going to make some
statement. For the present, so far
as I know, it has been dropped; it is
not going to be introduced in this
session. It has something 10 do with
the Banaras Hindu University Bill,
as hon. Members are aware, if it is
passed. Quite likely it might be
delayed.

About contract labour I do not
know; 1 have no information about
it. I will just make an inquiry.

About the statemenmt which the
Finance Minister has promised, 1 will
certainly try my best to see that the
statements are laid on the Table of
the House, particularly important
assurances for which a large number
of Members are anxious, like the
foreign exchange affairs and such
things,

Shrl Harl Vishnu Kamath: Who
will judge the importance, you or he?
Who will judge what is important?

Shri Batya Narayin BSinha: The
Committee,

Shri Harl Vishnu Kamath: He says
that the Important things will come.
You must judge it and not he.
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Wir. 8peaker: Let him make the
statement; after that, it there s some-
thing important omitted, it can be
seen,

Shri Satya Narayan Sinha: Some
of the hon. Members referred to,
rightly too, b I had anticipated
ft, if not apprehended it, that the
long list will frighten many of us
and they will think how it is possi-
ble to put through all this business.
Perhaps one thing that my hon. friends
have not realised is that there are
Bills which may take only hall an
hour or one hour. The number does
not matter. Sp far 224 hours are at
our disposal and according to that
we have just put down the agenda.
Of course, the Business Advisory
Committee is to meet today and in
case the Business Advisory Committee
increases the allotment of time, to
that extent we will have to drop the
Bills. But about one thing I want to
assure hon. Members and that is that
so far as the allotment, which we
have recommended and which has
been sanctioned by the Business
Advisory Committee, is concerned, all
these things have been taken into
consideration, There are 22} hours.

8hri Daji: No, Sir. That was
because Monday was available. Now
Monday goes to the food debate and
Friday goes to the other debate. So,
only 15 hours are available and you
have put down business for 224 hours.

Mr. Speaker: We will sece.

Shri Satya Narayan Sinha: It is a
question of simple arithmetic. We
will sit down and see. Of course, if
time is increased by the DBusiness
Advisory Committee for some items,
to that extent we will have to drop
some of these items.

ot g v wga gl
L g

Shri Satys Narayan Sinha: About
bonus to employees of public under-
takings, I hope some statement will
be made. Some decision has been
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taken with regard to that by the
Cabinet, I believe, and the Minister
concerned might make some state-
ment about that.

About the Orissa elections, I have
no idea i anything is under contem-
plation of Government.

Shri Harl Vishnu EKamath: Ask the
Prime Minister and Law Minister.
Then, about next session any idea?

Shri Satya Narayan Sinbha: I will
request him to make it easy for
Members,

Mr, Speaker: When is the next pes-
sion?

Shri Satya Narayan Sinha: I can-
not say exactly about the next session.
I said it will be in early February.

Mr. Speaker: I saw in one paper
that it was put down as Tth. Here
the Minister of Parliamentary Affairs
only told us that it will be in the
beginning of February but that news-
paper put it definitely as Tth.

Shri Hari Vishnu Eamath: He has
told the press and not us.

Shri Satya Narayan Sinha: Many
things are conjectured by the news-
paper people.

Shri Hari Vishnu Eamath: You did
not tell them, I hope.

Shrl Satya Narayan Sinha: Some-
times they are right; mostly they are
wWong.

S ST SreNt ;. W Oy gay
Ay & W% fwt T g dwd
A uw a9 w7 ¢, TEHT @ W fs
& off fem &1

Wt W arory WY W gaTe
seTar et oft 3 Ty § Ay wew
wrer wec b, K f ) aga €
gk drrd ¥ ot wu TR Y T
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ww ¥ et A e g 1w
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3w ¢ fF ag wo ¥ SR qEE) s
T fwgT W

8hri Nath Pai (Rajopur): Mr,
Speaker, on a point of clarification,

We have been sitting listening wvery
patiently.
Mr. Speaker: Nobody had listened

patiently; all through there were
interruptions and then to claim that
they had been listening patlently
would be too much.

Shri Nath Pak: Your observations
have slightly disturbed us. If you
hear me out just for half a minute,
you will know the reasonm why I am
raising it. You asked of the Minister
just now whether the date is
announced in the press regarding the
next session of Parliament as the real
date. It means, therefore, that even
you are in doubt with regard to the
next session. If it is true, it seems
to be rather a reprehensible
practice that even the Speaker of the
Lok Sabha does not know the date
and he is not consulted. Let them
mot consult you, Sir, about Govern-
ment business, but we do demand
that the Speaker of the Lok Sabha
is consulted as regards the date of
summons.

Shri Satya Narayan Sinha: The
Bpeaker is always consulted.
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Shri Nath Pal: But it seemed from
his remarks .

Shri Satya Narmayan Sinha: You
have not followed it. I am really
surprised that sometimes a very
intelligent person also misses the
point, The date will be finalised
certainly in consultation with the
Speaker of Lok Sabha and the Chair-
man of Rajya Sabha. All I have said
is that what the press has said....

Shri Sonavane (Pandharpur):
Before or after?

Shri Nath Pal: What the Speaker
said gave us an impression that he
was not.

Shri Satya Narayan Sinha: When
there will be final decision about it,
of course, the Speaker will be con-
sulted.

Shri Nath Pai: We want him to be
consulted before the decislon. Now
the cat is out of the bag.

Mr. Speaker: 1 must make it clear
that every time a date is to be fixed,
it is tentatively set and sent to me.
I am consulted. If I agree, then alone
it is finalised. The suggestion has to
come from Government. That is
normally done. I have no complaint
on that account. I am always con-
sulted in this case. Bills to be intro-
duced, Shri Gulzarilal Nanda.

1248 hrs.

CRIMINAL LAW AMENDMENT
(AMENDMENT) BILL®, 1965

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minlsiry of
Defence (Shri Hathi): Sir, on behsdf
of Shri Gulzarilal Nanda, I beg to
move for leave to introduce a Bill
further to amend the Criminal
Law Amendment Act, 1852

*Published in the Gazette of India Extraordinary, Part II, Section 2,
dated 3-12-88.

i
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Mr. Speaker: The question is: As the hon. Minister has stated,
this Gowver t is not ided to

‘That leave be granted to intro- i
'duce a Bill further to amend the control. 1 enqually share his views.

‘Criminal Law Amendment Act,
1852,

The motion was adopted.

Bhri Hathi: Bir, I introduce the
"Bill,

‘12484 hrs.

INDIAN TARIFF (AMENDMENT)
BILL*, 1885

The Minister of Commerce (Shri
‘Manobhal Shah): Sir, T beg to move
for leave to introduce a Bill further
‘%0 amend the Indian Tariff Act, 1934,

Mr. Speaker: The question is:

“That leave be granted to intro-
-duce a Bill further to amend the
Indian Tariff Aet, 1934"

The motion was adopted.

8hri Manubhai Shah: Sir, I intro-
ducet the Bill.

‘12.49. hrs.

MOTION RE: DECONTROL OF
CEMENT

Shri 5. M. Banerjee
Sir, 1 beg to move:

“That this House takes note of
the statement of the Minister of
Industry on decontrol of cement,
laid on the Table of the House
on the 18th November, 1965."

Str, 1 have read with keen interest
+he staterrent the hon. Minister and
not only Members of Parliament of
«ither House but no sensible person

(Kanpur):

it the country is convinced that
dedontrot of t  was Y
at  this hour.

Even members of the ruling Party,
in their meetings, have expressed the
fear that they may hoard the cement
and the prices may go up. The fedr
is genuine in the sense that every-
thing will be left in the hands of
the industrialists. What are the
remsbris for the décontrol end the
price increase? I read from the
statement of the hon. Minister om
18th Novetiber, 1985,

“The cement industry has, of
late, been representitig abbut
the strict control on cement. It
has attributed the present tardy
growth of the Industry to the
‘lamentable lack of internal finan-
cial resources’ and the inability
to pay their shareholders divi-
dends at rates paid by other indus-
tries.”

So, one of the reasons for increasing
the price and for the decontrol, leav-
ing everything in the hands of the
industry, is that the condition of their
internal financial resources is lament-
able and according to the information
of the hon. Minister, they have not
been able to pay dividends to their
shareholders. I speak from memory,
in 1982-63 the percentage of profit
earned by the cement industry was
9:5 whereas the maximum which was
earned by the other mdustries was
16 or 18:5.

Shri Harish Chandra Mathur
(Jalore): Is it crores or lakhst

Shri 8. M. Bamerjee: I have given
the percentage. So it iz quite clear
that the cement industry was earn-
ing profits. They did not intrease
the salaries of their employees by
mutual negotiations and I am sure
that, even the recommendations of
the Wage Board will not be imple-
mented by them; that is their atti-
tude, an arrogant attitude towards
their employees. The industry is
adamant not to pay dividends or equal

*Published in the Gazette of India
dated 3-12-65.

Extraordinary, Part II, section 2,

{Introduced with the recommenda tion of the President.
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dividends like other industries to
their shareholders, but they come
before the Government and demand
price increase. This is not the only
time when there has been price in-
crease, There had been price in-
creases in the past also, The Gov-
ernment granted increases of Rs. 2.75
and Rs. 1.25 per tonne with effect
from June 1, 1863, and July 1, 1964,
respectively, because of the incms-
ed cost of prod of

Again from lst June 1965, the Union
Government allowed an increase of
Rs. 8.35 per tonne (about 42 paise
per bag) in the selling price of
cement. I am quoting from The
Hindustan Times of 1st June, 1965:

“The Union Government ' has
allowed an increase of Rs. 8'35
per tonne (about 42 paise per
bag) in the selling price of
cement with effect from tomor-
row. The new f.o.r. selling price
‘of unpacked cement will be
Rs, 108:10 per tonne. Excise
duty, additional surcharge and
packing charges will have to be
paid separately.”

Now what is the actual price at
which g consumer has to buy? The
Ppresent for. destination price for
cement is Rs. 154.27 per tonne, in-
<luding Rs. 28:32 for excise duty—
Rs. 7.71 per bag of 50 kgs. The in-
dustry had demanded an increase of
Hs. 29 in the price for the public and
Rs. 9 from the Government,

Mr. Somani, who was one of the
wvery able members of this House, in
a statement to the president nf tne
< t M facturers
admitted that the industry would have
to set up a vigilance machinery to
guard against blackmarketing. Even
Mr. Somani is apprehensive that,

even after decontrol, there may be
blackmarketing.

What was the price of cement in
1964? The producer’'s coost was
Ra. 7350 per metric tonne. The
consumer’s cost in Bombay was
Rs, 15054 per metric tonne. Ex-

2082(Ai) LS5
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stock price for 77.59 is Rs. 83 per
metric tonne, The selling price was
Rs. 154.27 per metric tonne, It will
thus appear that a consumer has to
pay through his nose because of the
difference between the selling price
and the producing price. What does
this increase mean to the industria-
lists? It had been calculated by the
variaus economists and industrial

Members of Parli t and
the puhucnl parties. Some people say
that the increase which will go into
the pockets of the industrialists is to
the tune of Ra. 13 to 18 crores per
annum; some sources have revealed
that the increase may be to the tune
of Rs. 30 to 35 crores a year. What
is our target? What is our production
today in our country? I speak gub-
ject to wverification. Today we are
producing 11.2 million metric tonnes
and on the basis of the present pro-
gress of pending schemes, the existing
capacity of the cement industry is
expected to increase to 13.02 million
tonneg by the end of 1885-66. to 14.01
million tonnes by 1986-67 to 15 millien
tonnes in 1987-68 and to 18.33 million
‘tonmes by the end of 1968-68. When
the production figures is about 11
million ‘tonnes, the extra money
because of the increase in price, which
will go to the pockets of industrialists,
is either to the tune of Rs. 18 crores
or according to the other calculation,
Rs. 30 crores. So. the amount which
will go in their pockets when the
target for cement is reached by 1868-
89. will be practically double, ie, on
the basis of roughly 20 million tonnes.
The argument given by the hon.
Minister to justify the present price
increage is that it will be ploughed
back in the industry and new indus-
trial units will be formed. What is
our condition today? Out of 38
cement factories in the country, only
three are in the public sector—one in
U.P. another in Msharashtra and the
third in Mysore. Can the hon. Min-
jster deny that there is a monopoly
in the country about cement? Can he
deny the fact that, whenever Govern=
ment wants o set up any cement

facfory in the country, the U.S. mono-
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[Shri S. M, Banerjee]

polists, who want to help the private
sector, deny any help to the public
sector? Was it not possible for the
Minister to start some of the cement
factories in the public sector? If the
cement industrialists were in this
lamentable financial condition—ac-
cording to his own statement—was it
not open to the Minister to take over
some of the units? After all, cement
industry is a growing industry. If he
sincerely  believes in  planning,
if he sincerely believes that the con-
struction work should go on in the
country, we have also to belicve that
cement industry is a growing indus-
try, but no attempt has been made in
this direction. While agreeing to in-
crease the price, what further assur-
ances have been given to these
industrialists? 1 read from the state-
ment of the hon. Minister:

“Btarting from the date of de-
control, the average increase in
cement fo.r. price wlll be res-
tricted to Rs. 13 per tonne over
the existing price—Rs, 10 per
tonne for Government under the
rate contract and Rs. 16 per tonne
to the public. The increased
prices will be effective for g period
of one year, after which they will
consult Government for any
changes that may be necessary.”

Even this increase—this is the third or
fourth one in five or six years—is not
enough for the industrialistss To
pay dividends tp their ghareholders,
to better their own financial condi-
tion, to get rid of the
lamentable financial condition—ac-
cording to them and according
to the hon. Minister's statement—
they say that, if they are pot satisfied,
after a period of one vear they will
consult the Government for any
changes that may be necessary.
Even after that, if the industrialists
feel that they want more mones to
pay back dividends to their share-
holders, they can approach Govern-
ment and gay that even this increase
has not been adequate. I do not know
how a person like Shri T. N. Singh
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who is a believer in the public under-
takings, who talks socialism and per-
haps believes in it, succumbed to the
pressure of the big industrialists. I
do not know what was agitating his
mind, 1 would like to know whether
the Cabinet wae divided over it.

13 hrs.

Shri A. P, Sharma (Buxar): No.
There is no question of any division.

Shri S§. M. Banerjee: My hon. friend
Shri A. P. Sharma has yet to become
a Cabinet Minister, Let him get
returned in 1967 and become a Cabi-
net Minister and then talk to me
about this. I am asking this question
of a Cabinet Minister. Was there
such pressure? Or was it due to the
fact that the 1967 elections were ap-
proaching?

1 would submit that not only
cement, but even sugar is bound o be
decontrolled.

Shri M. R. Masani (Rajkot): Hear,
hear.

Shri 8. M. Banerjee; My hon. friend
Shri M. R. Masani says ‘Hear, hear’,
1 do not know what amount will go
to his coffers, but surely the Congress
will get funds from the cement manu-
facturers and from the sugar manu-
facturers,

Shri A, P. Sharma: No.

8hri Vasudevan Nalr (Ambala-
puzha): Yes, definitely they will get.

Shri 5. M. Banerjee: Those Mem-
bers who are saying ‘No' here may
not get a share of it, because they are
small Members, but the big people in
the Congress will get it.

Shri Bhagwat Jha Azad (Bhagal-
pur): I may tell my hon. friend that
we dg not want decontrol; therefore,
I~t him not raise this point and throw
the main point into the background;
Irt him not try to spoil the atmos-
phere. We are for control,
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Shri 8. M. Banerjee: I agree with
my hon. friend Shri Bhagwat Jha
Azad. But what I am afraid of is
that this decontrol may be due to the
fact that political donations may be
expected from these cement manu-
facturers or cement magnates,

Shri K, N. Tiwary No
That is wrong.

(Bagaha):

Shri 8. M. Banerjee:
totally wrong, and I
should be wrong.

It may be
wish that it

Shri Bhagwat Jha Azad: How does
my hon, friend belicve in these things?

Shri 8. M, Banerjee: I believe ip it
because I have seen statements of ac-
counts and audited reportegs wherein
this has been mentioned. 1 believe
in it because in this House when the
company law was amended, we re-
quested that the clause relating to
political donations should be omitted,
but Shri Lal Bahadur Shastri, when
be was the Minister in charge of it,
defended it, and in fact, it was defend-
ed alsp by our late lamented Prime
Minister. That is why 1 am saying
this,

After this decontrol, what is going
to be the future of the common man,
the consumer? What is happening
today? For a bag of cement which
etosts Rs. 0.50, the man has to pay
about Rs. 20. In the cities at least it
is available even at that price, but
what is happening in the rural areas?
Even if they have to reconstruct a
well which is necessary at this hour
for irrigation purposes, they do not
get the cement, and I have seen such
instances. ..,

Shri Harish Chandra Mathar:
Therefore, decontrol?

Bhri 8. M. Banerjee: 1 shall be
happy with decontrol; let there be de-
control. but let there be a proper
distribution.
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Addressing the berg of the
Congress party the other day, the
hon. Minister had said that he would
form a commitiee and he would even
associate Members of Parliament with
it. This is what he is reported to
have said:

“Although the distribution of
cement could be entrusted to the
industry itself, it was proposed to
have some kind of centralised
arrangement so that M.Ps would
also be associated In working out
the distribution procedure.”.

I wish that the Members of Parlla-
ment should not mssociate themselves
with it. It is a sort of kaajal ki
Kothri. It will be difficult for the
Members, just before the elections, to
avoig templations; any voler may
approach them and ask them for a
bag of cement and they will have to
say ‘Yes' to him. I know the diffi-
culties that would be there before
the Members of Parliament.

So, 1 would suggest this. Let u
committee be formed, snd let some
representatives of the STC also be
associated with it. This is what Shri
Somani, the chairman or president
of this inti has hi If said.
This is what he is reported to have
said:

“Announcing the details of the
agreement, Mr. G. D. Somani,
president of the Cement Manu-
facturers’ Association told news-
men that simultaneously with
the lifting of controls on cement
on January 1, the STC would
also go out of the picture.”.

Shri Somani is wvery happy that
the STC would go out of the picture.
But what is going Lo be the distribu-
tion machinery? Shri  Somani
himself fecls that there may be black-
marketing, and I feel that there will
be blackmarketing. What is going to
be the remedy then? I would like
the hon. Minister to give a definite
assurance. ...
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An hon. Member: My hon. friend
also can approach Shri Somani.

Shri 8. M. Banerjee: I am sorry 1
have no relations with Shri Somani.
So, 1 would request my hon. friend
to introduce me to Shri Somani.

T would request the hon. Minister
to convince this House so that we
shall be aeble to convince the entire
country that this decontrol was
inevitable. I could understand it when
they talk of more production of sugar
and sugar surpluses. But what were
the conditions before? Shri 8. K.
Patil, when he was the Food Min-
ister, had said that we had got six
to seven lakhs tons of sugar surplus.
He was almost drowning himsel! in
sugar and then he exported also
sugar, But after decontrol what
happened? There was mo Sugar.

So, 1 would like to know what our
internal consumption of cement in
the country is. What is the require-
ment of Government, and what is
the general average requirement per
year, of the other consumers? Will
all these requirements be met even
after decontrol? If the requirement
is more but the production is only 11
million tons, then decontrol may lead
to serious results. When there was
control, I know how things were
working. In the district supply
offices and the town rationing offices
they had two registers, one for
repairs and another for construction
of new houses. In my place of
Kanpur, the big business houses
wanted to construct e big temple,
because that was the easiest way to
get cement. But what happened was
that the moment the temple would
be constructed and finished, some-
body would die in the Pamily and
the constructon work always used to
go on and cement was thereby always
in demand. In the name of construct-
ing temples, people go on having
cement, whereas the person who
needs even one bag of cement for
essential purposes is denied of it.
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So, I would request the hon. Min-
ister to give a deflnite assurance to
the House that if after the decontrol,
they do not behave properly and they
take advantage of this decontrol and
hold the country to ransom and
sabotage our construction work in
the Fourth Plan, then Government
will have no hesitation in coming
forward before the House and asking
for control.

Shri Shinkre (Marmagoa): He
will easily give that assurance.

Shri S. M. Banerjee: I do not want
the Government to swing between
control and decontrol all the time;
today they are in favour of control
and tomorrow they are in favour of

decontrol and this  kind of
thing goes on, and thereby
it becomes a wvicious circlee What
we find now is that the

machinery is set up for control and
later it is decontrolled, and imme-
diately somiebody asks for control
again; if anything is not available or
is not easily saleable, then the people
go to the hon. Minister and say ‘1
am unable to sell mv articles; please
impose controls so that it will become
a rare commodity and people will
purchase it'. That is also a trend
which is going on in this country.
So, let not this Government swing
between control and decontrol.

I would submit that this price inc-
rease is unjustified. Let there be a
thorough enquiry into the working
of the cement mdustry.

1 would like to draw the attention
of the House to another report which
has appeared in The Statesman, which
reads as follows:

“Hoarding of cement feared:
The Governmet's recent decision
to decontrol cement form New
Year's Day does not seem to
have upset the market so far
in any way, although there is a
fear shared by a section of officials
that an attempt may be made by
the trade to hold on to the stock
immediately before January 1"
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This is a warning, not to the hon.
Minister, but to the officials and to the
Ministry. And who gives this warn-
ing? It is no{ we the Members of the
Opposition or of the Ruling Party
but a section of the officials, because
they know the mechanism of control
and decontrol better.

So it is their fear. Once the cement
goes underground and an under-
ground machinery is established by
the industry with the help of a cer-
tain government machinery, that will
be much more powerful than the
Minister's machinery to operate the
distribution properly.

1 am sorry that instead of paying
compliments to one of my most res-
pected friends, Shri T, N. Singh, our
worthy Minister, I have to criticise
him because his action seems to have
satisfied none, and there is a serious
discussion going on i the country
about it

Shri Bhagwat Jha Azad: There ure
some who are satisfled.

Shri S. M. Banerjee: From what I
read in the newspapers, I do not
know why the press people should
come out with all cock and bull
stories about the Congress Working
Committee or the Congress Parlia-
mentary Party Committee. Nobody
denies that. Fears have been expres-
sed by Shri Mathur. He asked what
will be the distribution machinery,
whether the commeodity would reach
the consumer, whether the consumer
would be benefited. [f such healthy
discussion has taken place in the
committee, I congratulate all those
members who took part in that,

Last but not Least, I would request
the Minister to allay the fear in the
mind of hon. Members, and through
them, the fear of the vast majority of
the people in the country who want
cement for their own purpose, for the
purpose of building a hut , for the
purpose of building a well, for the
purpose of building a drain and so
on, They should be assured that
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these industrialists will not be allow-
ed to harvest on this decontrol, because
they always pressurise Government
with a double-barrelled gun. They
say ‘We are an uneconomic unit, a
marginal unity either give us rebate
on excise duty or increase the profit.
This double-barrelled gun, if it has
been used against Government prea-
surising them, let it be turned against
the black-marketeers and big indust-
rial houses and let it be made certain
that the price will not be increased.
Let them be told: ‘No increase in
price. You may do whatever you
like for dividend, You are minting
money’. There should be a proper
inquiry, A High Power Commission
should be appointed to inquire the
working of the cement industry.

One word more and I have done.
I am sorry I have to go out of Delhi
today. I may not be present at the
time the Minister replies. Let that
not be taken as a disrespect to the
House, to you or to the Minister.

Shri Shree Narayan TDas (Dar-
bhanga): 1 had given notice of an
amendment. . ..

Mr. Deputy-Speaker: Let me place
the motion before the House first.

Motion moved:

“That this House takes note
of the statement of the Minister
of Industry on decontrol of
cement laid on the Table of the
House on the 18th November
1945",

Shri Shree¢ Narayan Das's amend-
ment has been recrived very late.

Shri Shree Narayan Das: Yester-
day, it was only o few minutes late.
I would seek your permission to
move it now.

Mr. Deputy-Speaker: No. Shri A
P. Sharma. Members will please
take only ten minutes each.
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Shri Harish Chandra Mathur: How
are you going to regulate the debate?
‘We must be called.

w1 wwmdre wew (faie) oS
T § TEAAE £ IAE GE Y
Faar

Mr. Deputy-Speaker: Obviously
all the Members who have signed the
motion cannot get a chance.

Shri Harlsh Chandra Mathur: But
they must catch your eye first.

Mr. Deputy-Speaker; Some of
them will get chance,

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, you should under-
stand that they should get a priority
right....

Shri M. R. Masani: No.

Shrli Harish Chandra Mathur: ....
because they are interested in the
subject.

Shri M. R. Masanl: On a point of
order. I think the han. Member's
contention is altogether unfounded.
Surely those who have signed =&
motion like this cannot have any
monopoly of the discussion. They may
all belong to one pressure group.

Shri Harish Chandra Mathur: No-
body says that.

Shri M. R. Masanl: There are
different point of view in the House,
''he House must have g free discus-
sion.

Mr. Deputy-Speaker: All cannot
get chance. Those who catch my
eye will get chance.

Shri Harish Chandra Mathur: How
0 catch vour eye is the question

Shrimatli Savitd Nigam (Banda):
Those who have signed the motion—
they must be called.

DECEMBER 3, 1965

Cement (M) 5468
Mr. Beputy-Speaker: I will try
fo accommodate as many as possible.

Shri A, P. Sharma: While speak-
ing on this motion, | fully endorse
the policy of decontrol of cement an-
nounced by Government and the
‘Minister of Industry. I will give the
House the reasons one by one why
I endorse this pelicy.

There are, as the previous speaker
has said, 38 cement factories in this
country, out of which only 3 are
managed by three different State
Governments. Today the position
regarding cement is that everywhere
cement is required and people are
not getting as much as they require
for their use. On the basis of the
present progress, we are going to
have 17.6 million tonnes of cement
produced in this country by the
middle of the Fourth Plan, that is,
1968-69. The target fixed for the
Fourth Plan is 25 million tonnes per
annum,

Between this target and the pre-
sent expectation of cement to  be
produced in the country, there will
be a gap of 7.4 million tonnes. How
are we going to meet this shortfall?
Today the question is—I am dealing
with production of cement first—
whether we should produce this extra
cement required in the public sector
or in the private sector. If I have
understood them aright, most of the
people who are opposed to this policy
are not opposed only to decontrol,
but they raise the controversy whe-
ther the cement should be produced
in the private sector or in the pub-
lic sector. Here I would like to say
very respectfully that so long as this
Government is wedded to the policy
of mixed economy in this country,
this question of private sector wvs.
public sector is redundant. This
bogey of public sector ws. private
sector, should not be raised time and
again. Personally, I am a firm sup-
porter of public sector. There may
be some shortcomings in their work-
ing, but still T am an ardent sup-
porter of public sector. But when
we are going to have both the pub-
lic and private sectors in all other
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‘industries in this country, we do not
raise this hue and cry and say that
expansion of cement factory should
not be in the private sector, More-
over, we are faced with a difficult
foreign exchange situation. It has
been made abundantly clear time and
again by Government that it will be
difficult for them to find the foreign
exchange content required for the ex-
pension of the cement industry in
the public sector. That foreign ex-
change can be utilised for some other
purposes. Therefore, there was no
alternative before Government but to
agree to the expansion of the cement
industry in the privale sector. As
long as we follow a policy of mix-
ed economy, I do not see any reason
why should we raise this controversy
at all now. This is nothing but a bogey,
Today what we are concerned in this
country i how to produce the cement
required; whether it is produced in
the public sector or in the private
sector is not the main concern. There-
fore, 1 support the policy announced.

Coming to distribution and prices
under decontrol, about which our
friends have been talking too much.
Just now Shri Banerjee imputed
motives to the Congress Party and
said that they will be raising
funds for politica] benefit out of the
production of cement and all these
things. I want to say you that
some of the Opposition Party mem-
bers are more associated or they con-
nive more, with the capitalists in this
country than the members of the
Congress Party. People call them-
selves progreasive; they talk some-
thing outside, and they do something
inside. At least the Congress Party
does not do that. The Congress
Party does everything openly, what-
ever it wants to do. The Congress
Party has stated that as a political
party they accept donations, they ac-
cept moneys from people when they
give it.

Shri Shinkre: There are all shades
within the Congress Party. They do
not require to make any show be-
cause all shows are within the Cong-
Tess,
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Shri A. P. Sharma: I do not know
to what party my hon. friend be-
longs. If he tells the name of
the party, I am prepared to talk
about him, but I think he does not
belong to any party.

An hon. Member: He is a free
lancer.

Bhri A P. Sharma: He is a free
lancer, so he has no responsibility.

1 was talking about decontrol I
am primarily a labour worker, and
my constituency is a rural area. It
consists of villages. I claim that at
every interval I have the occasion
to visit my Constituency. I do not
know how many hon. Members do
that. I do not compare myself with
anybody, but wherever I go in the
villages, 1 find the difficulty of the
people unaccountable because of this
control. 1 want you to believe and
this House to believe, and anybody
who knows the reality will believe,
that for getting a bag of cement,
people have to run several times
from one place to another, from the
panchayat office to the BDO's place,
from this place to that place, and I
am not talking about the illegal
money that they spend, I am talking
about the legal money that they have
to spend for coming and going, for
staying there days together, spend-
ing their time, a number of days.
Apart from that, they have to spend
illega] money some times too. Ce-
ment is always available in the mar-
ket if you pay more price for cement
through black market. Therefore,
this decontrol iz a boom for the poor
section of the people. 1 do not under-
stand how anybody in this House who
has got real appreciation of the diffi-
culties of the people in this country
can at all oppose this decontrol of
cement. If I have my way, and 1
want to request the Government that
most of the difficulties for the Cong-
ress Party and this Government can
be removed if everything is decon-
trolleq in thig country eand no eontrol
is maintained. This is the difficulty
with food also.
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Bhri N. Sreekantan Nalr (Quilon):
Join the Swatantra Party,

Shri A, P. Bharma: I do not know,
last session and this session 1 have
got my personal experience. We did
not get rice in Delhi. Therefore, I am
in favour of decontrol

Now I come to the prices. The
prices, no doubt, have to be controlled
by the Government, and the Govern-
ment has also to see that they have
to evolve a suitable machinery to
see that the people get cement accord-
ing to their requirements.

My hon. friend Shri Banerjee want-
ed an assurance from this Govern-
ment. Who is he to ask for an assu-
rance from this Government? This
Government is a responsible govern-
ment, responsible to the people of the
country. The Government knows the
dificulties of the people. The other
day the Prime Minister said that he
personally knows the difficulties of
the people, because he comes from
the ranks of the common people, and
therefore there is no need of asking
for an assurance from this Govern-
ment. The Government is always
alive to the situation.

One thing more and I finish. In the
statement the Minister has said that
this is going to be on an experimen-
tal basis for a year, and after that the
Government will take the stock of
the situation ang if necessary the
Government will not hesitate to re-
sort to control again, if that is in the
interests of the people.

With these words, I strongly sup-
port this motion, and I do not like
that anybody should be carried by
the phobia of this ism and that ism;
&0 long as we have accepted the pre-
sent economic policy in this country,
we have to work sincerely.

Shrl M. R. Masani: 1 think there
is a great deal of weight in what has
fallen from the lips of the hon. Mem-
ber who has just taken his seat. He
hes spoken from experience, and his
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bitter experience of the black mar-
ket and the evils that have attended

the control of cement are very con-
vincing.

In my constituency, the peasants of
Rajkot have been grievously suffer—
ing from the abuses that have come
under the so-called system of control
of cement. In fact, there is no need
arguing this any more, because the
hon. Minister in his statement to the
House on the 18th November, himself
said;

“Government have been re-
ceiving reports that the consu-
mers at the retail end have to
pay much more than the control
prices and that the present sys-
tem of distribution and price
control is, therefore, not quite
effective.”

And he went on to say:

“Government are conscious of
the evils that sometimes follow
in the wake of control involving
a large body of administrative
personnel who may, in the course
of exercising their  powers, be
exposed to temptations of wvari-
ous kinds."

‘Cherefore, what Shri Sharma
was perfectly correct.

said

We, on these benches, believe that
the real cause of high prices and
corruption are shoriages. So long as
an article is in short supply, there
is no law, no government, no system,
that can help the prices going up,
and if the price is controlled, the
thing breaks out in a black market.
This is the reality. In other words,
what this country needs predomi-
nently is more cement. That is the
perspective in which we should set
our problem.

Look at the amount of cement we
consume in our country. The per
capita mption of t in our
country is 18 Kg., a miserable quan-
titv. Let me give corresponding
figures to show how we lag: [Italy
191 Kg; UK 200 Kg:; Japan 226 Kg;
USA 272 Kg; West Germany 295 Kg;
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Switzerland 386 Kg; and we have 18!
In other words, instead of worrying
about the price and distribution, t:he
first thing is to produce a quantity
of cement worth mentioning.

1 the main thing is to  produce
more cement, it must be made possi-
ble for the Industry to expand and
grow. Unfortunately, thanks to
over-taxation, rising costs and control-
led prices, the cement industry
has been stagnating for the last few
years. It has been paying miserable
dividends. Shri Banerjee spoke more
from ignorance and prejudice than
from understanding, The dividends
paid by the cement industry are
terribly low.

Shri Harish Chandra Mathur: What
are they?

Shri M. R. Masani: The return
on the paid up capital, as the Minis-
ter's own statement will show, is on
average P per cent. Even my friend
Shri Asoka Mehta, an ardent socia-
list and anti-capitalist, has gone on
record as saying that no industry is
worth while unless it gives a mini-
mum of 10 per cent on paid up capi-
tul. So, even the low standards set
up by my ardent socialisi friend Shri
Asoka Mehta have not been satis-
fied for the cement industry. It has
not been allowed to earn a fair re-
turn, and the result is therefore it is
not able to expand. This inhibition
on expansion is the main problem,
and the Government have acted per-
fectly rightly in taking a step in the
right direction because, with the
step taken, it may be possible for the
industry to reach the target of 10
million additional tons on iop of the
11 million tons that are being pro-
duced today.

Let me say right away that this
is a very niggerdly and unfair price
that has been allowed. At this rate,
the industry is not being given even
the funds to plough back 1o reach
the target of 10 million tons. Let me
give the figures. The decontrol and
the price increase under it give the
industry about Ras. 24 to Rs. 25 crores
of additional capital to re-invest. They
already had Rs. 50 crores which
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they could get out of depreciation and
the development rebate that is avail-
able,

In other words, Rs, 50 crores avail-
able and this Rs. 25 crores more, on
a generous calculation, given to the
industry make Rs. 75 crores on a
tally. In order to reach the target
of 10 million additional tons in
five or six years what is required
is Rs. 150 per ton of fresh capacity
installed. That means that the ce-
ment industry needs Rs. 150 crores
of fresh investment over the next
five or six years. As I have pointed
out, the present step only gives fifty
per cent of what is required. There
is a shortfall of Rs. 75 crores and all
that the government have been able
to do in their mercy iz to tell the
industry: “we shall put in a good
word for you with financial insti-
tutions like the ICICI and so on. If
I may say so, with all respect to the
Minister, this is not good enough, If
we are serious about giving the
country the cement that it needs,
then I think that the quantum of
price rise is altogether inadequate.

What is the quantum given? The
quantum is on an average Rs. 13 per
ton, Let me explain. The govern-
ment is about half the market and
the other private consumers are the
other half of the market. Under the
scheme that government have im-
posed, they have made a discrimina-
tion in their own favour: they have
allowed a rise of Rs. 18 per ton for
others but only Rs. 10 for them
selves! This averages out to Rs. 13
per ton. Here may I enter a caveat
against this discrimination? When
the government goes into the market
to buy articles produced by the peo-
ple, surely it has no right to priority
over the rest of us. If 8 zmall kisan
wants to build a hut or a little sllo,
he has to pay more. I think this is
unfair to the consumer and thera
should be a free market and a fair
price for all.

Why
more

Bhri Sonmavane (Pandharpur):
hould the Industry d M

prices?
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Shri M. R. Masani: I am ponting
out that the industry did its duty
and demanded a higher price because
it pointed out that unless it got a
higher price it could not reach the
target of ten million tons of addition-
al cement that is needed by the
.country. It js a pity that their very
fair demand was turned dowp and
only about half of it has been grant-
ed. I must record my dissent against
this niggardly and unfair treatment
to an industry which has done well
by this country.

There are two things in this mea-
sure. Onme ig decontrol of distribu-
tion and the other is the raising of
the price. Let me make it clear that
there is no decontrol of the price.
The decontrol is on the distribution
alone because a kind of informal
control has again been imposed on
prices. But even so, since it will be
done by consultation, it is an im-
provement on the present rigid con-
trol of a statutory nature. I do wel-
come that change as a change in
the right direction.

In so far as distribution is con-
cerned, we can now look forward to
lessening of the black market and to
a fairer deal for thc consumer. 1 say
that because the record of the STC
and the State authorities has been g
very poor one in this regard. The
STC was the biggest profiteer in this
country, charging a high margin of
profit on cement for doing nothing
at all. That was true about two or
three years ago until it stopped......
(Interruptions.) It was a parasite;
for some time it forced the cement
industry to sell to it low and it sold
at a very high price....

Shri K. D. Malaviya: There are
no bigger parasites than your major
industrialists.

Shri M. R. Masani: The fact
remains that according to Mr. Sharma
and according to the Minister, gistri-
bution has broken down and black-
marketing has ensured.... (Interrup-
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tions.) Why do I say that the black-

market will diminish and we may
look forward to a better deal for
the consumer? That is because the
scheme that the Industry have put up
to the Minister which he has accepted
is there. The scheme to put up a
Cement Manufacturers’ Sales Co-
ordination Organisation for the pur-
pose of cnsuring fair supply is a
very good one. Let me mention for
the benefit of the hon. Members some

of the features of the scheme which
the Industry has workeqd out and

which the government has, quite
rightly, approved. These are the-
features: first, to ensure the supply of
cement at all States in India at a

uniform price and in such manner

that no areas are starved. The

second is to receive regionwise allo-

cations from the Ministry of Industry

and Supply for Central and State

government demands. The third is

to see that the cement requirements

of the Central and the State Govern-

ment indentors are met to the extent

of at least fifty per cent. There

are many other things. One more

is to ensure adequate supplies to

quasi-government bodies, agricultural

requirements, small scale industries

and cement processing indusiries.

Another is to rush supplies to areas

where pockets of acute shortage arise.

And then there are two more aspects:

to fix the stockists’ margin of profit

and ensure overall supplies to

each State. With this kind of self-

discipline by the Industry which is

an industry which has served the

discipline by the Industry which is

country well, we may look forward

to very much better conditions for

the consumer than government con-

trols have been able to give. There-

fore, half-hearted as this measure is,

1 welcome it as a step in the right

direction.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, to put the whole
thing most mildly, I would say that
the step taken by the Minister is
the most ill-advised. He has walked
into a damned dirty trap. If he
found some comfort and consolation
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in the company of my hen. friend
Mr. Masani, then I will have very
little to say. But so long as he gits
on this side of the House, he will
have to do a little bit of rethinking
in this matter, It is not in any doctri-
naire manner that | speak. There
are very serious implications.

The first thing is that this state-
ment which was made in this House
on the 18th November was made by
the Chairman of the cement industry
on the 13th. It wag given all out to
the Press. 1 do not mind what the
cement industry says so far g8 their
side is concerned but if they tell the
Press and the country that this is the
decision of the government regarding
cement policy, price of cement, de-
«control of cement, and this House
is ignored, then it has every right to
complain. 1 would rather like the
Minister to tell us whether he com-
municated this decision to the indus-
try before he laid the statement on
the Table of the House. I under-
stand that the industry is quite free;
the press is free to give out and do
anything. But the crucial point
which I want to make out is whether
the Minister gave that out and said
that this was the decision. Because
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the cement corporafion which was
established with fanfare, with all
sorts of notions and promises. What
has happened to it? Why have they
left jt in the lurch? Has it any
support or not from the government?
Why do they not leave the matter of
distribution to a centralised agency
like the State Trading Corporation?
Is it going to be wound up?

Shrl M. BR. Masanl: I hcpe so.

Shri Harish Chandra Mathur: That
is the hope of my hon. friend Mr.
Masani and that is why he supports
him. I would like to know whether
the hon. Minister endorses the policy
which Mr. Masanj gave out....

The Minisier of Heavy Engineer-
ing and Industry in the Ministry of
Industry and Sepply (Shri T. N.
Singh): Certainly not.

Shri Harish Chandra Mathur: If
he says certainly not he has got to
justify, why STC has ceased to play
the role in the matter of distribution
of those articles which are scarce in
the country and which have got to be
distributed fairly and properly? This
is not only a deviation but it is a

lete reversal of the policy and

if you read, in inverted cc what
has appeared in the Press, it is that
the Chairman of the cement industry
has said that the decision of the
government was this and this. Then
it is highly objectionable. 1 won-
der how the House has not taken
any notice.

The next thing is a matter of deep
policy. We want to know whether
cement has been selected to be a
favoured child for certain favoured
treatment or the government has
chalked out a different policy from
what they have been following to
this day.

Shri M. R. Masani;
Cinderella so far.

It has been a

Shri Harish Chandra Matbhur: Has
the Minister developed cold feet for

we shou.ld get fair and clear answers
from the .hon. Minister. No reasons
have been placed before the House
for the rise in the price by Rs. 13 on
an average. We have not been given
any facts and figures to justify this.
Out of Rs. 13 or 14 crores a Yyear
which will go to the industry....

Shri M. R. Mamnl: Only Rs. 8

crored.
Shrl Harish Chandra Mathur: 11

million tons iz production and the
price is Rs. 13,
Shri M. B Masani: Government

takes away more than half of it in
taxes.

Shri Harish Chandra Mathur: The
total which is going to the industry,
even according to the chairman of
the industry, is Rs. 15 crores.
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_ Shri M. R. Masani: Not to the
industry.

Shrl Harish Chandra Mathur: Of
these Rs. 15 crores, something will
be absorbed by the companies by a
rise in the cost of production in the
year 1066 of which they have taken
notice even now. Note has been
taken of the rise in prices that will
be there in 1986, Rs. 4 crores of
course would be over and above all
this expenditure on taxation, divi-
dend, profits, etc.

8hri M. R. Masanl: Not dividend
or profits.

Shri Harish Chandra  Mathur:
Everything is paid; Rs. 4 crores are
there so that the industry will plough
it back for the expansion and for the
selting up of new wunits. May I
know why this tax on me, on the
poor agriculturist, so that the jndus-
try may expand and grow richer and
richer and fatter? What is the sense
of your making an enquiry into
monopolies? What was the Mono-
poly Commission for? Inherent in
your scheme of things is the mono-
polistic tendency.

What iz inherent in this measure?
‘What is inherent is, those who are
getting fat will be getting fatter. If
you want an expansion of the jndus-
try, 1 can quite understand; levy a
cess of Hs. 5 per ton which will mean
Rs. 5 crores to Rs. 8 crores, which
will come to the Government's ex-
cheguer because 1 am paying it, but
why should the industry grow fat on
my account? You can have a Rs. 5
cess ang that cess could be given, and
the industry iz not in that state of
affairs as has been painted by him.
Let us look at the facts. During the
third Five Year Plan, the industry
was 1o invest about Rs. 50 crores, and
they have done it. There is no rea-
son for us to think that the private
indusiry will not be able to do it in
the fulure.

But this is a hoax and a strategy,
s sort of race, so that you go and
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levy further taxes on the consumer
by the industry; this is not a tax by
the exchequer. I gee no reason why
this amount of Rs. 5 crores should
not go to the exchequer, and if you
want to help the indusiry, certainly
give to the industry an interest-free
loan if you like and whatever as-
sistance you wish to.

Therefore, this rise in the price has
got to be gone into by a Parliamen-
tary Committee. Whatever is meant
for expansion must come to the ex-
chequer of the country, and may be
given then, to the private sector or
the public sector. I very much re-
sent this tax on my pocket to fatten
the industries.

The third thing is about the de-
control and distribution. My hon.
friends have said that controlg mean
corruption. We have all the time
been saying this; | do not follow any
doctrinaire attitude, and as proof
positive of that, I would submit to
the House that, as Chairman of the
two study teams on the organisation
of the Controller of Imports and Ex-
ports, 1 have made various recom-
mendations which give a complele
relaxation both to the public sector
and the private sector, wherever the
relaxation is required and demanded.
But we never want the private sec-
tor to ride me and strangle me. The
private sector must be kept in its
proper place. They must be given
all the freedom, of course, to ex-
pand, but freedom to expand does not
mean that I shou'd contribute to its
expansion. The Government have
found so many institutions. As =
matter of fact, the small scale sector
and the agricullural sector have all
the time been saying and pointing
out an accusing finger against this
Government that they have set up
halt a dozen financial institutions to
help the large scale sector but that
the Government have done jolly well
very little for other purposes. | say,
go & step further. if need be, towards
expansion, but you cannot ask me to
contribute like that and impose a
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jazzia on the poor, private consumer
to fatten the industrialists.

Mr. Deputy-Speaker: The non.
Member’s time is up.
Shri Harish Chandra Mathur: I

shall finish in two or three minutes.
There is another inherent mischief in

the presen: arrangement. What is
that inherent mischief? My hon.
friend has been refusing certain

licences for the expansion and the
setting up of new industries to cer-
tain people. If he thinks that those
indus.ries are good enough, I would
like to give that in gpite of all that
may be said by anybody, by the front
door. But now the industrial licences
for expansion and industrial licences
for the setting up of new industries
are given by the backdoor method.
What is that backdoor method? Be-
<ause this industry will earn about
a crore of rupees for expansion,
licences for expansion must be given.
If you do not give licences for sett-
ing up a new unit, what does the
industry do with thig amount? Take
Dalmia Jain; they have refused the
licences. 1 am not one of those who
will say, “Refuse those licences.” If
I feel that one shoulj be given li-
cences, ] will give the licence in open
day by the front door. I will say,
“Here is the licence, you get that for
se'ting up the industry in the na-
tional interest and you can go and
set it up. 1 do not mind.” But, on
the one hand, they cancel the licence
for an industry which they were to
set up near Abu; by this backdoor
method they are giving him a licence,
because he will have earned a crore
of rupees for expansion and for ex-
pansion purposes you must give him
a licence! That is the backdoor
method.

So much has been talkeq about
distribution. T do not for one moment
see how thig distribution of cement
is going to improve now. What s
the hanism of ol? Instead
of the Collector or the Panchayat
Samiti doing anything, it is the
private industry which will do some-

5482
thing now. What is the behaviour
of the private industry? Let me telt

you the behaviour of the cement
industry. The behaviour of the
private cement industry is this: on
the 16th August, when the Prime
Minister gave an inkling about this
decontrol, the cement factories saw
to it that though their manufacturing
programme was quite there, though
the production was all the time there,
their  despatches completely  fell
down. This is their record. They
would not take the wagons; they nad
indented for the wagons, and those
indented wagons which had gone to
them were refused, because they
wanted to earn more profit.

Even where the question of food
and starvation is concerned, where
people are starving, how is the trade

behaving? Don't you think there is
enough of foodgrains in the coun-
try. We said that 88 million tons

of foodgrains were produced last
year; it was a record production for
this country. And this year we are
facing all the trouble. Is it due to
the controls? You are now asking
for procurement; where are the con-
trols? There is no need for control
for food; as a matter of fact, all the
trouble is absolutely due to the mis-
behaviour of the large farmer who is
just profit-minded, and the behaviour
of the trade which is responsible for
this starvation in the country and
our difficulties in the country. Do
You think they will behave in a better
manner when charged with the dis-
tribution schemes?

Yesterday, a man in the village or
the town, at least a man who wanted
to repair the well or to put up a new
well or to repair a leaking house, had
the opportunity of going to the Col-
lector and asking for a bag of cement.
To whom js he to go now? I think I
may get even 200 bags to repair my
house but T will also have to make an
application to one of the industrialists
to whom I will give a ring and say,
“Please make 200 bags available to
me.” This is the scheme of things
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[Shri Harish Chandra Mathur]
which my hon. friend has brought
here, and therefore, every right-think-
ing man who wants integrity to be
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maintained in this country will op-

pose it tooth and nail, and I do so.
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‘One of the points made during
the discussion was that the in-
dustry would gain nearly Rs. 115
crores over a five yesar period if
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production were to rige to 25
million tonnes as proposed.’

a1 WY wgT § | (Sawera ) Afwa
IR el @ g oomwm dge o
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fFaaT mA= wEm T FT & @@
oTq ¥@ AT E, qrasrs I 0C ATTH
F1E TR A8 & W FrT o g w2
Efes el emiz grg % 3 @
o W g wd @ owg A
Tt § oFm gz el G o af
& o 7O S6T AR 7Y AT )

A & TAT wgaT § v wUT wgRr
Ty ¥ @ wEW T AT a1 W
FrEgr w041 & A T g e
w0 v @i dar @ wfzo e
T WY e Wi frerar heg |
afs a1a Tar ad fewr 1 & og wEm
e ¥ Aol #v 115 waw s
0 & fo ot 3w a7 U S AW
et & W< g 5 A & 1 F o
% v 1 #1 & gefegfaey mod am
g% ¥ e foregtr wraF Fe ofrT zteT
s fre f 2 ewar 1 gufew-
foeew & wig & oz g1 a1 ff wx
v Aot 97 & feedaw ger foar avg
A g ot woeft ARy o far @ )
AT ATg ¥ A 571 s 7w o <afig-
wfereza §, (aifr § forgit fr it
& wivar g &, & qrew atgw ¥ qgaa
g | I w31 ¢ fw afs @y A
A oY wIvg gIINU, ERTO qre
A% T & | #fiwa arg wrq # fet-
sqwa & wTaT @ Wi o g
w v w1 Mgy | 9 ag A wio
w1 wFH w1 Atiwa frn f, H 16
Y 9T I W WA mfez wir a1
¢ fomr & wEwT wTOor war @, 9%
ot qgTaT | TAE ATt # w1 fax qren
adt fet | wogwE & fan s smal
wET W 2 1 | q1ewT AT iEeRfoEw
1 ¥gTAT 3T Avfgy, IR Wi Saran
gt wifge, wad fodr wifew A
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£1 ¢ 1 ag A HFA § @F Fo01g 7=y
WErAY 4 %73 M A9 9% T .
@+ faq &an g4+ gafadr &, saer
T 0T ] 91 O THTET TAE FA
wF o1 efegafames o sutal grd |
rf o wrercdt § Fme oY i waar
T ¥ w owgwr fawm W ared
frama § e oz fvgw v & 707
U W A7 Fieg 9% qur qfEr o7
W wEE & FEE W gl aqr A7
wTE &ed & FI A1 Wgsng
FaT @ & 9g W g A rEE g §
oty feciegma A wHR #ow
&% % | ag Wi a1gL faFaT IwA T®
FTETTT ¥ AEg SqTET A 99, qE 7O
fareft & 1 Tw awg dwg) w7 At fae
wrg gt aff & | Ffes 7z frigw o
w13 grAr T1fgw | Faw #hiz F fAg
g arfedy &, 78 3% A & 1 A
i iz ¥ faT W fwge w515
A1 S e Tt wET % wiqq @A &
a2 & fra o fwar &

Shri P. C. Borooah (Sibsagar): Sir,
if the quantum of utilisation of ce-
ment is any indication of a country's
social and economic progress, then
it must be said. India stands at a
miserably low level. 1 think Mr.
Masani was justified in telling that
our per capita consumption of cement
is only 18 Kg. per annum as against
386 kg of Switzerland. 295 kg of
Germany, 272 kg. of USA, 226 kg of
Japan and 204 kg of Britain and
France. Therefore, it is absolutely
necessary that we should have more
production of cement.

Our third Plan target for produc-
tion of cement was 13.2 million tons
and the same for the fourth Plan is
going to be fixed at 25 million tons.
But we are already down by 2 million
tons in the third Plan target So, we
are in a very difficult position and
unless we step up our production, a
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very serfous situation is inevitable.
In these circumstances, to tide over
the difficulties, the government want-
ed that both the public and private
sectors should join hands and come
to the rescue. As a result, decon-
trol of prices and decontrol of distri-
bution have been announced, The
public have hailed this announce-
ment. May be the politicians have a
different view, but the public have
hailed this decision. They have felt
greatly relieved, particularly in re-
mote places like Assam, Manipur,
Tripura, Nagaland and NEFA where
we have known that the cost of ce-
ment used to be Rs. 10 to Rs. 15 per
bag. At least now we have heard
that from the date of this de-control
the price of cement is going to be fixed
at Rs. 8.80 per bag everywhere in the
whole country. The people in my part
of the country are hailing this deci-
sion. If after de-control t s
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Whether we take up the line of
control or decontrol, it is essential
to remember that they are only a
means to an end. We must be clear
about our ultimate objective. What
is our objective? Our objective is
that ¢ “"bepr“ d, our

1 t, our ple do not
pay any bllekm.a.rket price for cement
and there is no harassment in their
getting the cement that they require.
They want only cement. We have to
root out blackmarketing in cement, We
should not allow any profiteering in
cement. We hlva to see that our
develop and
requirements are met in full. Politics
should not be mixed up here. Whether
it is control or decontrol, whatever me-
thod is more effective we must chose
it, we should be bold enough to ac-
cept it

We have so far controlled both

made available to them at Rs. 8.80 per
bag, the people would find it hard to
believe. They do not mind paying a
little more price if they get it. Cement
i3 very scarce and if it is going to be
made available to them at Rs. 8.80 a
bag certainly they will hail this deci-
sion,
14 hrs.

Bhri K. D. Malaviya (Basti): But

the question is whether they will get
it.

Shri P. C. Borooah; We have to
believe it
8hri K. D. Malaviya: The hon.

Member, Stiri Boroosh, knows that
the people will never get it.

Shri P. C. Borooah: The people
are asking, after this, when we are
going to decontrol C. I. sheets. Next
40 food and clothing people want
cement and C.I. sheets. Definitely,
the people, not only in the eastern
region but in the whole country, are
bailing this announcement. If we
sre successful in this, 1 dare say no
power on earth will be able to dis-
lodge the present regime for many
many years to come.

2082 (Ai)LS—8.

production as well as price. But it
seems we  have failed and we
have not been able to do much there.
Production did not reach the target,
cement shares l'uwe fallen, invest-
ment in t p d lems
attractive and the indlutnr came to
be burdened with higher cost of
production and less return. The re-
sult was, fall in production to the
extent of two milllon tons. Our dis-
tribution machinery equally broke
down. Consumers could not get ce-
ment in time. They had to pay
blackmarket price and they had to
bribe the officials to get cement.

Therefore, when contro] falled, we
had to take to some alternative
method which could serve the pur-
pose. The industry assured the Gov-
er t that if t was decon-
trolled they could produce more, The
Government considered their sugges-
tion and after a good deal of consi-
deration they have come to this de-
cision and they have anngunced de-
control of cement only as an  ex-
perimental measure for g period of
12 months.

It has been said that decontrol in
cement is a reversal of the policy of
expansion of public sector undertak-
ings in consumer industries. No

L
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policy could be permanent. Policy must
change according to conditions of the
dynamic society. It is not correet to
say that because the Government
said something some time ago, it
must stick to it till doomsday. Pub?
lic sector expansion, no doubt, is
kept in view, but the declsion to en-
ter into new fields always depends
on the extent to which conditions are
favourable,

Decontrol of

In fact, the present decontrol is not
decontrol in the real sense of the
term. 50 per cent of production is
earmarked for Government and pub-
e gector undertakings and the bal-
ance is left for the consumers. The
price at which cement should be sold
to Government ang to consumers has
been fixed. The industry has assur-
ed that it will not exceed the price
ceiling. It has accepted the condi-
tion that the surplus arising from the
price increase would be ploughed back
into the industry. Similarly, they
have undertaken to make their own
distribution arrangements and charge
more or less uniform rate throughout
the whole country. Therefore, this is
a peculiar decontrol with so wmany
built-in controls. The only differance
is that instead of the STC the indus-
try will be the distributor. Distribu-
tion is going to be taken up by the
industry itself. But a more important
advantage is that if the STC fails we
have to burden the tax-payer whereas
it the industry mismanages they run
the risk of reverting to a much more
stringent system of control. There-
fore it is a conditional decontrol sub-
ject to many strings.  Government
hold the strings on production, on
price, on profits and on dividends
Hence it i# not a departure from the
logic of mixed economy and the dyna-
mics of controls and prices.

It has been suggested that interest-
free loans could have been given to
the industry; their shares could have
been purchased; their o d for
price increase could have been met
even without decontrelling. No
doubt, there Is force in this argument.
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But, of late, we have accepted the
principle of flexibility in our policy
of controls. We have already decon-
trolled certain commodities probably
with good results. Decontrol may be
less costly than giving interest-free
loans. Now under decontrol they
would pay the normal interest rate on
institutional finance. Therefore, in-
terest-free loans cannot be a better
alternative to decontrol.

With these incentives I am sure the
industry will concentrate on expan-
sion and produce enough of cement
which it is unable to do at present.

Sir, the country is in an emergency
It is aggressed by its two unfriendly
neighbours. Added to our misfor-
tune is the fact that we are facing a
food crisis, we are apprehending a
famine condition. The only way by
which we can extricate ourselves
from these troubles iz by increasing
production. Production is the only
slogan now. In such a state of affairs
we cannot indulge in quarrels over
the question of public and private
sectors. Both sectors are as dear to
us as the other. Our policy of mixed
economy upholds this. The people,
in general are not mindful of sectors
Whether the articles are produced in
the public sector or in the private
sector it does not matter to them.
It is only we, the politicians, who
are giving this quarrel a long life just
to meet our own political ends. If it
is found that the private sector, after
the emergency, has exploited the peo-
ple, there is enough power with us te
deal with it.

With these words, Sir, I offer my
congratulations to the Minister and
his Ministry for taking this bold step
and [ wholeheartedly support this
policy of decontrol,

Dr, L. M. Siaghvi (Jodhpur): Mr.
Deputy-Speaker, Sir, before I com-
ment on the merits of the proposed de-
control I should like, first of xll, to say
that we find in this statement of the
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Minister very little to persuade us. It
is another thing that there might be
other considerations which might lead
us to lend a very cautious support to
the move, but the statement remains
an excrcise in reticence, in tight-lip-
ped taciturnity. It seems that it is
not without deliberation that the hon.
Minister made this statement which
is perhaps the last word in brevity,
though not in appreciation or in what
it seeks to convey. ] am afraid, if
the Minister had hoped that this brief
statement would convince the Parlia-
ment to agree to such a radical mea-
sure he was very much mistaken. I
think that part of the misunderstand-
ing, the apprehensions that arise in
our minds are due to the fact that
here is a statement which ig utterly
unsatisfactory. In this respect, I
should also like to make a comment
on one aspect of the matter which is
very distressing, ang that is that Par-
liament is being progressively reduc-
ed to a merely advisory capacity. It
appears that the Government and the
industry were able to settle the terms
of this whole important matter with-
out even so much as the courtesy of
consultation at any stage. It seems
that bureaucracy, which has always
been very powerful in our country, as
indeed in other countries, has become
far more powerful in the years after
independence. This I mention parti-
cularly because it affects the importan-
ance of Parliament. When measures
like this come up without any con-
sultation whatever in any form, it
appears that Parliament is no longer
the pivot of political goverance of
this country. The brevity of this
statement and the fact that it lacks in
its capacity to icate may also
be responsible perhaps for the vari-
ous forays that many of my colleagues
have taken into motivation as to what
actually prompteg the hon, Minister,
a one-time critic of the private enter-
prise, to launch on this experiment
which in itself may be a welcome
experiment. Tt seems that it could be
sald that thoze who reflects on this
motivation are somewhat struck either
by what they think Ia the gullibility of
the hon. Minister or what they think
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as perhaps the transformation which
the hon, Minister has undergone., But
I think that to reflect or to impute
motives or to cast aspersions on the
motives which prompted that move
would really not rest at gasting asper-
sions on the hon. Minister of Indus-
tries. The statement, you would re-
call, came from the Prime Minister
himself to this House angd it seems
that he considered it sufficiently im-
portant to bring it to the House him-
self as the first communication, There-
fore, I think those hon. Members who
have cast aspersions, particularly from
the Congress Benches would have per-
haps to review as to what they are
doing. I have a feeling, a lurking sus-
picion, that they did not perhaps
know what they were saying.

It seems that the real reason for de-
control is the fact that the Cement
Corporation of India has itself deve-
loped cold feet. The real reason, it
seemg to me, is that the Cement Car-
poration of India is not sble to, and
will not be able to, fulfil the kind of
target that this country's requirement
would cause and necessitate. It seems
that it is in this context that the de-
control measure hag been considered
by the Government. 1 hope that the
Minister would be candid enough to
come to this House and say that but
for the increase in prices, but for
somewhat more lenient outlook in
these matters he would have to con-
sign the Cement Corporation com-
pletely to the limbo of inactivity or
very unprofitable activity,

The hon. Minister has only today
laid a statement on the Table of the
House, the Report of the Cement Cor-
poration of India Limited and review
of the Government. The review, as
usual, does not contain snything
meaningful, but a brief glance at the
Report would show that the Cement
Corporation of India, with whatever
fanfare it might have been lasunched,
is not capable of, and will not be cap-
able of, delivering the goods.
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8hri T. N. Bingh: How many months
does that Report cover?

Decontrol of

Dr, L. M. Singhvi: This is the Re-
port we have available so far. This
Report of the few months that it
covers does not give a blueprint of the
very ambitious plan that the Govern-
ment seems to have had in mind at
one time about cement production in
the country.

1 would not like to say that a doc-
trinnaire approach is good and those
who have their mtipathy towards this

e of d trol on t of
doctrmnalrt reasons are, I think, sadly
d in cliches and slogi which

have dominated economic thinking in
our country. It is a good thing. But
it is also an irony of fate that slogans
and cliches have come to boomerang.
It seems that the Government have
now come to realise that mere slogans
angd cliches will not produce cement,
that something more effective would
have to be done in respect of produc-
tion of cement,

It it is viewed in this context, one
would not be led to question so much
the motivations of this move but one
would still not be able to say that his
apprehensions are allayed. It is in
respect of these apprehensions parti-
cularly that I wish to make some com-
ments because the popular mistake. ...

Shri K. D. Malaviya; May T know
from the hon. Member whether the
process of decontrol will lead to an
increase in production? 1 want this
to go on record.

Dr. L. M. Singhvi; It can concelv-
ably lead to an increase ... (Inter-
ruption). Give me the government of
this country and I will show that it
will. It is not in my hands or in the
hands of the private sector. It de-
pends very much on the political
direction that you are able to give to
the affairg of the country. It is not
merely an ivory tower thinking or
textbookish thing. I have also read
economles.
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Shri K. D, Malaviya: Have con-
viction and say, “Yes, it will lead to
increased production”.

Dr. L. M. Singhvl: It may and it
may not. If it is not properly exe-
cuted. .....

Shri K. D. Malaviya: Say, “It will
or it will not”.

Dr. L. M. Singhvi: I think, some-
times persons are fortified in their
convictions which are passionately
held but not really justified. I am
glad that the ex-Minister at least has
this ivory tower to take refuge in and,
therefore, he can always say with

passionate conviction that this will
not and this will.
Shri Bhagwat Jha Asad: Nobody

knowg who is in the ivory tower.

Dr. L. M. Singhvi; Things are al-
ways not as categorical as this in real
life, I am afraid.

Sir, the apprehensions that I sought
to voice are the apprehensions in res-
pect of adequate and proper distribu-
tion of cement. The prices are being
revised within a system of controls,
as a matter of fact; but, this price re-
vision must lead to increased produc-
tion and better availability of cement
over a period of time. I want the
Minister to tell us for sure whether
he has convinceg himself that the
voluntary scheme that has been de-
vised by those who are in the fleld of
cement manufacture is eonvincinx

gh, is satist ¥ gh, is fool-
pmor ennugh to obviate the evils and
the pitfalls that characterise the sys-
tem of controls and to which a refer-
ence hag been made in his own state-
ment.

The nntmem of the Mlnister u a
clear conf a did
of the fact that in the system of con-
trols there was widespread corrup-
tion. Perhaps he could not say that
it was rampant, but I could say and
most hon. Members in this House and
most people in this country would say
that corruption was rampant. The
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assurance we want is that corruption
will not be equally rampant and wide-
spread in the system of decontrol, It
is well known that the existing bureau-
cratic institutiong for distribution of
cemunt so far led to corruption, bribery
illegul gratification, political pressures
and political patronage. The point is
wlhether it is not merely shifting the
cenire of power, the centre of corrup-
tion, the source of patronage from one
point to another. It is on this point
that I particularly want the hon. Min-
isier to give an assurance.

The second thing—and I would have
concluded—is in respect of the total
figure that would be available to the
industry and the precise figure that
would be available to the industry
after paying taxes, bonus and all that.
If the Minister is able to satisfy us that
this entire amount will be ploughed
beck into the industry for better
manufacture of cement, there would
be some ground for considering this
a satisfactory move.

One more sentence and I would have
finished. I would like to know in par-
ticular whether the Minister has come
to an understanding that no dividend
should be paid over a period of time
because if there is a large increase in
dividends to be paid, then, of course,
this would be a self-defeating device.
That would mean that money would
not really be ploughed back into the
manufacture of cement. That would
mean that this would really redound
only to the benefit of a few favoured
persons in this country. But if all this
money is golng to go into the increase
of additional capacity for facture
of cement, I think, there would be rea-
son for the House to be satisfled that
this move may well read to an
crease in the production of cement in
this country, an increase which would
almost be of the same magnitude that
was covered by almost 50 years of
cement production in this country. It
is on this that the hon. Minister must
give precise ang correct information
as well as a categorical assurance of
his own satisfaction that this would
be s0.
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Shrimati Savitri Nigam: Mr.
Deputy-Speaker, Sir, as far as Shri
Masani and Dr. Singhvi are concern-
ed, we know their views. They have
put their case and adwvocated it very
successfully.

Dr. L. M. Sloghvi: I have no case.

Shrimati Savitrl Nigam: Shri
Masani iy the representative of rajas
and maharajas and of industrialists
and capitalists and he has done well;
but I am very sorry that some of
our Congress Members, specially Shri
Sharma, have made such arguments
which are not convincing and which
go against our policy of socialism

Decontrol of cement js another un-
fortunate example as to how the
cepitalists are still very powerful
and can have their own way defy-
ing our policles and our accepted
stands. Unfortunately, our Govern-
ment, in spite of Hs idealistic poli-
cies and socialistic nature, yields to
their pressures and techniques. It is
most unfortunate.

1 agree entirely with the argu-
ments placed by the hon. Member,
Shri Harish Chandra Mathur, and
I would Hke to emphasise that in
gpite of ecarcity and shortage of
cement, cement has been decontrol-
led. The result is obvious. Capital-
ists are minting money and cement
which used to be available with
diffficulty has now became a for-
bidden factor for the common man.
It is heyond the reach of their pur-
chasi~g power.

Prices of cement are soaring. It
has become wvery obvious now that
it has also disturbed the house
building activity to a wvery great
extent. 1 want to know from the
hon. Minister how these policy deci-
sions are taken. I would also like
to know what is their value in the
eyes of the people, what would be
the value if such steps are taken.
On the one hand, we proclaim that
we are going towards nationalisation
and we claim thet we want to
strengthen the public sector, on the
other hand, guch steps are taken
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[Shrimati Savitri Nigam]
which only benefit the private sector
in filling thelr pockets.

Shri Bhinkre: To the detriment of
the poor consumers, :

Shrimati Savitri Nigam: On the
one hand, whenever we have placed
these arguments regrading food con-
trol and rationing, we have always
been told by Governmemnt spokesmen
that because there is scarcity, be-
cauge there is shortage of food, that
is why we are bringing in controls
as a sort of necessary evil But, on
the other hand, # is found that it
is not only in the case of cement
that Government has yielded to the
pressure of the capitalists. The same
thing happened in the case of vanas-
pathi oil. When vanaspathi oil was
de-controlled, on the floor of this
very House many Congress Members
expressed doubts and misgivings
whether this de-control may not
bring sbout a rise in prices and
result in very great shortage and
scarcity of all edible oils. But all
our requests fell into deaf ears. And
what was the result? Within six
months the price of vansapathj oil
increased by two rupees per tin. I
am not an expert and I have not got
a capitalist to supply me figures but
1 know that crores of rupees have
gone into the pockets of the v thi
oil producers. Not only that, thou-
sands of gallons of groundnut oll,
which is the base for vanaspathi oil,
was purchased by them and oil almost
vanished from the market altogether.

Yet, the same thing has been done
in the case of cement in 3pite of the
fact that there is scarcity and shor-
h.l! of cement, a fact which has been

d and d all the time,
a fact about which so many questions
were atked on the floor of this very
House. In spite of all that, cement has
also been decontrolled without even
giving us a chance to have our say
or express our views and doubtg in
the matter.
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I would like to mention one thing
here. Since we have accepted the
pattern of mixed economy, I am all
for giving freedom and support to the
private sector to expand itself. But,
at the same time, I would like to
submit that this freedom should not
be to the exient of devouring the
public; the freedom should not be to
the extent of weakening the public
sector altogether.

People sometimes say that when an
officer makes a mistake or the Head
of the Department makes a mistake,
he is given a nntmnal award, and
when the Minist a mistal
he is given a Cabinet rmk, I never
believed it, but I have now come to
this conclusion that there js some
truth in that criticim. Whenever I
think of Heavy Electricals, Bhopal,
and the enormous losses incurred by
that undertaking year after year,
about Rs, 6 crores or 7 crores per
year, and its pathetic condition then I
come to this conclusion that there is
some truth in it. So, I would request
the hon. Minister to pull up his Minis-
try and re-organise and re-orient its
working and to handle the whole of
the public sector undertakings which
are under him in such a way that
our trust in public sector and our
trust in his Ministry and in him may
be re-strengthened.

People talk of exploitation. Un-
fortunately, there is no class which |s
more exploited in this country than
the class of consumers. Whenever any
mention is made about any exploita-
tion, Government spokesmen always
stamp their feet and try to defend
themselves, but when exploitation by
the private sector in an organised
manner goes on Government give
their support to it, Government give
their protection to it. T would request
the hon. Minister to set up an enquiry
committee to find out the evils, fail-
ings and failures pointed out not
only by me but by other hon. Mem-
bers. They should be enquired into
thoroughly. I would also like to
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know what has happened to the Re-
port of the Monopoly Commission.
Why is it being delayed.

Lastly, I would say that even now
it is not too late for the hon. Minis-
ter to go into the entire question again
and take such steps as are in con-
sonance with our accepted policy of
Socialism.

Mr. Deputy-Speaker; We will now
take up the Calling Attention Notice.

Shri Indrajit Gupta (Calcutta South
‘West): When will this discussion con-
tinue?

Mr. Deputy-Speaker: It
taken up on some other day.

will be

1430 hrs.

CALLING ATTENTION TO MAT-
TEX OF URGENT PUBLIC IM-
PORTANCE—contd.

{ii) REPORTED CONCENTRATION oF Pax-
ISTAN ARMY IN BARMER BECTOR OF
RaJasTHAN

ot e WY WA : I
g, # wier &% g @
frer froo ot wre sfeam w9t o
wrra framn | ¥ srdar v § fe
A EH AT H OF TRET E —
“TTAEGTT & ATERT A& qrfies
e &4 w1 Wl At o)
& & grq TN

Bhri ¥. B. Chavan: Mr. Deputy-

Bpeaker, Sir, at the time of the cease-
fire, India had octupied 150 sq. miles
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Rajasthan Border (C.A.)

by Indian occupation of large areas in
Pakistan and Pakistan-occupied Kash-
mir. As hon. Members are  aware,
the border between Rajasthan and
West Pakistan is uninhabited dcsert
area with dispersed, small hamlcts
here and there. The intrusions by
Pakistan, after the cease-fire, resulted
in occupation of a ber of isolated
posts and hamlets and this was made
possible because, unlike the Punjob
etc., Rajasthan is sparsely populated.
Though Pakistan thus reached a num-
ber of isolated points, our troops have
all along been patrolling right up to
the border, i.e. apart from the actual
points physically occupled by Pakls-
tan the rest of the area has always
been under our control.

As has been made clear by our
Prime Minister, the cease-fire agree-
ment cannot stand in the way of our
troops regaining territory treachero-
usly occupied after the cease-fire came
into effect. A number of Pakistani
intrusions have been cleared by us.
Pakistan which made the Intrusiona
in order to save some loss of face
about the results of the Indo-Pakistan
hostilitles, has lately stepped up its
efforts to encroach Into certaln areas
here and there.

A sizeable Pakistani build-up, con-
sisting of infantry, tanks and artillery
has come to notice on the Pakistani
side, opposite the Barmer sector.
Pakistan has also moved wup troops.
pgainst a few of our positions. During
the last 48 hours there have been
some patrol clashes in the Tanot

region.

It is difficult to guess the motives
of Pakistan in starting these activities.
Probably, as Gen. Murambio Is arriv-
ing shortly in this country, it is try-
ing to encroach Into our areas. It is
probably trying to obstruct our patrols
to go forward right up to the border,
20 a8 to substantiate its claims to

pation of a ct area and thus
be in a better bargaining position for
withdrawal negotiations. Probably,
maybe, it also iz bullding up a case
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[Shri Y. B. Chavan])
pending the mecting between the Pa-

kistan President and our Prime Minis-
ler.

‘What is clear to us, however, is that
Pakistan cannot be allowed to  get
away with the gains which it tries
to make in violation of the cease-fire
and we will have to deal with the
Pakistani intrusions and attacks in the
manner appropriate to the operational
situation.

ot gem oy wewrg : TgA &
arz qifiesara & W # faat wfe
wei ¥ ¥ o § o gw S ar
Fad e FEaT §, AHTATOTAT WY Eu
& 712 wre[w g7 § fF Ia% s gy
wf Hfrat N T o o § A
T ait7 WY AT & 1 & e Fvgar
g T mfweama & oondl &7 atAw & 712
TOHETT F AT F317 30 JSAT 18t &
for & I9% g% wHHT § FF |

Shri Y. B. Chavan: As far as [ see
from the information that I have,
they were nearly in occupation of 22
to 23 places immediately after the
cease-fire, when they tried to come
in. They have been driven out from
nearly 9 to 10 places in the last
few ks; and the p situation
i3 as I have said in my stat it
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sive moves by Pakistan, simultaneous.
ly with the aggressive moves by China
on the northern frontier, there is an
insidious design to sabotage or queer
the pitch for the Tashkent meet later
this year—I mean later this month,
and has the Soviet Government been
kept in close touch with what is
happening with regard to Pakistan
and India? Has the American Gov-
ernment agreed not o replace the
arms that Pakistan lost in this war
and not to supply fresh arms during
thig period?

Shri Y. B. Chavan: As far as the
assessment that we have of what Lthey
are doing is concerned, I have indi-
cated it in my statement itself; I have
given some indication.

Shri Hari Vishmu Kamath: The
latest.

Shri Y. B. Chavan: And naturally,
Sir, we are keeping the friendly coun-
tries informed about the situation as
it develops.

About the latter part of the ques-
tion, I do not think that the US.A.
will give any aid immediately of that
type. That is my impression, and my
impression seems to be correct.

Shri Harl Vishou Hamath: Is there

The policy of dealing with them also
is indicated In my N N

ft ay : ot R wET  graw #
wgr fv 20 o1 22 fwdt or I
AT ¥ WYT A W de wrog "y §
T T wrwr vpE e fear ) T
AT AT WY FORTC A T o [0 WA
& afemdiardr &)
Shri Y. B, Chavan: Yes, of course,

all this information is with the UN
Observers.

Shri Hari Vishmu Kamath: Are
there reasons to believe, Sir, that be-
hind the stepping up of the aggres-

any t from them?

Shri Nath Pal (Rajapur): Ever since
the cease-fire was announced, the
developments on the Rajasthap border
with Pakistan have been shrouded in
a deepening mystery which is begin-
ning to cause concern and alarm. But
we have refrained from asking ques-
tions because we thought that our
armed forces will be able to take
steps. I am glad that the Defence
Minister today hes taken into con-
sideration the several possible motives
behind Pakistan's move.

May I nonetheless ask him: (a) im
the first place, whether in view of the
superior armour once again marshall-
ed by the enemy, the Indian forces
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are equally wel] equipped—of course
Patton tanks we cannot have, unless
we are agreeable to use some of them
which we have captured in the Pun-
jabl—; and (b) may I know how the
Government. ...

Mr. Deputy-Speaker: Oniy one
question.

Shri Nath Pai: May I request you,
Sir, there will not be much occasion
as the House is about to disperse. And
1 assure you, we deliberately refrain-
ed from asking questions for two long
months, and therefore you should ex-
tend a little latitude and indulgence
today.

May I know if he is aware perhaps
that Pakistan and her friends, open
and secret, are propping up the claim
that as much as 2,000 to 2,500 sq. miles
ot Indian territory is in the occupa-
tion of the enemy? You sald that
they took twenty-two or twenty-three
posts. How far ig this claim correct,
and what is the area that is under
the occupation of the enemy today;
and how quickly, leaving aside the
UN Observers who seems to be sitting
like a Buddha statwe, your armed
forces are going to discharge their
duty to throw them out—which is not
of the UN but of the Defence Minister
and which we have so far done very
well? Regarding this T would like
something very concrete to be told
before we disperse.

Shri ¥. B. Chavan: As far as the
claim of Pakistan is concerned, it is
fantastic, we cannot accept it. As I
said in my statement, except for
‘Munsbao where they were before the
cease-fire—we have accepted that
particular position, up to that parti-
cular point—otherwise we are not
going to accept the occupation of any
inch of territory. Of course, they are
there and we are trying to make them
vacate those areas. But, as I have
said, since yesterday some areas in
the Tanot region are under attack;
and, maybe, possibly the fighting is
on, 1 do not know, at present. These
things will continue, it seems.
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As regards preparations on  that
side, 1 think we are also prepared.
But, naturally, we will have to take
the whole situation and the entire
border in question. It is not merely
a question of one seclor or another
sector. If we have the intention of
breaking the cease-fire it is a diffe-
rent matter; but, naturally, we dom't
want to give anybody a reason to
feel that we are breaking the cease-
fire. We want to stand by the agree-
ment,

oft wy forerd : ool sefarce weft &
w7 fif o gl & oo gf
qifeem & wTir 97 w3 ¥e Sfedi o
ws feart | s o aen A & oy any
#r atgan § e gzaedt o s i
qar & oard A, 99 X e §,
i fag e R E & ew
Yt T I§ 9T AT arIrAndY & e
gurd sfwat ardt f o7 39 wafu §
& arw fATEn § W70 GWW @97 ¥
qufeaTy TN 7Y oy ATIRl I O
& ? 9 13 gt arficena & qo &
& 97 qT e Wk & fordy, wdife 10 97
at won o1 for & At 12, 13 @
ST & W, IA% A1 F | owriane A
arfr
Shri Y. B. Chavan: So far as the
action to be taken sbout the 13 placces
is concerned, I just cannot indicate
what we want to do, how and when
we cap do that. We shall have to
leave it to the persons in charge of
operations.

ot ww forg AT, 4T wEA W
e ot i are ¥ Gt gzr e e
gt wT, TEE qgd I o et X
formrer farar oo av afy ?

8hri Y. B. Chavan: | have given the
intention of the policy, ie., we have
not accepted thelr claim. We are
going to pursue our policy in that
particular matter.
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ot vy fomd : AT ST w1 T
AEET, wAE AT ArfEm | wem
HETET, 1Al BT O W ggawr §7
ST g1, . . (SuEwT) 9g Wg WE-
QU ¥ | TEET ¥ qTq mAwrd § fie
TaeqrE & qaw w=it 7 gfqw a1 @
@ ataw e ferar qr A FTqTndr w
T & qg Sfwar qifeeana & g
i S

o fevwwr qmwn  (wRAR)
T Al HEIRT 7 qarar § fw arfeena
¥ Wit &k Twzer FT T § W W
oy s & oy gEeT eTfaeT w7 # farg
& s § 1 wfies dat fe sareT o
# s gom § W & dfaw waroe
7 e g v frdew feam e
e @17 F v oft &faw agr @ 93
¥ 3% B & qreY o v wEgE g @
&, §O 0w A O qgT T AT @Y
ag e & grar o @y & wifs et
& gt wiey ate & o foret awg @
arara W1 gafag mar § Aff T wr
t @ ¥ ag A qigt g e oafe
qiiwearfaat & e 84T F1 oRaET HT
@ § @ FER T #fEAreEl W g
FA T AT et § 7

Shri Y. B. Chavan: ] just cannot go
into the different steps that we are
taking in this matter. Naturally there
are difficulties about water  supply
and tions t the area
is a desert area; it has its own diffi-
culties and we shall have to face them.

Shri U. M. Trivedl: Without com-
menting on the gross carelessness that
was shown when the war with Pakis-
tan was fought, 1 would like to say
that, on the very day this trouble
started, five big units of the Terri-
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say this because Pakistan could then
invade Jodhpur; the only unit that
we had to meet this menace, namely,
the anti-aircraft unit, the 126th unit
of the Territorial Army, was disem-
bodied on that day and we were de-
prived of their services. Yet, I would
like to know the exact position, for,
our Minister has just now admitted
in the last but one senten:e that it is
true that the troops of Pakistan are
concentrated on our border and he
hag drawn certain inferences that
those troop concentrations are for
particular purposes. I would like
to tell him that his inferences are
mere day dreams and he must realise
that Pakistan is going to mount a
very blg invasion over us. Will the
Government, therefore, reconsider the
position that is facing it?

5508

Shri ¥. B. Chavan: The hon. mem-
ber has given many suggestions and
has also made many criticisms. I
reject all his critizisms and I shall
consider all his suggestions.

Shri Daji: The Minister has given
us gome idea of the new moves. But
is it correct to say from what appears
in the report that the move is not
like cease-fire violations here and
there or small intrusions, but is al-
most a massive armed attack on the
Rajasthan Desert and if so, are the
Government aware of the situation
and will adequately meet it?

Shri Y. B Chavan: It iz certalnly
a ceasefire violation, a ceasefire viola-
tion with strength—I would put it
that way. We are aware of the
manner in which they are doing It;
we are in a position to face it

Mr. Deputy-Speaker: Indrajit
Gupta.

Dr. M. 8. Angy (Nagpur): Will the
hon. Minister give a picture of 1he
-move made by us?

torial Army were disembodled and
were exactly asked to go away on the
26th August Without commenting on
it, T should say that [ am pained tv

Mr. Depgty-Speaker: 1 am sorry, ¢
cannot allow it
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Shri indrajit Gupta (Calcutta-South-
West): In reply to an earlier ques-
tion just now, the hon. Minister has
gaid that it is possible that, In view
of the impending arrival of the Gene-
ral who has been appointed by the
United Nations, Pakistan may be try-
ing to encroach further in order to
establish some sort of a de facto occu-
pation of as much territory as possi-
ble before he arrives. If that is so—
there must be good grounds for such
apprehensions because the  Minister
himselt has said it—may I Jnow
whether we, on our side, are depend-
ing more on refuting Pakistan's claims
of actual occupation or Wwe are de-
pending more on submitting com-
plaints to the U.N. Observers and
trusting that they will support our
view or we are depending more on
our ability to push them back by
force of arms.

Shri Y. B, Chavan: We are depend-
ing on the latter.

st wermire wrelt (FawatT) -
sen wIET, §F AT # e Lo
FAAT F 4 faig feoerad § 1 Ow A
77 f o A 1oz ¥ fordt st
it dara fr ¥ difort o Faet oo
&mrdr wrweqra wx ¥ A off & W
FAR a1 AT ag g A f agEe
wa ¥ warg ¥ awi ¥ it 8
wT ¥ WYz e A afoefa £
wre ¥ Wt e ) gwra fean m fe
affem & g wOEwln
16 e w7 Fegea gaTa forr w frar
g WY vawt d1 & wiwerc ¥ fea
0, g A @ At A &
Wi § et sl sk g v &
g ot arre weer g fe ool Y wre
7z w7 fs grf At § T 8T
ferarr & oY woret st T wferer W €
ot gt sy et firar &, g famer
o & woft oft #3 g & 90 g R
®amwar arlt 7
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Shri ¥. B. Chavan: That is exactly
the point 1 am making. The hon.
member should try to grasp that point
They are sitting at 13 places now
and their efforts are to try to link up
the areas which we are refusing; tha
is why our patrols are going to the
international border. Therefore, my
claim is—it is a statement of fact—
that they are only in the places where
they were; they are not under occupa-
tion of any other area.

o qwnrdie qrelt ;TR A WY
o1 Ther Y R, wg ww A @A ?

Bhri Y. B. Chavan: Certainly; 1
should have replied to that part of the
question. The hon. member has justi-
fication to criticise me on that point

Naturally looking to the Pakistan's
activities in the operations a3 they
developed in the Punjab and Kashmir,
we have to take more precautionary
measures in the other areas. But,
under the cir we t
take care of every inch of the land,
even if we want to do that. Certain
things did happen and we have learnt
our lessons from them.

ot wrre feg frgrelt (W)
aE W ® e @ e g wRTY 6T
\ﬁlﬁ'(?!r%ti'-ﬁa'ﬁ(h'ﬂﬁiﬁ
wfiswrré & o o awaT §, AF-TF AT
m;ﬁmmmwmmm
qifeer € Wi fra d g, I
qre & Wit ¥ qg e 3 gew §
A ¥ W A ) ST WO g
wre ¥t & wher gw v ¥ fag
e & b fir afe ag wreAw ST
o e 3 g e & Fre TR ?

Shri Y. B. Chavan: These are some
of the suggestions.
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REPORTED ACCEPTANCE BY INDIA OF

BriTis® PLAN TO END CARGO PROBLEM

BETWEEN INDIA AND PAKISTAN

Shri Daji: I call the attention of
the Minister of Transport to the
following matter of urgent public
importance and request that he may
meke a statement thereon:

“The reported acceptance by
India of British plan to end cargo
problem between Indin and Pa-
kistan.”

The Minister of Transpori (Shri Raj
Bahadur): I must first of all sey
that there was no British plan and so,
the question of acceptance does not
arise. With these words, I lay the
statement, on the Table of the House.
[Placed in Library. See No. LT-5282/
85).

14.49 hre.

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS
Szventy-Frrre  Report
Shri Hem Raj (Kangra): I beg to

move:

“That this House agrees with
the Seventy-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 1st December,
19656."

Mr. Deputy-Speaker:
ig before the House.
st swrenie sredt (faomte) .
¥q wiedz oz § A & W & @
wa ¥ w0 woar g § e de-
FoeThr wreq) & fndae & Afenfan
i % form &% godT @17 § €1 fadue
e et &, o afaam & W a70
w1 g & araew ¥ Ty ®vATT €1
whtfran frqfr aarar 31 g Pt
afufir ¥ zafrere &7 frar dfwa gwie
¥ & 3n faa ofsms owgam sut £
TF FE-wAEr & AW AqET T gAl
w1, tafae g frdme & g &

The motion
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ooaT g9 I9feqa Al w7 ww g &
rgan g fr 79 fadox w1 797 g2 &
T & o gmga a4 w1 waAw faw
g deT s g aga & qvegr @l @
& et it ®vé fdaw g1 wawr ==
% forg weqga w0% W maRT frm AT @

g fdaw #71 qe & fE wiva &
wfawr & w3 3w & g8 & graw A
formr gwr & “sfewm dz g3 WA’
% & 1o w7 w1 fagos faur § fr
‘“gfear &z g3 7 wex zET w7 ¥AW
“wrra’’ 1A AT wifgy | W9 W oA
XY & AT THI €7 @ & AY 2W A
qUF ATH T W AT IORTT FTAT
1T | gw A w9 3w w1 ATH IW AWy
“gfgar’ gafaw AT 91 fF 29 %) A
¥ AW 99 ATH A WA 4 1 AfFT wa
AL FW FY FAAA T 98 WA 1 OAA.
zafew gw &1 g fagg aw 97
w1 a1 anfge, /Y7 Afaura F 19 %7
#ww w7 FA1 wifgw 0 5 eqEA
¢ f& e az fagus s § Seqa
WA & w3q7 faar ana a1 gY awar
t f& @ T A7 W @ aragfon
qgr wi¥ fawy aoee w1 g fam &
qiE fquim &% & quwan g o X
gt g fr ww ot s wfaseer @
fadm® 4w 74 ®1 qAWT WA AT AR
T gE fadaw aw w7 w7 aqwta £
g faed @@ o7 w=f &Y A% | AT
favare & f§ oz7 ¥ @ waar w1
arxT whwt WY qE 3w fadww w0
Fafeqa FTA 1 wA"T agn

Shri Hem Raj: So far as the hon.
Member's Bill is concerned, it was
idered by the ittee in the
light of the principles laid down in
the first report of the Committee on
Private Members' Bills and Resolu-
tiong, where it has been stated:

“The Constitution should be con-
sidered as a sacred document—a
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document which should not be
lightly interfered with and it
should be amended only when it
is found absolutely necessary to do
so. Such amendments may gene-
rally be brought forward when it
is found that the interpretation of
the various articles and provisions
of the Constitution has not been in
accordance with the intention be-
hind such provisions and cases of
lacunae or glaring inconsistencies
have come to light. Such amend-
ments should however normally be
brought by Government after con-
sidering the matter in all its as-
pects and consulting experts, and
taking such other advice as they
may deem fit."

Keeping this principle in mind, this
Bill was considered by the ittee,
and il was found that this matter had
been considered thoroughly by the
Constituent Assembly and no new cir-
vumstance had arisen to justify the
introduction of the Bill. Therefore, it
was decided by the committee that this
Bill should not be allowed to be intro-
duced.

Mr. Deputy-Speaker: The Com-
mittee on Private Members' Bills and
Resolutions hasz refused permission to

Report (M) ss14
Shri Prakash Vir Shastri to introduce
a Bill for the amendment of the Cons-
titution. In the Constitution the word-
ing is ‘India, that is, Bharat'. The
hon. Member wants the words ‘India,
that is' to be omitted and only the
word ‘Bharat' to be retained. Per-
mission has been refused for the in-
troduction of that Bill by the com-
mittee. Now, the hon, Member wants
the committee to reconsider this ques-
tion again, and with that end in view
he has moved this amendment, I
shall now put it to vote.

The question is:

“That at the end of the motion,
the following be added,
namely:—

“subject to the modification that
the Constitution (Amend-
ment) Bill, 1865 (Amend-
ment of Article 1, etc.) by
Shri Prakash Vir Shastri be
referred back to the Com-
mittee for reconsideration
of their recommendation
with regard to the sald
Bill.".

Let the Lobby be cleared.
The Lok Sabha divided:

Division No. 9 AYES 15.59 hrs.
Ancy, Dr, M. S. Kakkar, Shri Gauri Shankar Shastri, Shri Prakash Vir
‘PBade, Shri Kinder Lal, Shri Sidhanti, Shri Jegder Singh
Bheel, Shri P. H. Mirzs, Shri Bakar Ali Singh, Shri Y. D.
Chatterjee, Shri N. C. Ram Singh, Shri Sinhsn Singh, Shei
Gupta, Shri Kashi Ram Reddy, Shri R. Surinder Virbhadra Singh, Shei

NOES
Anishapps, Shri Deo Bbenj, Shri P. C, Maniyengadan, Shri
Bakliwal, Shri Dixit, Shri G. N. Masandi, Shri
Palakrishnan, Shri Drivedi, Shet M. L. Maruthish, Shri
Rarman, Shri P. C. ha, Shrl A. G. Me Shri Braj Blhari
Barus, Shri R, Hem Hai, Shri m“ k‘b&h““
Fesrs, Shr Jadhav, Shri M. L. Mishra, I&'{ M. P
Bhattscharyys, Shri C. K. Jadhav, Shri Tulshidss Misrs, Shri Shyam Dbar
Boroosh, Shri P. G. Jyotishi, Shri J. P. Mukase, Shri
Hrapeahwar Presad, Shri Koujalgi, Shri H. V. Munx i, Shri David
Chaturvedi, Shri 5. N. Lalit Sen, Shri Murti, Shri M. §.
Chaudberi, Shri D. 8. Lasker, Shri N. R. Naik, Sk D, J.
Chavan, Shri D. R. Malsichemi, Shri Mirsnjen Lal, Shri
Chavda, Shri Inder J. Pandey, Shri Visbwa Nath
Dafe, Shri Malligh, Shei U. §. Putal, Shri Rajestrwsr

Mandal, Shri Yeamuna Pressd

Pactabhi Ramss, Shei C. R.
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Pratap Singh, Shri

Raghunath Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri

Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganeths

Bills introduced
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Sahs, Dr. 5. K.
Samanta, Shri 5. C.
Sharmas, Shri A. P.
Shashi Ranjan, Shri
Sheo Naraln, Shei
Shinkre, Shri

Shree Narayan Dus, Shri
Siddansnjsppa, Shrj

Sinha, Shrimati Ramdulari
Sonavane, Shri

Sumat Prasad, Shri

Tiwary, Shri K. N.

Tula Ram, Shrl
Upadhysye, Shrl Shive Dutt
Wadiwa, Shri

Rattan Lal, Shri Siddish, Shri

Mr. Deputy-Speaker:
of the Division is:
Ayes: 15; Noes: T3

The motion was negatived.

i.'Ill—. Deputy-Speaker: The question

The result

“That this House agrees with the
Seventy-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 1st December, 10685,

The motion was adopted.

1458} hra.

INDIAN ARMED FORCES PERSON-

NEL* (COMPULSORY INSUR-
ANCE) BILL

By Shri M. L. Dwivedi

ft wo wro fyddt (grege)
& god FATHT KT AR F AWK
uffard o & fag oF fadaw wega
T ATEATE )

Mr. Deputy-Speaker: The question

‘*That leave be granted to intro-
duce a Bill to provide for the com-
pulsory insurance of the Armed
Forces Personnel”.

The motion was adopted.

st ®o wvo fwdt
T T E

& fgdogw

Yadav, Shri Ram Harkh
Yadava, Shri B. P.

14593 hrs,

RE. HINDU MARRIAGE (AMEND-
MENT) BILL

Mr. Deputy-Speaker: Then, there is
a Bill standing in the name of Shri
D. C. Sharma. The hon. Member is
absent,

15 hrs.

ADVOCATES (AMENDMENT) BILL

(Amendment of sections 24 and 55)—
contd.

Mr. Deputy-Spesker: Now, we
shall take up Shri Parashar's BilL
On the last occasion, division had
been called for on the consideration
motion but that could not be held.

Shri Hari Vishnu Kamath (Hos-
hangabad): Only the voting has to
take place now.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration".

The motion was negatived.

*Published in the Gazstie of India, Extraordinery, Part 11, section 2, dated 3-13-65.
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1504 hrs.
CONSTITUTION (AMENDMENT)
BILL, 1965

(Amendment of First Schedule)
Shri Hari Vishnu Kamath

Shri Hari Vishnu Kamath (Hos-
hangabad): I rise to move:

“That the Bill further to
amend the Constitution of India
be taken into consideration”.

by

Shri G. N. Dixit (Etawah): I rise
to a point of order. This Bill can-
not be introduced here....

S8hri Harl Vishnu Kamath: It
has already been introduced. We
are in the next stage.

Shri G. N. Dixit: If it cannot be
introduced, it cannot be considered
at all,

Shri Nath Pai (Rajapur): It has
been introduced already. We are in
the consideration stage.

Mr.  Deputy-Speaker: Let him
first make his observations on the
motion and let me place it before the
House.

Shri Hari Vishnu Kamath; The Bill
seeks to rename the Andaman and
Nicobar Islands as ‘Swaraj and Sha-
heed Islands’ as was desired by, and
as was done by, Netaji Subhas
Chandra Bose in December 1943 when
he liberated these territories from Bri-
tish domination, British imperialism.
The statement of objects and reasons
makes it clear.

This proposal to rename the islands
as Swaraj and Shaheed Islands was
raised in the House some years ago
during question time. But lately, most
recently, when the Union Territories
(Direct Elections to the House of the
People) Bill was being piloted by the
Minister of State in the Ministry of
Home Affairs, Shri Jaisukh Lal Hathi,
1 am glad to say that on that occasion,
that is, the 9th and 10th December,
reference was made to this. On the
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10th, the Minister replied to the debate.
Earlier, my colleagues and myself had
made the specific proposal that these
islands should be renamed. There
were various suggestions. I suggest-
ed that these islands be renamed
‘Swaraj and Shaheed Islands’, as Netajt
had named them in December 1943 at
a special ceremony after liberation.
My hon. friends, Prof, D. C. Sharma,
Shri Ram Sahal Pandey and, I think,
Shri Hem Raj, supported the move,
though they made their own sugges-
tions, different suggestions to the effgct
that they be renamed as ‘Netaji
Islands’, ‘Subhash Chandra Islands’—
names to that effect.

The Minister, replying to the de-
bate, also supported, indirectly, the
proposal-——though not in so many
words. He said—‘Another question
was raised by Mr. Kamath. The ques-
tion was about the renaming of the
Andaman and Nicobar Islands as
‘Netaji Islands' or by some other
name.’ He went on to say: ‘Various
names were suggested, whether it
should be Netaji Islands or whether
it should be Shaheed Dweep and Swa-
raj Dweep....

Shri Brij Raj Singh—Kotah (Jhala-
war): What is that?

Shri Hart Vishnu Kamath: Shaheed
Dweep and Swaraj Dweep like Jamboo
Dweep. ...

Shri Brij Raj Singh—Kotah:
Bharata Khand.

Stri Hari Vishsu Ksamath: Yes,
Jamboo Dweep, Bharata Khand. This
is Shaheed and Swaraj Dweep.

Shri Hathi concluded by saying that
this could be considered at the appro-
priate time and this was not relevant
to the purposes of the Bill. I am not
quoting his exact words, but words to
that effect—I do not want to take the
time of the House unduly with mat-
ters which may not be very important
for the consideration of the Bill. Shri
Hathi did not object; he only said that
this might be considered at an oppor-
tune time, at the appropriate time. He
was not averse to the proposal.
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{Shri Hari Vishnu Kamath]

Of Netaji, the intrepid warrior-
philosopher—Statesman who, amid the
raging conflagration of the second
World War, brought into being the
Provisional Azad Hind Government,
the Arzi Hukumat-e-Azad Hind in
Singapore under its aegis, wrought the
miracle of the Azad Hind Fauj, much
has been said and more has been
written, to the ever-increasing delight,
wonder and admiration of an incredu_
lous and sceptical world. Netaji, the
romance of whose army is redolent of
the herosim which Shivaji, Washing-
ton, Garibaldi, Kema) Ataturk and
Trotsky infused into their ill-clad, ill-
equipped, ill-fed followers, has attain-
ed to a place, a unique place among
the heroes of the liberation war of
humanity and has carved for himself
a niche in the Pantheon of History. The
manner in which thousands of Indians,
men, women and children, in distant
South East Asia, in Singapore, in
Bangkok, in Burma, flocked to his
banner, heedless of consequence, is a
story, an epic story which does not
lose interest in the telling.

Pr. M. S. Aney (Nagpur): Thou-
sands of prisoners of war—they came
under his banner.

Shri Harl Vishnu Kamath: Yes.

A little over 20 years ago, in August
1945, I learnt with great sorrow, dis-
may and a sense of shock that the
plane carrying Netaji from Bangkok
to an unknown destination had crashed
at Taihoku in Taiwan. Since then
there has been some mystery about
the death, and, if he is alive, about
the whereabouts, of Netaji. I do not
want to go into that controversial
matter because that is not germane to
the purpose of the Bill. I would only
like to invite the attention of the House
and the attention of Government, of
my colleagues, friends on both sides of
the House, to the fact that it is impor.
tant that, this Parliament and the
nation, should honour him in this small
measure. It is not a big thing we are
-going to do, because he deserves, he
is entitled to, much higher honours
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at the hands of his countrymen; his
memory deserves much higher honours
at the hands of the country, at the
hands of this nation, at the hands of
the Asian people. But this is a very
small thing that I am proposing, and
I will beg for the consent of the
House to agree with me in this matter.
Because I find there is, unfortunately,
in some interested quarters—I do not
wish to name any—an attempt to play
down the role, the historic role of
Netaji in the liberation war of India,
our motherland, and also the role that
he played in the unification of demo-
cratic Asia.

Now, I will not tire the House with
citing instances. I will cite only two
or three instances of this charge that
1 venture to make. There is a famous
book called The Discovery of India. I
believe many of us have read 1t or
at least glanced through it. Unfortu-
nately, in that book, when the first
edition came out, there were some
uncomplimentary references to Netaji
Subhas Chandra Bose, I met the
author soon after the publication of
that edition.

An hon. Member: Who was that?

Shri Hari Vishnu Kamath: He is
well known. I met him in 1946, I
requested him to consider this matter
as to why when four pages were devot-
ed, may be rightly devoted, to the
National Planning Committee, no men.
tion was made of the fact that Netaji
was the founder of the National Plan-
ning Committee, and also why when
five pages were devoted, rightly
devoted, to Maulana Abul Kalam
Azad's contribution to Indian pationa-
lism and India’s struggle, why Netaji
was dismissed with half a page of
uncomplimentary reference when he
was President of the Indian National
Congress. The distinguished author,
whose loss we mourn, Pandit Jawahar.
lal Nehru, the late Prime Minister, told
me at that time, in 1946, that he was
sorry, that it did not strike him, and
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that he would consider that in the
second edition. I have not had the
pleasure of looking at the second edi-
tion of that book, but I do hope that
those who have read the second edi-
tion will correctly tell me whether
thnse references have been enlarged or
altered in a suitable manner.

The other day—! will come to the
second instance now—I had the plea-
sure of wi ing or attending the
Son et Lumiere, Prakash Dhawaeni,
Sound and Light show, at the Red Fort,
last week. 1 had seen it last year also,
so I was in a position to compare the
two. The press report was that it had
been very well altered, changed, and
was much better than it was Jast year,
1 was disappointed. The Meena Bazar
occupies much time.

Mr. Deputy-Speaker: We are con-

cerned with the Bill.

Shri Hari Vishnu Eamath: You did
not listen to me perhaps. You were
having a tete-a-tete with the Minister.
1 said Netaji's role is being played
down,

Mr. Deputy-Speaker: How are we
concerned with the Meena Bazar?

Shri Harl Vishnu Kamath: Have
you seen the Son et Lumiere?
Mr. Deputy-Speaker: Yes.

Shri Harl Vishnu Kamath: Very
good. Then you will appreciate my
statement.

In last year's show Netaji's, one of
his memorial songs, of TNA, the Azad
Hind Fouj,

WO WTX AR AT
it & A Mg AT
g Paeeift € ' &t
q N T I AT
-:rdas recorded, but this year it is delet-

2082(Ai) LS—T7.
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We are glad that we can hear
Mahatma Gandhi's voice in the new
feature, I am glad, we are happy, that
it has been included, but Netaji's volce
is nowhere in the Son et Lumiere
Show.

The other
changes
Maratha

undesirable, improper,
are the reference to the

uprisings, Maratha re-
voll, against the decadent Mo-
ghul Empire. We heard last year
Har Har Mahadev, this year it is
Bajrang Bali ki jai. I do not know
whether it is a war ery. I met the
Prime Minister the other day, and I
told him that those features, these
alternations, have been undesirable,
improper, and he must look into the
matter. He has made s note of what
I have said. I hope it will be looked
into.

The point 1 was making was ....
Busy with the Secretary now? Then
you lose the thread,

Shri Nath Pal. Again you will ask:
what is the connection of Bajrang Bali
ki jai?

8hri Harj Vishnu Eamath: The
last, the third instance, ig the latest.

Mr. Doputy-Bpeaker: Just a
.. Yes.

Shrl Hart Vishnu Eamath: The
third instance which casts a rather
unfortunate, unhappy, light on what
1 have been saying, if the press
reports are true, I would bring it to
your notice and to the notice of the
Minister. I am thankful to the Minis-
ter and her Deputy that they have
respondéd to my request to be present
in the House, because I had sent a
note, a letter, to her through the
Speaker that I was going to raise
certain matters in the course of my
speech which are exclusively within
her competence to reply, because 1
was ruther perturbed, as you too
might have been if you read the press
reports about a month and a half ago,
I cannot place it exactly, but it was
during the recess, the imter-session

period,
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[Shri Hari Vishnu Kamath]

I could not raise this point in the
House because the question had tabled
last week was not reached for oral
answer, it was low down in the list,
otherwise it could have been agitated
at that time. So, 1 take the oppor-
tunity of raising the matter now.

My question at that time, last week,
was whether on Netaji's next birth-
day, next jeyanti, 23rd January, 1966,
there would be a special programme
on the All India Radio, and if so the
datails of the special programme,
whether All India Radio would broad-
cast a special programme, if so the
details. I had said, the seventieth
birthday of Netaji Subhas Chandra
Bose. 1 do not say the Minister, but
the Minister's Secrctary tried to make
a big thing out of that, Apparently,
he does not know what the distine-
tion between ‘birthday' and ‘birthday
anniversary' is. If I am wrong, she

may correct me. He said: Next
January is not seventieth birthday
anniversary, it falls in 1967, 1 had

said birthday, but apparently the
Minister's Secretary does not know
the distinction between ‘birthday' and
‘birthday anniversary’. ‘The birthday
is seventieth if he completes sixty-
nine. However, that is a minor point.
He tripped somewhat, he does not
know the distinction. The answer
was placed on the Table as it was.

Mr. Deputy-Speaker: I would like

you to come to the Bill.

Shri Hari Vishno Kamath: I am
sorry you are rather absent-minded,
1 think.

Mr. Deputy-Speaker: How is it
relevant to the Bill?

8hrl Harl Vishnu Kamath: There-
fore I suggested that there should be
a special br on the

occasion.

Now, the Ministry, the Information
and Broadcasting Ministry, has passed
certain orders, according to press
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reports, that only on the japanti occa-
sions of Mahatma Gandhi and Pandit
Jawaharlal Nehru, rightly so, on the
jayanti occasions of these two leaders,
there would be special broadcasts
every year, and the press reports said
that in regard to Netaji Subhas
Chandra Bose, Sardar Vallabhbhai
Patel and I do not know, Dr. Rajendra
Prasad perhaps, but in the case of
Sardar Vallabhbhai Patel and Netaji
Subhaz Chandra Bose there would be
special broadcasts not every year,
because they are sort of second class,
second category, leaders, or provin-
cial, I do not remember what the
nomenclature was, they would be
having every second year, or every
third year. Let the Calcutta station
do what it likes, they are doing every
year.

Shri N, C. Chatterjee (Burdwan):
On a big scale

Shri Hari Vishnu Kamath: Netaji
Subhash Chandra Bose is not going
to have a broadcast, according to the
Minister's answer, next January, 1966,
If this is true,—if the press report is
true, I hope it is not true,~I am
speaking subject to correction, and
that is why I requested the Minister
to be present so that she can confirm
or deny whether these two leaders
only Mahatmaji and Panditji—I am
happy they will have special broad-
casts on their jayanti occasions—will
have these broadcasts. The House
will agree, the nation will agree, as
regards Netaji, that if he is not a
greater leader than Pandit Nehru, at
least he is equal to Pandit Nehru, and
perhaps they will agree that, he is
next only to Mahatma Gandhi

Be that as it may,—we are entitled
to our own opinions, the Minister may
have her own opinion about him, but
the nation, I am sure, has placed him
in a category as high as Pandit Nehru,
and when the Government, when
certain  interested people, certain
vested Interests, so to say, may 1 use
the word, are bent upon, keen on,



5525 Constitution

playing down his role, denigrating his
role—that is a stronger word,—I think
at least Parliament should do juslice
to his memory and to the great con-
tribution that he has made to huma-
nity's war of liberation, and my little
Bill goes only a small way, it does
not go a very long way, but it does
go a small way, in that direction.
The purpose of this measure is to
undo, if I may use the word, the in-
justice that has been done to that
great leader and to that great warrior
statesman. I will read out the report
of occasion on which this ceremony
took place, from Mr. S. A. Aiyar's
book who was publicity minister in
Netaji's Cabinet. After his return
to India he was employed by the
then Bombay government, now Ma-
harashtra government, as publicity
director or in some such post. Shri
Pattabhi Roman mods his head and
that means that I am in the right,
The title of that book is, Unto him a
Witness: it is a fine book and I recom-
mend it for your perusal....

An hon. Member: To the House,

Shri Hari Vishnn Kamath: -
through the Chair; everything has to
be routed through the Chair. 1 will
read just four or flve lines from this

. book:

“Returning to Singapore towards
the end of December after a visit
to China and the Phillippines en
route, Netaji left for the Anda-
mands where he set foot on the
first free Indian territory on 3lst
December, 1843. Meanwhile the
Cabinet of the provisional govern-
ment of Azad Hind had decided
to T the And and
Nicobars as Shaheed and Swaraj
Izslands respectively.”
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I learnt that he had to work in a
hotel, in what capacity I do not know,
So, this is the history of the renam-
ing of the Andaman and Nicobar
islands. As the name stands today it
is malodorous; the memory is not
pleasant. So many patriots suffered
there, right from Vir Savarkar up to
the Bengal patriots, Some of them
died and became martyrs. Netaji
conceived this idea intuitively to re-
name them as Swaraj and Shaheed.
So many who fought for Swaraj were
sent to the Andamans; as you know,
Sir—not that you had been there or
you had been sent there—it was called
Kalapani.

One last word and I have done.
Personally I would be happy if the
islands are renamed as Netaji Subhas
Chandra Bose wanted them, as
Swaraj and Shahced. But ray hon.
friend Shri Hem Raj has given notice
of an amendment that they should
be renamed as Netoji Islands or
Nelaji Subhas Chandra islands. I
have no objection to either, if the
House and the Government are agree-
able to it. Netaji could not himself
name them as Netaji Islands; it would
have been very awkward for him,

Lastly, before I close, may [ say
that I know that there is difficulty
about this Bill being passed, It is a
Constitution Amendment Bill and it
requires a constitutional majority and
the Government will not naturally
oblige me by sending a three-line
whip to their party Members to be
present here when the Bill is con-
sidered . . . (Interruptions), They will
not put natlanal interests before party
interests. 1 would only appeal to the
Ministar—shri. Hathi is a fairly

ble and iable man—to
accept lhe idea underlying this Bill,
the principle of the Bill that the

May I say something more,
I heard more about this incident? A
British officer of the old CP. and
Berar ICS cadre, Mr. C. F. Waterfall,
was commissioner at Port Blair at
that time and he was taken a pri-
soner by the Azad Hind Fauj and
taken to Tokyo as a prisoner of war.

islands should be renamed as Swaraj
and Shaheed or Neta)i Subhas
Chandra Bose Islands as Shri Hem
Raj wants it—he is an hon. friend
from the Comgress Party; he is not
in the Opposition, but and I have no
objection to mccept his amendment,
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[Shri Hari Vishnu Kamath]

So, government may accept the prin-
ciple of the Bill that it should be
renamed suitably by either of these
names or if the government has got
a better name—I cannot concejve
anything better than this—by ‘that
name. If he accepts the principle,
the idea underlying this Bill, I would
then appeal to him to introduce an
official Bill at an opportune time,
appropriate time, sooner or later,
sooner rather than later, better in the
very next session. I, therefore, move,
and commend the Bill for the con-
sideration of the House,

Mr.
moved:

Deputy-Speaker: Motion

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Now, what is the point of order?

Shri G. N. Dixit: With my pro-
found respect for Netaji and appre-
ciation of the sincerity of purpose of
my friend Mr, Kamath, my submis-
sion is that Mr. Kamath's Bill is un-
constitutional. 1 would refer to
articles 2, 3 and 4. Parliament may
alter the name of any State.

Shri P, K, Deo (Kalahandi): It is
not a State,

Shri G. N. Dixit: I will tell you
how it is a State. The Bill wants the
first schedule of the Constitution to
be amended. The First schedule gives
the names of the States. The head-
ing of this schedule is ‘The States';
then there are sub-headings name and
territories. So, you are changing the
name of the Btate. Now article 3
reads:

“Parliament may by law—

(a) form a new State by separa-
tion of territory from any
State or by uniting two or
more States or parts of States
or by umiting any territory
to a part of any State;
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(b) increase the area of any
State;

(¢) diminish the area
State;

of any

(d) alMer the boundaries of any
State;

(e) alter the name of any State
Provided that no Bill for the pur-
pose shall be introduced in either
House of Parliament except on
the recommendation of the Presi-
dent and unless, where the pro-
posal contained in the Bill affects
the area, boundaries or name of
any of the States the Bill has
been referred by the President to
the Legislature of that State....™

Then, article 4(2):

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of article 388."

Therefore, unless this Bill comes with
dation of the President, it
cannot be considered. At the moment
there is no recommendation from the
President in support of Mr. Kamath's '
amendment and therefore this Bill
is not in order and no discussiosn
should take place. About the other
questions, some of us may agree with
Mr, Kamath but according to our
Constitution, no discussion could be
permitted now.

rece

Mr. Deputy-Speaker: Please read
article (1) also. India, that is Bharat,
shall be a Unlon of States. Then it
says that the States and the terri-
tories thereof shall be as specified in
the First Schedule and that the terri-
tory of India shall comprise the terri-
tories of the States and the Union
territories specified in the First Sche-
dule. Even the First schedule has
got two parts, the first part refers
to States and the second part to Union
territories.
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Shri G. N, Dixli: This is a consti-
tutional amendment Bill to amend
Schedule I which is headed ‘States’.

Mr. Deputy-Speaker: Part I is in
regard to the States and Part II is
in regard to the Union territories. |

Shri G. N. Dixit: The amendment
is under Part I, and Andaman and
Nicobar Islands come under Part II

Mr. Deputy-Speal It e
under Part II

Shri G. N. Dixit: The Firat Sche-
dule is applicable to articles 1 and 4,

Mr. Deputy-Speaker: It ists of
two parts.

Shri G. N, Dixit: Part II is in rela-
tion to the Union territories. The Bill
is under the First Schedule, but then
the entire First Schedule is governed
by that.

Mr. Deputy-Speaker: The First
Schedule consists of two parts: Parts
I and II

Shri G. N. Dixit: That is correct.

Mr. Deputy-Speaker: Part I is about
the States and Part II is about the
Union territories.

Shri G. N. Dixit: But “States” cover
the Union territories. Union terri-
tories are also States.

Several hon. Members: No, no.
(Interruption).

Mr. Deputy-Speaker: Order, order.

Shri Nath Pat: He says Union
territories are also States; it is a pro-
foundly ignorant statement.

8hri G. N. Dixit: Then, in article
368—

Shri Nath Pai: It is not exactly
frivolous but not substantiated and
therefore, on those grounds, it may
be dismissed. (Interruption).
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Shri G. N, Dixit: I cannot leave it
like that. That is a matter to be
considered thoroughly because, if this
is an amendment to the Constitu-
tion, then it is no use considering it
Article 3 of the Constitution says:

“Parliament may by law form
a new State by separation of
territory from sany State or by
uniting two or more States...."”
and so on.

Then comes article 4, which says:

“Any law referred to in article
2 or article 3 shall contain such
provisions for the amendment of
the First Schedule and the Fourth
Schedule as may be mecessary to
give effect to the provisions of the
law and may also contain such

ppl tal, incidental and con-

quential provisions (including
provisions as to representation in
Parliament and in the Legislature
or Legislatures of the State or
States affected by such law) as
Parliament may deem necessary.”

Now, so far as article 4 is concerned,
it relates to the Union territories
also.

Mr. Deputy-Speaker: It is neither
contained in article (2) mnor article
(1.

Shri G. N. Dixit: It is not contained
in (2) or (3), but it is contained in
article 1.

Mr. Deputy-Speaker: Sub-clause
(3) clearly makes a differance bet-
ween States and Union territories.

8hri G, N. Dixit: Then, I come to
article 368 itself under which the
hon. Member has moved this. That
will be a matter of discussion but not
as a point of order.

Bome hon. Members rose—
Mr. Deputy-Speaker: Order, ordes.

It is not necessary. Now, I do not
agree with the hon. Member Shri
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[Mr. Deputy-Speaker]
Dixit that there is any point of order.
Both the Schedules and article 4
clearly make a difference between the
States and the Union territories, and
the Bill in question is in regard to
Union territories. Further, this House
has never considered or taken a deci-
sion on constitutional matters. It is
for the House to consider all those
points and if the House wants it, it
may ihrow out the Bill. So, there is
no point of order,

Shri Hari Vishnu Kamath: But Shri
Dixit made a gallant effort.

Shri Nath Pai: He has made a good
beginning.

We are left
One hour

Mr. Deputy-Speaker:
with half an hour more.
was allotted.

Shrl Harl Vishnu Kamath: It may
be discussed up to five minutes to five,
to enable Shri Bhattacharyya to move
his motion.

An hon. Member: It may be
extended.

Mr. Deputy-Speaker: Yes; we
extend it by one hour more. TFive
minutes each,

Shri C. K, Bhattacharyya (Rai-

gunj): I want only one minute to
move my motion,

Shri P. K. Deo: Mr. Depuly-
Speaker, Sir, I fully support the
amending Bill tabled by my colleague
Shri Kamath. The name Andamans
is given by the pirates who visited
the Indian Ocean in those days; they
could not pronounce the name pro-
perly and so they called it the Anda-
man islands. The name is so jarring
to the car that it has to be removed,

In this connection, I wish to draw
your attention to page 355 of the
Imperial Gazetteer of India, which
says:

“The name has always been in

" historical times some form of
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Andaman, which more than pro-
bably repr ted Hand or
the Malaya form of Hanuman, and
treating the island as the abode
of Hindu mythological monkey
people.”

So “H "o Hand
and from Anduman it became the
Andamans! After India became
independent, we did not like to keep
the relics of the past, especially those
names given by the British, and
indeed we made some changes in res-
pect of some of our cities and towns,
For instance, Vizagapatam became
Visakhapatnam; Cawnpore became
Kanpur; from Bezwada, we have
changed it to Vijayawada, and so on.
Similarly, it is time that we changed
the name Andamans, The name
Andamans is reminiscent of the mise-
ries of the people. The Penal Settle-
ment was started there after the great
mutiny of 1857. We all know how all
the great revolutionaries used to be
kept in that cellular jail there. All
the grim stories about them are writ-
ten there in the cold walls of the
jail, A visit to that cellular jail will
easily impress anybody. I do not
like to repeat that, but it would be
most appropriate to name these
islands as Shaheed and Swaraj
Islands, as was envisaged by Netaji
Subhash Bose.

Netaji Subhas Bose is the symbol
of India's patriotism; he is the sym-
bnl of India's nationalism and dyna-
mism. He was born in my State, and
all his activities have been associated
with Cuttack in the earlier stage of
his life, but Orissa is too small a
territory to claim Subhas Chandra
Bose as its own. So, I do not agree,
in that sense, with the amendment
being brought by my hon. friend Shri
Hem Raj, the hon, Member from
Kangra that these islands alone should
be named after Subhas Chandra Bose.
Subhas Chandra Bose is something
much bigger than the Andaman and
Nicobar islands; it would not be
appropriate to name only those two
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islands after his name. We may in-
deed call the entire Indian sub-
continent as Subhaz land or the
Himalayas as the Subhas Mountains.
But, in any case, it would be most
appropriate and it would be fitting
with our present temperament and
the attitude of the country that we
should change this name, Andaman
and Nicobar, rightly, to Swaraj and
Shaheed islands.
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8hri H. N. Mukerjee (Calcutta Cen-
tral); Sir, I associate myself entirely
with Mr. Kamath's move to secure a
h in the of the And
and Nicobar Islands to the names res-
pectively “Shaheed” and “Swaraj”
Islands. Iam a little astonished that the
member for Andamans was put up
quite deliberately, I am sure, to offer
a fresh argument, which we have
never heard so far, Some of us have
been in this House long enough to
hear men like Pandit Govind Ballabh
Pant discussing this very subject, but
never giving a hint that the Andaman
anj Nicobars are named after some
tribal terminology and therefore
nothing should be done to disturb it
This is a8 new kind of argument sud-
denly bolstered up by people in
pow.:r without whose imprimatur, I
am sure the ber for And
whom we have hardly seen in this
House, would not have made this
contribution. I do not understand why
the party in power gives repeated
evidonce of its sense of peculiar dis-
comfort whenever Subhas Chandra
Bose's name comes up. I really can-
not understand it.

I belong to a party which at one
point of time had many grouses and
very serlous and fundamental diffe-
rences with Subhas Chandra Bose.
But when certain historical re-evalua-
tions became necessary, when the
fact of Subhas Chandra Bose fighting
against the kind of involvement in
which the Fascist powers wanted to
entangle him came to light, we did
not hesitate to say that we have
changed our view in regard to what
we have sald about Subhas Chandra
Bose at a particular point of time.
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It is a pity that in this House, we
have to argue in regard to the great-
ness of & man like Subhas Chandra
Bose. It is even a greater pity that
Mr. Kamath was constrained to refer
to something which government de-
partments are trying to do, which
appear to be categorising leaders into
first-raters, second-raters and third-
raters and thus creating a hierarchy,
which is not only mischievous, but
extremely unclightened. There is no
question about the contribution of
Subhas Chandra Bose. It is a matter
of history. There is no guestion that
he was a man who formed the Azad
Hind Fauj, who gave the country the
slogan of Jai Hind, who gave the
country the motto Delhi Chalo—thuse
are redolent with history in & manner
which most people perhaps whg are
in power do not have any imagina-
tion to understand. Here was a man
who did not belong to any particular
region, who was really and truly in
the front rank of India's leadership
and, apart from Mahatma Gandhi,
there is no other person who can claim
to be an absolutely unique kind of
leader. Therefore, it is very appro-
priate that we do something to re-
name these islands, because Subhas
Chandra Bose had done it himself,

These were the first two Indian
areag which detached themselves from
the British rule. This is a fact of
history which, please, I beseech the
Governmant not to refuse to consider.
Subhas Chandra Bose had given some
names. I do not like the idea of
Netaji Islands being the designation
given to these islands. Andamans
have a history behind them, That is
why w2 call it Shaheed Islands. Nico-
bar is one of those islands where the
British tried to put up their bases.
Even today the Anglo-American con-
spiracy to have bases in the Indian
Ocean area is continuing to our det-
riment. The Nicobar Island was a
particular sector where the British
bases were in operation. So, if you
can call it Swaraj Dweep today, it
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would be something very much wor-
thwhile.

1 feel, therefore, the Congress Party
should give up its feeling of spiritual
discomfort whenever the name of
Subhas Chandra Bose comes up. They
are the beneficiaries to a much grea-
ter extent than any other party in
the country of what Subhas Chandra
Bose did perform for this country.
We may have our evaluations about
Subhas Chandra Bose in different
periods of his life. It was an eventful
and very controversial life, On many
occasions many of us have had very
serious divergences with him. But
that is neither here nor there. He
belongs to that category of Indian
leaders who surely deserve to be
perpetuated in the memory of our
people. He is enshrined in the affec-
tions of our people and it is only offi-
cial indifference which standg in the
way.

In this House we have occasionally
askej questions as to why the port-
raits of some national leaders are not
seen in government offices and why
among those the portrait of Subhas
Chandra Bose is one. Not to my
knowledge have I ever seen a gov-
ernment office where there is any
portrait of Subhas Chandra Bose. In
the Parliament House, some of us here
have been trying for many years that
in the Central Hall there should have
been a portrait of Subhas Chandra
Bose. And, we were told some years
ago by the highest authority in the
country that certain frames were be-
ing reserved for people who would
die later on, and that kind of thing,
a basis which is absolutely un-histo-
rical. Subhas Chandra Bose was not
chosen to be among those whose port-
raits were to be put up in the Cent-
ral Hall. Now perhaps a portrait
may be put up in some nook and cor-
ner of this Parliament building; I do
not quite know what is going to hap-
pen.

I do not understand this kind of
peculiar discomfort which Congress
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leaders have always shown in regard
to Subhas Chandra Bose. They should
shake off this inhibition. Mr. Hathi
said earlier that they have no objec-
tion. Mr. Kamath does not expect
this Bill to be passed here and now,
because it js not physically possible.
But let the government accept it on.
principle.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): When I have
said that, why should he say that I
have put up the member from Anda-
mans to give that argument?

Shri H. N. Mukerjoe: We wish,
therefore, that the Government do
reciprocate now with a statement that
on principle, the idea is not unaccep-
table to them anj that in the near
future, they are guing to bring for-
ward a Bill or whatever it is which
would bring about the result. We do
not care about the means; it is the
end which really matters.

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): Sir, since the hon. member
referred to my ministry and brought
in the question of featuring Neta-
ji's birthday on All India Radio, I
just want to say a few words. Firstly,
we have not categorised leaders. A
decision was taken that only Maha-
tma Gandhi’s birthday would be cele-
brated every year.

The birth days of other leaders is
to be celebrated every five years.

Shri Hari Vishnu Kamath: What
was the basis for that decision?

Shrimati Indfra Gandhi: I am sorry,
I do not know the basis for that. This
happened, I suppose, in the begin-
ning, immediately after our indepen-
dence, and this has continued. Nehru's
birth day happens to be celebrated as
Children’s Day and it was celebrated
as that.
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[Shrimati Indira Gandhi}

With regard to Netaji's birth day,
the reply we had given to Shri
Kamath was that we had thought that
his 70th birthday was next year and
we were planning for it. We have no
objection—by ‘next year' I mean
1967—to observing it in 1988 except
that now the time is g little short
and most radip Pprogrammes are
planned a long time before. If hon.
Members feel that it should be done
in 1966 we have no objection.

Shri Harl Vishnu Kamath: It should
be done. There arc nearly eight
weeks,

ot fum gt (Ffgr) =@ "W
AT AT MU T F7 37 Y AEAT A
FT & IH |

Shri Hari Vishnu EKamath: We do
not want a big programme, just a
token one will do,

Shrimati Indira Gandhi: We can
certainly consider that, but the point
is whether the 70th birthday is being
observed in 1YRE or 1967. If you ob-
serve the 70th birth day in 1986, ob-
viously you cannot observe it in 1967
again,

Shri Hari Vishnu Kamath: The point
is about celebrating his birthday, his
jayanti every year.

Shrimati Indira Gandhi: We can
consider that point. But at that point
of time it wag the question of his 70th
birth day.

1 would like to say, Sir, that I do
nut think there is anybody in the Gov-
ernment who  feels  uncomfortable
about Netaji's name. We are exceed-
ingly proud of him. Many of us had
the privilege and honour of knowing
him personally and of working with

him also. 1 do not think that we in
any way want to denigrate his
memory. In fact, we know that the

“Jai Hind" slogan has been popula-
rised as an all India slogan, and 1
hope it will continue. If, there is any
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other way in which we can honour
his name we shall certainly take
steps in that direction.

Shri Hari Vishnu Kamath: Sir, I
seek a clarification from the hon.
Minister. Is the House to understand
that the hon. Minister has assured the
House that the Government is not
averse to—as a matter of fact it is
keenly desirous of—having a special
broadcast on Netaji Jayanti day every
year, and not merely every five years
as was decided by somebody earlier?
What is the position?

Shrimatl Indira Gandhi: As this
matter has only been just brought
up-—when I was asked tp be present
here 1 had no idea as to why my
presence was required—] can assure
the hon. Member that we will cer-
tainly consider that. Let us observe
this one first and then we will consi-
der the other one.

Shri Harl Vishnu Kamath: In 1963
or 1964 we had it

Shri C. K. Bhattacharyya: Mr. Chair-
man, Sir, I am thankful to Shri
Kamath for his Bill. He has given
this assembly of the people’s represen-
tatives in India an oportunity to pay
its respect to one of the greatest sons
of India and one of the grealest revo-
lutionaries that the world has seen.
It is this revolutionary urge in him
that kept him moving from place to
place and made him go out of India
in search of Indian independence,
move through the seas and mountains
in those difficult days where his life
would be at risk at any moment.

Sir, in the last war ther were two
everis worthy of nolice by history.
One was Hitler's rescuing Mussolini
from the hill.top prison where the
Allies had locked him up. His plane
swooped down into the prison, picked
up Mussolini and went out. The
other is Netaji's escape through the
obstructions set up by the myriad-
eyed myrmidons of British bureau-
cracy of those days. How he managed
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1o plan it and how he could do it is a
wonder to all of us. I know only this
much that as soon as Netaji escaped the
Government of India put Sarat Bose
in detention and when Sarat Bose was
put in detention the leaders of Cal-
cutta Bar, both the Bar Library and
Bar Association, approached the Home
Member, Sir Reginald Maxwe]l and
asked him why Sarat Bose was put in
prison. The Home Member replied:
“Do you ask us to believe that with-
out Sarat Bose's help Subhash could
have escaped. It could never have
been done. In fact, we had sent
messages to all the different and dis-
tant parts of India where Sarat Bose
could be imprisoned and where none-
speaking Bengali would be anywhere
within hundreds of miles. Message
was sent to North Wegt Frontier and
also to Coorg. The reply came from
Coorg first and therefore Sarat Bose
wiag taken to Coorg"” “At the same
time" he added, “this man"—meaning
Netaji—"made bold to change train
at Delhi and we were only 24 hours
400 late This “24 hours too late”
for the Government of India allowed
him time to get out of their clutches
ond just bring into existence an army
vut of nothing. What were with him,
what were his acquisitions, what was
his help and assistance in the condi-
tions in which he found himselfl?
But he brought jnto existence an army
out of nothing. If I may say, Sir, in
private talks one of the American
military men once said: “India com-
mitted one mistake. There should
have been a revolution in India when
Subhash knocked at your. eastern
gates” At times I feel, Sir, if that
had taken place many of the events
of later history over which we are
grieved now would not have happen-
ed. That is the type of leader whom
we are referring to in the Lok Sabha
4oday over the Bill which Shri Kamath
has brought.

In fact, even now we feel we ought
to be all gratefu] to him because he
hag shown the way in which this
nation could be rebuilt, this nation
could be guided. What are the prob-
lems that effect us today. The prob-
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lem of language is one. How could
he make different language speaking
people into one Azad Hind Fauj just
in the twinkle of a moment. I had
put this question to different mem-
bers of the Azad Hind Army them-
selves. I asked them how they could
forget their differences in language,
in food habits, in the religions they

professed and so on. They said:

“We cun't tell you. In his presence

we {ilt we were all gne. In fact, we
forgot all these differcnces and grew

into one complete integrated army.”

That is the way the nation has to be

built. That ig the way we have to

proceed in reforming our own people

and our own State, Ip fact, he show-

ed the way and for thal we ought to

pay to him our gratefu] re:pect. As

Professor Mukherjee has stoted, even

the Jaj Hind slogan we have taken

from him. He hag given us this slo-

gan. Therefore, in all propriety we

should do something to respect his

wishes with reference to the two is-

lands which are the subject-matter of

Shri Kamath's Bill.

16 hrs.

So far as Andaman is concerned, if
it could reveal its history it would
show what an amount of sacrifice,
what an amount of complete self-im-
molation of persons, not by them-
selves only but in diferent genera-
tions of the game family—whole fami-
lies have completely effaced them-
selves—it had witnessed in the matter
of the effort to bring out Indian inde-
pendence. 1 suport Shri Kamath's
effort and 1 hope he will have his
wish responded to in the appeal that
he made to the Ministry.

ot ¥ (&rer) : Aumfa oy,
wTHa §Tgy Ag AT fa7 oy §, wAwr &
aadA w § 1 A A ogErT
&1\ ¥1 A1 gAY £1 0% wg afaw 4,
% qrst sfE £, gF " et
N 2T gn TIe dwwea @Y e
wiwi ¥ qraA |r A g, g aqfa
wiet & amed w1 At g, e faw
wfef € s wr o § 1 wgrow *
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a & frert s et i # eqreen
¥ ardt §, A IO o e wEe
g ¥ 1 afgw # et frdwer oY
qfa wmargar & @9 @ §, ST Q6
wToR AT ) @ & ) we owwe @
ST A AT Nt w wTE awAr
STfgd | ITTHR B T IR AW
TT O AT rqTAT €7 ST A1 TEHT
OF & qEET G | 9ET i e AgY
o1 wwar §

Faroft ©F et @it ¥, aewr
g | g q@ w9t geft § @t oW
HEA R, TF TG @ w0
€ v &1 & xa faw W A F fag
wom ot w1 arg AT § 1 wEw
AT GTHA GTX §1 AT g AT FEET

DECEMEBER 3, 1965

(Amdt.) Bill 5544

T 91 O 3 A S gar qr, J67
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Bhri N. C. Chatlerjee: Mr. Chair-
man, Sir, you are legitimately proud
that in your State, in the town of
Cuttak, MNetaji was born. Coming
from Bengal, we all feel legitimately
proud that he was the greatest Ben-
gall of his time, and one of the grea-
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[Shri N. C. Chatterjee]

test Indians. But today he does not
belong only to Orissa or to Bengal;
he belongs to the whole of India.
The only thing we feel is that in
independent India we have not done
justice to his great comtribution and
his great heritage. There is a feeling,
especially in Bengal, that really his
role has been played down and some
people who have been in office and
power have been allergic to him. I
hope that impression
pletely dispelled by the acceptance of
this motion of Shri Kamath by the
Minister.

I am one of those who are not at
all happy with amending the Cons-
titution. We have amended it 17 or
18 times. I had opposed amendments
of the Constitution on many occasions
in this Lok Sabha because that is the
organic law and it should be treated
with great respect. But | can assure
you that if this Bill ig accepted and
this amendment goes through, millions
of people throughout the country, not
merely in your part or in my State
but 4hroughout the country, will
welcome this as o measure of slight
rectification for the injustice we have
done to \he great work of Netaji
Subhas Chandra Bose.

1 had been one of his co-workers.
I had the privilege to be his colleague
in many public activities. I remem-
ber, a few days before hig historic
departure, he sent for me. It is
neither the time nor the occasion to
divulge what he told me. But we all
must remember it that India would
not have been independent, there
would have been no freedom ol India,
there would have been no Republic of
India without Subhas Chandra Bose
and his supreme sacrifice.

Today even his whereabouts are
shrouded in mystery. We have not
done justice, Government has not
done justice, Parliament has not done
justice to him. I do not want to
raise controversia] issues, but I re-
member that the report of the Com-
mission wivch was sent out from this
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country never satisfied this nation.
The dissenting minute submitted by
Shri Sures Chandra Bose, Netaji's
brother, was never placed before the
House. 1 went to the Prime Minister
and told him, “What are you doing?
Is this the way to treat this solemn
thing?"

Even today millions of people want
to know what is the real position,
The truth is still shrouded in mys-
tery and we do not know where he
is and what is his condition. We
know, that one ex-Member of Parlia-
ment has openly declared that he is
in a particular jail. He has given the
number of the cecll and all that; but
nothing has been done by Govern-
ment. Something should be done,

We shall dp some atonement of our
past mistakes if only we do this. I
had the privilege 40 know Major-
General Chatterjee. He was one of
Netaji's colleagues in the I.N.A.
Major-General Chatterjee was ap-
pointed by Netaji as the first Gover-
nor of Swaraj and Shahid Islands.
I worked with him for years. Un-
fortunately, he is dead and gone. But
I know the inspiring speech that
Netaji made there on Andaman Is-
lands which he wanted to rename. I
heard it from the Major.General. He
paid a great tribute to Vir Savarkar,
Barindra, Ullaskar, Upendra Nath
and others—the great revolutionary
heroes of Bengal, Maharashtra and
Punjab. That is a glorioug chapter.

We shall do good to India, we shall
do something worthy of us, we shall
retrieve our past mistakes if we ac-
cept this Bill. There should be no
controversy over it. Our national in-
terest and prestige, the great work
which he had done, the supreme sac-
rifice which he had made demand
that thig should not be a controver-
sial Bill—let us not open the past—
but there should be universal accept-
ance of this measure,

ot vate Ro vaMelt (wTUT)
mwarrfy wgET, & o @ B qar
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wawal fs g ¥w o wv 40 WE
92T & femm ¥ a1 A8 wORTT ¥ ey
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# & AF wwwar fr @ wwomd
FT4 ®1 TF4 F1 5T few 1 "o
21 Aff og a9 e § 5w 2w
Havgft ot ww 9w &7 Frgfear
araT wifed | w4 a® & Aw § fomw
Wt wgTTeT g § 39 #Y ayfy W wfaw
¥ afir NN & "y wfafew w5
& ®™0 #) gH w9ga. & gra ¥ dAr
arfed MT wA e ATlEY )

% a7 weRw wan g fE Aamh
qATGEE A wuAT Trgr @s fw
g % am %1 wfaw w7 K wew
. wrEd s A gfame @
I I A9 g & fomn 1 I
TETT W WY gNTY §T 1R qw
2 T o sfAee e fean @,
FFIA AT gewa F1 Fmier g7 fgar
§ ) ww AW AW FY T WY e
iR A ma rraw g vw fay
I wETed £1 wqfa w1 fowar mw
& forir gm wfaw & wfow w7 3omd

# =g fr faw a1w e & wg
TG ARA & WA I LA Y
AGT WET FAT gUT AT § @A
faam % wAWT 97, qGT IAX] VN FT
stferar sarafa & wg fored 3w ag aow
g% firow 917 a1 for & 3w %1 g
w1 & fay gadt saden gl £

R are Wi § 94X & 4 few
w® & afer 5w Wit el @ &
gfe T # A & ww @ & v fd
e da W fT W @y R
ax g% g4 wiafaEt w1 At a7 T
dor forr | T g 1 1@ R, Tna
a1 @ & g, A Ama TR E
T W A § o o g wref .
O Y fawr dx g, & erferh
fz o @ Y wmaT | ag mAee
e 9 fag & wroor ot ¥y A @
agi 3% g afass dor dmre W ft
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st vrto wvo warfinet]

X AT ¥ wroy ¥ fry fem o &
&F §3 w11 TIA

=t vy fod : wwmfr sy,
TR WYF a7 & faerd § 1 & oft w1
F1 = fa qaré 2 wgm § 5
I Rar gemrem AW kAR
# AT WY AAATT AR qET FTX 7T
FR AT fean 1§y fggw & ot
IR ¥ a 7% W' o v ge -
& A% owTar & Amrei ¥ 991 Ag ¥
W AT 37§ & am fgera
T SA4T ®Y wavar fao & ) S
Foas ot 7= fakr aafiw § & wgiv
Uy & #= faar ) arEmaT
A gavd af fade oefiar
F I0F 4 AR IAT qTEEA ¥
wrArTd ¥, T s ¥ @R
QET FT ATH A} AR F TG fewm
& 97 %1 ek F &9 aq7 A
faamat 1 @ wawoy feay 99 *
19 gow & forlr g g § SHavgeAr
Fz® o ¥ W wrEST I forepely & ofy
T ATH 1927 A A FT 1937 aF F
@ % w999 FT 42 10 a5t w7
TG AT §--97 ¥ o wrree
% 733 an fgenr war fpar o fmg-
=T ® aTHvsaTaTfet Y ewrd &
faams & gefms gy & foy
wgw far, feate asqdd w1 A1 "
& 35 € i wrE § W@ oty
2% % ford 91X 3@ A | ST A%
FRIAATT W7 TR G A F fy I
mmﬁiﬂkmmﬂtv“
far 9¢ #1 am @ gt T
W ¥ gAer & B wmr 0 st
§F WETT AT W AST gwTeEE
19 1 qarer 4, & gF wEAT  wvEAT
i e ftomrd fm @
AT Fa W o agm W@ R
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wgreaT et A ¥ fay o Wz qaw
T A Fgrarfr ogfor § T ot
AX FTEN I T www o7 fear @
o ot mgrewt oft & art ¥ & s
Y FgAT wgAT § 1 wiww WEr @
qTs I F www §, I W Af@
A w7 1942 ¥ a7 Aga Joret /T
Fowa T &, Afww fme ot ot gifer
o &, A arew § 39 €1 guw aq
% @rq W g woAT Tfgd @
g TE wEY T, Guy R T §
w7 wraT & fr ow foeslt ® A e
W AH E AT Y AW o
AT fawet ® Far wvT § WrEWRTAT-
ar o T faet ® weTw
F w27 AT § TARTATE | ¥R Y W
WIS ¥ ATE TF MET W (AT
#r Surhy wE &R wlew o Hhew 2
qudT & wifs o oeafs wEw §
FIHA agT AT U= 99 & FET OA
qq & TF B 9T W@ Wl ga9 @
it qft wvaw ¢, 7w feer T
W= & 1 T Agt T WA AT & AT
T wfassmar ®7 wrar ot & wgar e
amws AY EATL AATHARHE® T §7
TwawT §, ATIARE Ad ¥ 1 Wiew
o &F 9ww a0 & Afw @n W
Faroft qere K& Yo 1 g Ad €
WTAAT o T W FEAT AT o Wi WY
¥ ATIATE ¥ TEY § WIT AT
ot qETATAE ¥ 2t & wfee #
WHT HTEE %1 GGAR AT E, WA
#IgA o A T § I gEW A
T arEnTe &1 atar w4 & fAw g
T o g & fwoa@
qg qT GIET AT Y, I T A
e g qf wAT g € 1 W
gy ¥ fr womma & 919 %1 wEE Wit
e 19 T AW | WEE G I
forg s s & o ATATEY & TR
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¥ A aE g &, Wl v I e A
aftad zaf @1 wet worgfe &
¥o fan gwwr ag A faar o w@T R
oY% =yerey gafa fs w0 qgw T
9 e g A A F g Areg A
wa AN a3 wg WV E | WA H AW
T ¥ T AT F@A g TOET WA
TEr AT R1A IR SR Y A
sifgy #fpr g R aE fear ¢
gafde FTHT  HIET GHTCHI AT &
g # fr 3. AT e e A 91 fer,
FH T ¥4 IANT Aifw FAEA AT
smfeaa €3 (=d1% &1 FFTFE
az w¢ | tafax o fAiTy §—wrak
qTET ZAT argw AT e ¥ fe
FTaq @134  fad 76 #1 grawiT § W
| %% W wTata e & fiv &
am wigsg # w@e T AT
|

Shrl Hanumanthaiya (Bangalore
City): The idea of honouring in any
manner Netaji Subhas Chandra Bose
is welcome to all sections of this House.

So far as I am concerned personally,
when it came to a question of voting
in the presidential election as between
Gandhiji's nominee and Subhas
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INA and its repercussions that made
the British Government yield to our
demand without any further loss of
time. That is a well known fact. The
spirit of the INA pervaded the Air
Force, the Nava]l Force and the Armed
Forces of even the British Army. It
was that Inflltration or rather the
injection of patriotic feelings into the
ranks of the Armed Forces that made
the British feel that they could no
longer delay the conceding of Inde-
pendence to Indin

Therefore, I personally feel, and lo
do i rable people, that Subl
Chandra Bose can be classed only
along with. Gandhiji, and above all
others. The others were lieutenants
but it was only Subhag Chandra Bose
that had the conviction of standing up
even to Mahatma Gandhi in certain
respects. This was not a small mea-
sure of herolsm.

My hon. friend Shri Madhu Limaye
was g little unjust to the Congress
Party and to the Government, and I
join issue with him there. Where
K.ll'lg George's statue is—he might have

the Gover t is shortly
installing the Statue of Mahatma
Gandhi; where the INA trials were
held where Subhas’s name received
world-wide publicity again and again
through the proceedings of court-mar.
tial, namely, the Red Fort, there
Subhas Chandra Bose's statue ls going

Chandra Bose, I wvoted for Subh
Chandra Bose even in disregard of
Gandhiji's advice and suggestion.

1 had the good fortune of being with
him for a day or two in Poona when
T was studying in the Law College. 1
knew him personally also. Without
doubt, he was one nf the makers of
modern India. Shri Madhu Limaye
has very appropriately classed him
along with Gandhijl. Gandhiji repre-

ted the principle of non-viel
and ahinsa which gave a great impe-
tus to our national movement and to
our national consolidation. The heroic
way in which Subhas Chandra Bose
fought the British gave immediate
result. It was the formation of the

2082 (Al) LS—8.

to be installed—in front of it. That
is the appropriate place for Subhas
Bose.

It is, therefore, not true to say, that
either the Government or any of the
Congress members are holding Subhas
Chandra Bose in any degress lesser
than even Mahatma Gandhi in the
matter of h and tion. I
am particularly happy that there are
some lieutenants who directly worked
under Subhas Chandra Bose even in
our Government. There are two people
who are now Deputy Ministers who
worked under him in the INA

Shri Harli Vishne Kamath: Some
Chief Minister like yourself also.
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Shri Hanumanthalya; I am further
happy that the hon. Mover of this
Bill has kept up the memory of Subh=
Chandra Bose green not only in his
mind, but he has tried to do it for all
of us. The only difference I entertain
is that this is not a Bill which seeks
directly to honour Subhas Chandra
Bose, It is an indirect way of doing
it; he wants to name a particular
group of islands according to the
wishes of Subhas Chandra Bose.
Therefore, please make a distinction.
We are not now concerned with doing
honour directly and personally to
Subhas Bose. Constitutiona] amend-
ments, as you know, are not made in
this informal way.

16.28 hrs.
[MR. DepUTY-SPEAKER in the Chair]

It requires a prescribed majority.
When the Constitution is to be amend.
ed, there must be what is called a
consensus of opinion in the whole
House. In order to see thai that con-
sensus is evolved, first of all those who
are in the Treasury Benches have to
be taken into confidence. This is not
the way of doing it. It is rather a
surprising way, of bringing a Bill be-
fore the House for the acceptance of
the Treasury Benches.

Shri Harl Vishnu Kamath; Accept
in principle. I am sorry he was not
here when 1 spoke.

Shri Hanumanthaiya; Shri Kamath
should leave it to the consideration of
Government. [ understand that seve-
ral years ago the then Home Minister
promised to consider this suggestion.

Shri Hari Vishnu Kamath: The pre-
sent Minister of State also.

Bhri Hanumanthalya: Therefore, it
is most appropriate that we safely
leave it to the discretion of Govern-
ment to bring forward an official Bill
at the appropriate time,

Shri Harl Vishnu Kamath: That is
what I have said—bring it sooner or
lmter, sooner rather than later.
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Shri Hanumanthaiya: There is an-
other factor. Changing names of
places is a very serious matter. It is
not only a matter of these islands.
There are several places in India
which bear the names of English
people. There are whole districts
bearing the names of English Gover-
nors and so on.

Shri Harl Vishnu KEamath: They
have been changed,
Shri Hanumanthalya: There are

several institutions which are named
after them. We have to think a little
logically and initiate a policy, if
required, of ordered change, systema-
tic change. A change here and there
may do some good or may not The
Government has to take a policy decl.
sion on this matter and initiate pro-
ceedings in this House, I understand
Shri Kamath is also of the same opin-
jon, If both are of the same opinion,
it is a very good augury.

Mr. Deputy-Speaker: Dr. Aney.

Shri Raghunath Singh
I just want one minute.

Shri Hem Raj
want to speak.

Dr. M. 8. Aney: I am glad that Shri
Kamath has brought this Bill for con-
sideration before the House, Whether
it is passed or not I do not mind, but
it has given an opportunity for this
House to do a duty which it has not
done during the last 17 years. Our
primary duty as independent citizens
of India is to express our tribute to
those who have laid down their lives
for the sake of gaining this independ-
ence, and if a proper history is to be
written, the name of Shri Subhas
Chandra Bose will have to be writien
among the first three who have con-
tributed, whose efforts have contribut-
ed, to the acquisition of our independ.
ence.

(Varanasi):

(Kangra): 1 also

Thig is not the time to deal with the
whole life history of Shri Subhas
Chandra Bose and the particular kind
of emphasis he was giving to certain
aspects of the Indian People's activi-
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ties, but I can only say this much. My
hon. friend Shri Hanumanthaiya has
stated that the suggestion that is made
in the Bill is a very small one. Really
it is a small one, but 1 think that the
idea which has remained dormant for
so many years has to be given a chance
to fructify, something should be done
immediately. TFYTIEN AAFT
An ounce of action is worth dozens of
promises to be fulfilled later on. If
we look at it in that way, the little
thing that we are called upon to do by
the Bill is= worth considering.

What a great mind Shri Subhas
Chandra Bose had will be appreciated
by you from this fact that during his
tenure of presidentship of the Indian
National Congress of a few months the
one thing that he did was the appamt-
ment of a National Pl t-
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The first flag of independent India to
come into existence was unfurled in
that island. Therefore, there is pro-
priety in doing something in order to
prepetuate the memory of Shri
Subhas Chandra Bose. 1 pay my
humble tribute to his memary.

Mr. Deputy-Speaker: How much
time does the Minister want?
Shri Hathi: Aboul 15 minutes.

Mr. Deputy-Speaker;: How much
time does he want for reply?

Shri Harli Vishnu Kamath:
three minutes.

Shrimatl Lakshmikanthamma
(Khaommam)}: The time may be ex-
tended.

Only

Shri Raghunath Bingh: I want one

tee. It was he who started that idea,
and the most important thing in that
was that he put, selected, the proper
man out of the Congress Party to be
the Chairman of that body, namely
Shri Jaweharla]l Nehru. He said that
he should preside over it. The rela-
tions between Pandit Nehru and Shri
Subhas were one of political rivalry
in those days, but there was that
appreciation that he singled out the
proper man for the proper place. It
was his ides, he selected him and
Jawaharlal Nehru did that work with
the same devotion to duty as if it wes
his own work. That is the greatness
of these big men. The Planning Com-
mission of today has blossomed out of
that little thing. So, the seed of what-
ever good is coming out of certain
things has been sown by him.

The Andaman and Nicobar Islands
have a social story for the Indian
patriots to be proud of. Our great men
have suffered in those islands, Savar-
kar, Bhai Parmanand and many others.
I give particular preference to that
island for this reason. The flag of
independent India was first planted in
that island and a provisiona] govern-
ment of independent India was firat
started there. It is out of that that
ultimately independent India has come.

Shri Hem Raj:
minute.

1 alsn want one

ot ogwre fey ot e ol
aTgE & it xe e Ay & famw ¥
ant # vy 1 wfte angw § qF G
wud vt § fordy ag ag wTar ke
qWTY AT ¥ OF BT ¥ aiemre
9w ¥ W we | wEd g § daw
wowk §, fgron ox fawre ag g fe
AR WA AT g awr g Iw
IAwT FA ATEW FY qrge vt ang

ow gaTr fam o o | i e
& vATT W Ay ¥ Wl 3@ A
% $9 w@sq o fely & ow ol
E o

¥ et frar W & ara K
#fw Tg w1 gwTw Oy ¥ g
A Teft A1C a1 w=sq 7wk A our
frar 8, q#Y =Y 8 1 wgt e orfmarie
g9 # IAEY qrizE T o s g
Tt foreirrdt gt @ wdy & gETO
frerc i e oty wwOT T wvAR
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[ wgama feg)

TGA F& IW TR T A7AT AT
" warg vaw fir WY fofafa gw ¥ fag
T ¥ g oAy f A ¥
W ¥ et gvd wemee ¥ fmw
TAATAT A |

qarfeaw ag wgr ot § s om oAk
arw £ 1€ S FfY o A FPA wET AT

fafgat wrgt am awm,
ar are M= fag g

o T g ot agt ¥
v T o Afe AT e Sl W
#t T B Tk fmwy S W
TATH FF wraT A7 WL IE G R
awT it ¥ wErd # ) IAw T
wreATHT fgera ®Y wrardt w a9

An hon. Member: Why not in the
Central Hall?

Bhri Raghunath Bingh; There is no
placed in the front foyer, at ‘the

Shri Hanuomanthaiya: It can be

placed in the front foyer, at the en-
trance to this House.

ot vgara fog: wre R g T
g w17 T wAA ¥ forey firgr T
§ 1 =g 7 WO fe T wgi o
ury | fer ot motew ek Y
ue § 7 & ¥ Wk qney @ fag
4

T AT vt ¥ wmdar § fw
fra ot W A v ¥ § e
w\'(;a'nwﬁ_mirir i

ot Wy fomd AT AR W -
T w |

ot grTw : & wTon agw W
witmg sy fear sy g &
A Ay § W Far ot & Taew
wiw i gk

gt o dar oft ¥ AT T e R
g A AW ¥ g ow wrommdt

e Wi § waT W W S o
Bw w1 qATRfRAT TET &4 % wuw
¥ fear ¥ = &1 ) ™ AT Ay Wi
a1 fr g warar faal agt 4@ aw w3
AT |

ax ¥ § fe 37wt qr efagme &
Y foz wwar | €T 9% GNWA 97
fe forq ddi & I wroT T
wTUH BT IART ATH T W R
7 vy @ 1 ¥ A w oawy gyt
witedz frar qr fs o fir o9 & amr
w1 v F w7 fFar wr T,
Afwr TER agi wToE geEE wEw
¥ of 1| miw W woe v Tad
¥ & vafog g% & 7 § e miw @
aga ¥ Y Q& W I a9 o @
o mit a1 1 wft fag AT s
ar s f 3T agh ot v oRTe
w1aw ¥ of, vafo 37 A5 o aw
Yonit WHEE @1 Aani gwe
w qa1 w9 gk 5 ag SERA agEr
WTATX FEEA FTaH Ky 4F 1T agi
fgmta &t wrae gewa *ft g
ot mf ot

o wel & e & wrwn owwar g
fe gt gowTe W fam & vgE w
WIAY §U CER qoma w9ty
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The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Deputy-
Speaker, Sir, at the outset I would like
to associate myself with the tributes
that have been paid by various
speakers to Netaji. There can be no
doubt that he was and is the one per-
son who is named or called Netaji.
We have leaders called by different
names but Netaji is known by a name
which shows the qualities of leader-
ship, the boldness and the courage
that he possessed.

I remember those days what inspi-
ration we drew and how the youth of
the country were inspired by Netaji's
name. Therefore, I was rather pain-
ed and hurt to hear some remarks
made by, I would say, even Shri
Kamath, and Shri Mukerjee, that there
is something in the official circles—
the apathy—the word used by Shri
Kamath—ang that they are “spiritual
discomfort”; Shri Mukerjee used those
words. There is no spiritual discom-
fort in anybody's circle, official or
non-official, not only in the Congress
party but in others also. Therefore,
when the hon. Member from
Andamans spoke, he expressed what
the people in the area thought about
it. But it was not an occasion to
impute motives on the party and say
that the party has managed—

Shri Hari Vishnu Kamath: I did not
say that.

Shri Hathi: I am referring to Shri
Mukerjee.  Therefore, 1 woulg like
to make this point absolutely clear;
that we have all admiration, respect
ang reverence for that great son of
India, and there is no doubt about
that,

Shri Raghunath Singh has just ex-
plained about the putting up of a
statue and a portrait; I would not
deal with that subject but I will only
deal with the question of naming
these two Islands after the name of
Netaji.
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This is not a new question—anyway;
right from 1848, this question has
been raised in one form or the other.
The first time jt was raised wasg on
the 19th February, 1948, when Sardar
Vallabhbhai Patel was the Home
Minister. Then, later on, it was again
raised by perhaps Shri Kamath, when
the Home Minister stated about these
two names which are proposed to day,
Swaraj and Shaheed Dweep. In
reply, the Home Minister, Sardar
Vallabhbhai Patel had stated that the
Government had no information on
the first part and the second did not
arise. Then again, there wag the Con-
stitution (Amendment) Bill in 1856
when Shri Kamath moved an amend-
ment to the effect that the name of
the island should be changed to
Swaraj and Shaheed islands or
Jawahar and Subhas islands. This
was in 1956.

Now, therefore, the question as to
what name should be given has not
been decided. What I also said was,
when the Bill relating to direct elec-
tions to the Union territories came
up, that if the name hag to be chang-
ed, “I do not think there should be
any controversy; that can be consider-
ed and that is a different matter; it is
not relevant to the whole question
now"”.

“Now we are considering giv-
ing representation to the people,
we shall ider that suggesti
later.”

Therefore, at no time can it be said
that the Government hag rejected the
idea or has looked upon this question
with any sort of “spiritual discomfort”
as Mr. Mukerjee said. On the con-
trary, if it has been put off indefinite-
ly, there are reasons.

First the idea was that it should be
named as Subhash Bose Dweep. But
Sarat Chandra Babu made a state-
ment and said that he did not like the
idea of naming the small island after
him. That was one thing. Even in
1953 several members wrote to the
Home Minister stating “We feel that



5563 Constitution
[Shri Hathi]

the name Subhash Dweep” will be

the most appropriate. The signator-

ies were Shri N. C. Chatterjee and so

many others; that was in 1833.

We have a number of names which
have been suggested. The only
point tp be considered is whether it
R 14 be 3 “ - Dw“p or
Netaji Dweep or Swaraj and Shaheed
Dweep. These gre points which have
o be considered. As Shri Hem Raj
said, when the name Swaraj and
Shaheed Dweep was suggested in
1843, India hag not got independ
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your bowling. You call me “modest”
all right, but I do not know where 1
would slip down in assurances to you
and Shri Mukerjee both,

This is what Pantji said:

“The suggestion that has been
made here will receive considera-
tion and we will examine from
various aspects whether a change
could appropriately be made. If
a change can be made, then we
will see what name should replace
And and Nicobar. There is

After that, India got independence, It
is equally true that it was that part
of India which became independent
first. Therefore, that name also can
be considered.

I submit that when we are consider-
ing amendment of the Constitution, it
is really for changing the name in-
directly, not directly for any adminis-
trative or constitutional purpose. If
we want to change the name, we
should change it because we want to
perpetuate the memory of Netaji. So
far as respect and admiration for
him are concerned, there is no ques-
tion about everybody having the same
regard and respect for Netaji ag the
mover of this Billl. So far as the
statue is ned, Mr. Ragh th
Singh has clarified it and I need nol
go further into it

1 am thankful to Mr, Kamath for
appreciating that a Bill for amending
the Constitution may be difficult to
be passed like that. He wants only
an gssurance. So far as the assur-
ance is concerned, may I read out
what Pantji said, which will be en-
ough for Mr. Kamath? I am per-
sonally top small a man to give an
assurance. Of course, I am herc
representing the Government and I
repeat what Pantjj said:

Shri Harl Vishnu Kamath: You are
a modest minister.

Shri Hathi: Yes, yes;, I know. My
difficulty is, it is difficult to bat against

nothing controversial about it, and
we have certainly no desire to
misg the opportunity of showing
respect tp Subhash babu.”

There is no spiritual discomfort here.
He says:

“But a number of names have
been suggested and the whole
question will have to be consider-
ed carefully before any change
can be made.”

Thig is what he has said. What I
said also, I think, if you paraphrase,
means the same thing.  Therefore,
there was no reason for making all
the criticism and bringing so many
things here. Netaji's name, 1 con-
sider it as a pious name, & non-con-
troversial thing. Let an atmospherc
not unnecessarily be created that
there is something controversial abou:
him. Whal cap there be controver
sial about such a big leader. There
could be nothing. But the atmos-
phere that was somehow or the other
created showed or could give an yn-
pression that there is some contro
versy about his bigness or greatness

Shri Bade: You are going on think-
ing and thinking and doing rothing.

8hri Hathi: This is the position.
There are 3 number of names which,
if a change is to be made, can be con-
sidered. That is all I have to say on
this.
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Shri Hari Vishnu Kamath: Inotro-
duce a Bill next year. Sir, I
shall be very brief so that my hon.
triend, Sari C. K Bhattacharyya will
move his Bill for consideration.

-

I am grateful to all my hon. friends
who have spoken from both sides of
the House including the r bl
and amiable minister, the Mirister of
State in the Ministry of Home Affairs...

An hon, Member: Modest minister,

Shri Hari Vishon Eamath: .. .who
has added hig mite of tribute to what
has come from all sectiong of the
House. It has been a mear universal
support, if not hundred per cent sup-
port, for my Bill, the hon. Member
from Andamans only striking a dis-
senting note. He was labouring under
a misapprehension. I would like to
assure him that the tribal people who
are inhabiting these islands would te
enthused and inspired by the new
names “Swaraj and Shaheed" if given
to the islands. We were told the
other day that the people of Arda-
mans and Nicobars, wherever Lhey
come from, from whichever part of
India they might have ariginally come,
all speak Hindi. Everyon: of them
speaks Hindi. I am sure these two
names would enthuse and inspire them
too as no other names can.

Having sald that, I would like to
add one word before I close. Netaji
Subhas Chandra Bose has hecy Tight-
ly placed amongst the Trinity of
leadery whp led India’s frecdom strug-
gle. Lok Manya Tilak was the
father of Indian unrest, Mahatma
Gandhi was the father of Indian
struggle and Netaji Subhas Chandra
Bose was the father of Indian revo-
lution. This was the famous Trinity.

I am glad that all my fricnds, in-
':hllding the Minister, are agreed on
this issue and there has been no con-
troversy, no discordant note. except
the one from Shri Niranjan Lal.
Netaji was not merely the father of
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Indian revolution. Before he went
out of India in 1941 after an ex-
ploit which has been placed on a par
with the historic escape of Shivaji
from Agra Fort, he was the father of
the forward movement within the
Indian National Congress, and he was
the father of planning in India. Here
I speak from first-hand krowledge.
When, as Congress President, he
founded the National Planning Com-
mittee he invited by telegram, by
cable, Pandit Jawaharlal Nehru to
accept the chairmanship of the
National Planning Committer, whicn
ne graciously accepted. And I usd
the humble privilege of working as
the Secretary of the National Plan-
ning Committee for a few months
unti] for political reasens | was asked
to quit.

His contribution pot merely wo the
freedom struggle inside India bhut oul-
side also hag become classic and es-
pecially the part he pluyed from out-
side India from 1041 10 1945 hag be-
come part of history; and as Shn
Limaye has stated, this liberation ot
the Andamans wag the first symbol of
liberation of India from British bond-
age. At that time many freedom
fighters, including myself, wore im-
prisoned and I believe, Sir, yuu were
alsp in a similar place, that event was
suppressed by British npropagunda snd
we were never told at that time
about INA and Netaji Subhas Chandra
Bose. The papers were full of Japa-
nese soldiers going here and there.

Be that ag it may, Shri Hiren
Mukerjee, whose parly did commit
blunders at that time, did not know
what they were doing because of their
ignoranee, cimmerian  ignorance—
they called him traitor and Quisiing—
they have made honourable wends, I
mean his party. I am glad that he
too has come out with a glowing
tribute to the part played hy Netaji
Subhas Chandra Bose.

As regards the passing of the Bill,
the Minister has appreciated the argu-
ment that, being & Constitution
Amendment Bill, there is no point in
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putting it to the vote, even the motion
for consideration of the Eul, because
that would not be in order accord-
ing to the rules of the House unless
there ig at least two-thirds majority
of the members present in the House
as well as a simple majority of the
total membership. Ang that being
impossible today, on the strength of
the assurance given by the Minister,
who is not known for hreach of pro-
mise, convinced and hoping, not
against hope, but keenly hoping that
Government would bring a Bill on
these lines in the next session, budget
session itself, or at the larcst during
the next year, 1966, I would seek
leave of the House to withdraw the
measure at this stage.
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Mr. Deputy-SBpeaker: Has the hon,
Member the leave of the House to
withdraw his Bill

Bome hon. Members: Yes.

The Bill was, by leave, withdrawn.

16.59 hrs.

ALL INDIA SERVICES
(AMENDMENT) BILL

—(InsErTION OF NEw SkcTioN 3A)
by Shri C. K. Bhattacharyya—contd.

Shri C. K Bhattacharyya (Rai-
ganj): Mr. Deputy-Speaker, 8Sir, 1
beg to move:

“That the Bill further to amend
the All-India Services Act, 1851,
be taken into consideration.”

While moving thig Bill, I
give p brief summary,

Mr. Deputy-Speaker: The hon.
Member may ti his h the
next day.

want to
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16594 hrs.
BUSINESS ADVISORY COMMITTEE
ForTy-SEcOND REPORT

Shri Rane (Buldana): I beg to pre-
sent the Forty-Second Report of the
Business Advisory Committce.

17 hrs.

*REPAYMENT OF LOAN BY TISCO
AND IISCO

st Ay femg (%iT) : Ioems
wgrem, feent AT o1 F7 AR K
A W, g W g A fg
sAifemmar s st § & ag
H IS AEATE | ¥F 9 §W "
Aefqeam e T AR T &
s ot w1 qF & AT i
¢ 5 e ®1 o War quT gw TR
qAT ¥ @I I A gew & fwdr ot
HEEw F1 & A § 1 a2 oo gt
¥ frgdt udd I8 F #7 1T F1 AR
ag o w41 ot fF ag T 374 wEEr
§ \maeT & wfuw ¥ wfow gwey
ag T § f ag Fa= gIf afi g afew
WHATE § | TF KT ¥ O AT ey
o1 g1 At & i wgh aw a3 {ofiofem’
FT WA § TORTT F GG IAK A1 H
well w1 qE W@ | T we W
Tw A argy vt #1f Ay
T WA I AT |

wx & wrewt mz fearan wga
fir ag o w0 favar mar w1 10 w
%o Tl & yeuTe wrew™ &7 fad 1y
T 10 FOT go 17 HAT & wrewm
w1 fad %, W aE F 18 WTW o

*Half-an-hour Discussion.



5563 Repayment of AGRAHAYANA 12, 1887 (SAKA) Loan by TISCO ssto

Tent &1 ot o7 af, gaer g gfg
At § fiF Faar § fie ¥ e ol
AT A W ZTeT g A T w9 aw
I fEq g | & dar qUT FW T W
g freamg gfy & foae) #wo g
gaw ¥ Ay ga% ofn Iowa g
wifgd |

1701 brs.

[SEmr SoNAvANE in the Chair]

o Z12T AT {1 gl A W
FOHTT A w7 ¥ wpfaad fr ¥ www
art & # g5 od woE Ay A
g g 1 ¥ are 2w wfawa &
A1 1959 ®t fd & 1w § qgeT
a1 og w4 7€ @ fe 3y 10 WO
wo faif wr | gad At ¥ qwlt oy
ax & & ®a TR amw wo wfgd
e Frar aff vt ) g
Tt § ot w1 R A ar, Wl
1958 % %1 qx a1 O aTg W
w7 fem mgrar o fwT W woer
IAEY 7 7w AT ATE dE O A
wxi I fomr ag 7 firerar ) & wowr
I we¥ &% 17 0 wq§ faeqr - Iw
1 e Y 1 gam fr af, afew
I & g 7 woow Ay aaf A ok
oY g ¥ aA £X K @y § AN Iw
T g% 97 IA T SIT ¥ TEAT ATAX
avt &w €1 2 foar

¥ 377 geme & aEi W mwar
T 9 geva % aAT § med oW
T FORT F Ay warn Aptead
I okt i agr gw
sEEwaTg | AWy A amaATag §
fs wfiw gowt o dzrar w7 aet T
a1, ¥& far aw fafewa v @og
TERT #1 ot wrwr garer fad @ ghe
AR T | (W § WY wTa
ot Wk § fr geaY W S A g

and [ISCO (H.A.H. Dis.)
#r, 9 §Tq TET W AT I ¥ AgA
FuTeT SrrET foaT waife I 6 et
1 a=f %% a7 | §@ aOg & agheay
goerc F gra vk o
yeqmr & xR W waR el aw

Tk art ¥ fgrgemr & o qafiefa
gt A qaw & A weir
framiNf i fmy ww
u9AT q% Y qw ww wW mard
ar & wF FonT w1 oW Y Ay f
ottt forg & wepamdt a3 Oy §,
afww o gl ¥ o & 7 Wl
daraTT & @< o A o AW A qelt #
39 ¥ dorarT & A¥ 0¥ aw ¥ oww
grar ¢, a1 fx wror wOw-wdw avt
St & art F §, aw 7y BEfow foe
AT & qqart T ard § oW oae
w7 & fr gy dowor fase wifed
#r ¥ A & w7 fgwmom &
T8 &7, fadfy & A qv § wgh § fr
77 FumT w fawry w ¥ 1 o gw WA
® wrw oty o gt A oW
aarw wrar AT 2w wfawm & ag
I8 @ g€ 1 T s wfawr ¥
w1 & fix wfe gara dermr ek o
&, cafed gfivar & geomr o Y ooy
t s ¥ g g ay fawem
wfgr | 9% Tw ¥ dww fgw &
gl aw i Wfer aw T T
u&tmﬁmwm,hi
Frww wYC wAh # ww wh a

o ford & onar wgan g fe v
o T¥w frre w1 a1w AW o guh
arr dafrw ez gt eadel w1 T A
IAwY gW w7 aw 9w AW fpgrma
0 3wy A2X w gfowr 4 a@
§ ATaTET T % (7 A
R qE pATAT ¥ AR 9T AT
ax wza § f g ot grg & wAd
arefy ot AF & 3 ¥ gwr<i awl aw
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[t =g farwa)
fergeara aga gvw #ife 7 farax
TAIAMIM T §, AWT AT A
mAwE s iy
FaFT e aga fe o mr g ) K vk
Farmfagt ¥ qer fs ww gw T
wITWA T4 Ao qaeTRd forw vy
oY qodar, aw wtr ar iy s
Fary g gfar & |7 ¥ weEt vy oy
) IER AR ¥ wg qd ow ot
o 7ft & 1 @ MafE wfE Ak
e & T arare & fedt o
R/ ¥ frgema gufa & ®¢ aman
g

59 faq oy &9 wiwd wid ¥
faer ddt ¥ e ot qfrardt <araw
A A § T F e FRT o
gfaar & o aad ower dw § ¥
afewat aq A1 §, amara §, fuza , w=-
0T §, IT% TG AT W7 AT AT AT
wiwk faed § 1 aermar s fe frawy
e #frwem gFrand e v §
g gfm e wgn §1
gAY g &7 11T $3O7 v x 9 IGAAT
FartH 1 & araar agav g fw woerT
XH A1T FY KX % qAT0T FTF ATAT E |
T 7% K0T w7 Lrare Ay £ wny
o AT garw § fw faa da I g
oAt widermar ¥ T g § e
ot wraz gfar £ eqat § feem a0

oy TR § A0 ag fowraw & s
wgi aF OIF AT 6T Faver §, W
WeraTT ®1 & dfwd, e faaor Wy
¥ difnr, w<gmEor s Afay
1 AT FFAAL BT A §7 ETT 81
w1 & arfad, forg w1 doTgq 8 FF
w1 sy fgedl § w & w1 wfawr
FORT ¥ 9w grq ¥ foan g, g -
AT STl T, o iy WA R e
w1 wlEeTg, %9 ¥ fgedl § e
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w1 wfesr, T w1 wfEns,
aT fageaer o1 wfasTe, gedmre aowTe
9 TR FY ATt F ey AT ww e
& forit w5dt § 1 & avrr wgaT R
CIFT 7T qwg g | wgt AT 2Ter Wi,
it gt mrea Wi fazem wga 1
AT HTAT § qg wOmT faege wwwn
wT g F ! § Wi gwien a9 wwt
t

U & wEe ®1 w9 & ifewdr
TETTE ¥ ETH ST AIETLagret Y
¢ w2 gefofoamt w1 sareram & o
¢ 1 AfFw oTal geama el A g fad-
% TR AT R2H FTGIA0A & a1 A |
TEY odATF Feml § 1 ag wfaw w=E
waea Ay qt s 3% 2o fafesa v
T AR T &0 TR T G A
ag HF JATH A frar o W7 aw
Y | UFEETr W IW FET
w1 ¢ fad fear o, agieT ag w0
T IE F g aw ¥ awit
agi g1 9 & fix ey g &7 ey
R F ¥ g AT fwa qrew
fay TrfmwT £ grgrd Tk 9T
wrdr w1 & Umw & fegrna W
farreft Y g, afew A g ks
9 T WA AT I W UEHETT
afi gl § W fafwe wd-sqaear
#Y =y o Y o o e ) vy
AT §, W #1 AW OF g
awx § | o fewfad & ot oY wzzrm
w1 fadas § & g f ag agm weer
& e wroerr Alwdi g ot H Al
foai 3 qx TR g wifelr | oy
i a1d § 1 UFEwor 8 geerd
I At o Ay e § A &2 W
¥ << ad S T A R 1
oY ¥ weuet W ¥ galea fear T
T9 o W T ared g fr yfe R
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&t arga § zver W= §, xg
LU L A
& "=y @ T wigww §W
1 fadx § 3o e goeT fgesil
o & F ¥ g w300 af qgadl
FuT W gET WY § v qmernat fw
FER s A gw
T AT Y Fgar Ay g e 50-54-55
# X wOr g Faa o safrma
A qT &Y e wAY # oA 8,
g & www § wife sw o=
w ¥ g ¥ g A, e
g wie goee &1 A faederd
¢ o't 39 a7 fawr ddT #1 4 AF A
afY, wraw A ATgE @ g0 a1 W
@ it | e I AT
& vwa guwl da1 At § fe faegw
FaaT & fga 1§37 170 @@ F
® rar ooy sy A T €1 o ST
fisar may fir faeae g S gre ¥
F5T 1 gt 1T zrer & fegmam
& H7C awr wgawa fea § 1 gEfAg
weTw #ERd, & FET /Wy Ag ¥
AEAT §, TTAT {1 TOOTC | wATTH AT
frizar o wrgan f 6 Wk o 2w
frgasr wr afewc §, Wk TTH W
#! fgrdt & wviafe @ &1 wfawrc
&, WT9R qTR FURT w7 TS AW
F1 wfeFrT § M a9 a0 wEEeE
fawrs wree goan wife ST & w2T
N A F RO §T 7T
wfasTT g, o1 ot wfer Yor gemm
w1 T8 wofaa) Y 9vga & fag o
ITE wTw w) wew w70 & fag W,
TG ATHT A FH AT FT wrT Fr ghedr
&, Ju% Tt & A ) aeedt {oft fn
AT {Y qg Ay A AT oy
b e g ag v g fe oy am
ufewTe 12 awii W @y & fog 8,
W Tt wefdi syt O wwew
T AT T T W ) A R e

and IISCO (H.A.H. Dis.)

w3 &1 fgedi ¥ wwigt ? ewr ¥ &w
fadmr, zrer aY age wq weAl B, wg
waa TET ) ) dar a AT e O T
®Y A1 EAT 1w T w1 vy &0
¥ ¢ ava %1 7Y v g fe o nd
qofaferal wr oy 2w g 1 qEqa-
qfet w1 2w &, &fFa qofiafan) w1 mad
T IF qE EUTEY & wiW 9 § 61T
weifay wie odf FgroaiTEmTe R
ar a¥ &t & fawrs wif e wrd-
ardy ag e § 1 vafeg o aga
Wt TR AT o, e & e
wAT W § |

ot fewr  TEWOE (@ATY)
" & fag; om g | faq car 'z SAT wTgEn
§ e aw andme Y amm g ey
§ A FORTT WV Y AT vy 6T
T AT g 1 ot o AT Forerar § oy
f gwaws g T § At w1 w9l
43t i) wo ¥ wwafe @ &1
wew Bt g ?

Bhri B, K. Das (Contai): May I
know whhat r these pani
have given to Government for non-
payment of the dues 3o far?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): This is a ques-
tion which has been hanging fire for
the last 12 years, as my hon. friend,
Shri Madhu Limaye, has said, 1
think I have followed hiz speech cor-
rectly; though he spoke in Hindi, it
was in such Hindi that even an
Andhra like myself zould follow.

Shri Harl Vishpu Kamath (Hosh-
angabad): You know Hindi very well,

An hon, Member: You could speak
in Hindi also.

Shri Sanfiva Reddy: 1 wish I could,

This ls a question which has been
pending for the last 12 years. I do
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not want to blame anybudy for the
agreement. It was an agreement
arrived under particulay circumstanc-
eg 12 years ago. We wanted to In-
crease production. Naturally, the
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Shri Sanjiva Reddy: Mot at all, But
as this condition was there, they
could take shelter under that. Not
that we simply accept the Tariff Com-
mission's or any other Commission's
rect dations; it is not at all obli-

companies wanted a little i ,
Therefore, Government gave TISCO
and IISCO a loan so that production
may increase. That was in the
national interest. 1 am sure tikre
gentlemen who entered into the agree-
ment ang advanced the moncy on be-
half of Government did so with the
best of intentions in those days. There
is no use sitting in judgmen: over
circumstances of twelve years ago.

But we have been placed in a diffi-

gatory. We could reject it; Govern-
ment rejected it in this case. But
they could take shelter wunder that,
that since we have rejected their re-
commendation, they are not in a posi-
tion to pay. Meanwhile partial de-
control came in. Some items are de-
controlled and some are under
control. There was some difficulty in
fixing up the special element.

This matter was also raised in the
Rajya Sabha through a half an hour
i ion in Septemt I promised

cully because there were a ber of
conditions for the return of the
money. The main thing was that we
would have to give a special element
out of which the loan could be repaid
to Government, The Tariff Commis-
sion should fix what that special
element should be. Tt was referred
to the Tariff Commission. The Com-
mission did recommend Rs. 8 per
tonne as the special element to repay
the interest and capital. But Govern-

ment did not accept it in 1962 1t is
not as if the panies have default-
ed. If we had accepied the recom-

mendation and if the companies had
defaulted, naturally we could take
action, But the special element re-
commended was not agreed to by
Government.  Therefore, the com-
panies did not agree to pay. 1 do not
want to go into their capucity or
otherwise to pay. But they could
take shelter under the plea that the
special element was not agreed to by

Government in spite of the Tariff
Ce ission's rec Jati The
Tariff C imsi T atien

was in the context of steei being con-
trolled. But since two years we have
reached a stage when part of the steel
is decontrolled. ...

Shri K. D. Malaviya (Basti): Is i
obligatory to mccept always the Tariff
Commission's recommendations?

on the floor of the House that I would
refer it back to the Tariff Commis-
sion and then we would collect the
amount. I assured the House that
the money would be collected. The
question of their being rich or influ-
ential people did not strike us at all.
They could afford 1o pay and we are
going to collect it. Shri Limaye
spoke about the elections coming. 1
do not think it ever occurred to us
even in our dreams.

Mr. Chalrman: That Iz the usual
charge,
Shri Sanjiva Reddy: Therefore, 1

need not reply to it.

But then I did give 5 promise that
we would refer it back to the Tarlit
Commission and after taking their
advice, we would collect it. I made
that promise here also while answer-
ing a question. But in view of par-
tial decontrol, it was suggested to us
by the Ministry that it would
be better to collect the money as
quickly as pomible by negotiation.
The Finance Ministry, therefore,
began negotiating with IISCO, Shri
Biren Mukerjee. It went on for some
time. Sometime in December, again
I pressed the Finance Ministry and
sald, Nosy 1 must refer it back to the
Tariff Commission and take whatever
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steps are possible’, By then, the
negotiations, though a little delayed,
were ultrmately leading to a final
solution. The Finance Minister met
Shri Biren Mukerjee and had discus-
sions with him. The matter was ref-
erred to the Cabinet also some time
in June while I was somewhere in
Europe, and the Cabinet also ap-
proved of the arrangement. There-
fore, the agreement which has been
entered intp now will give us imme-
diate money; Rs. 5,18,26,476 hag been
deposited already in the bank by
IIBCO, and the other Rs. 5 croreg will
be paid by instalments with interest
from 1961 onwards. At least we
have immediately collected Rs. 5
crores, more than half the amount.
The rest of it will be collected from
1969 March to 1972 March in instal-
ments. It has been fixed already.

Having entered into an agreement
with [ISCO, we have referred the
matter to TISCO also. We have
asked them whether they would agree
on the same terms, but we got a
communication from them wanting
certain slight modifications here an:
there in the agreement that we have
negotiated with IISCO. We have
told them that it is not possible, since
we have negotiated the matter with
IISCO and they have deposited th~
amount with the bank, it is not possi-
ble for us to change. We will be
happy it they also agree to the same
conditions that IISCO have accepted
and deposit Rs. 5 crores in the bank.
I hope they will also agree to pay
Ra. 5 crores immediately now and the
rest of the Rs. 5 crores as per the
agreement,

We are not soft to them. It is not
as though one individual is holding
the monopoly of 1ISCO or TISCO. It
is a limited company where Govern-
ment has also some share, whether it
is through LIC or somebody else.
Government also has control, It is
not as if we cannot control these com-
panies. We have the powers. The
one point that has been repeatedly
thrown at us during Question Hour is
why we have not converted the loans

and IISCO (H.A.H. Dis.)

into equity shares, but it is admitted
even by Shri Limaye that this was an
amount given to them about 12 years
ago an certain conditions. The Gov-
ernment felt that taking advantage of
the later Act to convert the old loan
might not be desirable.

oft oy o : TR A AT T
w1 & fr o dar sifigg

Shri Sanjiva Reddy: I know that.
The power is there. 1 am not con-
tradic ing that. What he says is per-
fectly right. The power is there, but
it is not that we should use it, every-
where, every time. If there is a

default, even now that conditipn is
there. We have agreedq 1o some
terms. It they fail at any time now,

having entered into an agreement, we
hiave g right, we will exercise that
right, but they have paid halt the
amount immediately, and the other
half they huave agreed to pay in in-
stalments.

We have been very careful in deal-
ing with these people. I know that
after all friends in the Opposition
could throw all sorts of allegations,
much more so because the elections
are quite near. Therefore, we have
been very careful. At every stage
we have been consulting the Finance
Ministry. The Finance Ministry ini-
tiated this. It is the Finanve Minis-
try that continued the negoliations,
and ultimately it ig not the Finance or
Stee] Ministry, but it ia the Cabinet
az a whole that has approved of this
agreement. This question has been
pending for the last 12 years and 1
am glad that at least we have got
Rs. § crores share and now, cash in
the bank, and the other amount also
will be collected. This unfortunate
story will no more be therp before
the country and the Government. [
am sure my hon. friends of the Oppo-
sition, Shri Limaye and Shri
Pattnayak, would also approve of the
action taken, since we have collected
the amount. They think that we are
soft to them. We are not. We have
been hard with them. and we have
collected the amount.
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[Shri Sanjiva Reddy]

Shri B. K. Das wanted some in-
formation. I think I have covered it.
Therefore I am happy and I hope that
TISCO also will agree to this and
pay half the amount immediately, and
the other half by instalments.

Mr. Chairman: What was the reason
to forego interest from 1st July, 1958
to 31st March, 19617

Shri Sanfilva Reddy: While negotia-
tions were going on, it was conceded
by both sides that production had not
begun during that two or three-year
period and that they did not make a
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profit. It was agreed to by both the
parties. While having talks with two
parties, naturally some concessions
will have to be conceded here and
there.

Mr. Chairman: The House stands
adjourned till 11 aA.M. on Monday.

17.26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, De-
cember 6, 1865/Agrahayana 15, 1887
(Saka).
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